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LOK SABHA
Wednesday, April 1, 1984 /Chaitra 12,
1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

8hri Hari Vishnu Kamath: Sir, the
Treasury Benches are all empty; it is
not a good sight to see. We request
you to direct some of them to be pre-
sent on the Treasury Benches,

Mr. Speaker: I agree there; it does
not look nice. Questions.

ORAL ANSWERS TO QUESTIONS
Caustic Soda

+
Shri Warior:
‘838.{ Shri Daji:
| Shri Vasudevan Nair:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the prices of caustic
soda had gone up after the control
on prices had been lifted in December
last; and

(b) if so, the action taken to check
the rise in price?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). There has
been some rise in the prices of all
grades since the decon‘ro] three
months back. The price trends will
be watched for some time,

Shri Warior: May I know whether
Government has taken any steps to
gee that the prices do not rise at all
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as far as the consumers are concerned
or whe‘her any supply arrangements
had been made to the actual consu-
mers at lower prices?

Shri Alagesan: The alkali manufac-
turing interests have been represent-
ing even before decontrol thgt there
should be a rise from Rs. 80 to Rs. 100
per ton over the control price. Even
before decontrol they were making
that representation. After decontrol
they decided that this rise of Rs. 80
should be the ceiling and caustic soda
should be sold within that ceiling.

Shri Warior: May I know whether
this rise was justified and whether
the Minis‘ry has scrutinised if the rise
in price was justified?

Shri Alagesan: It is their contention
that this increase in price is justi-
fied due to the rise in price of raw
materials, fuel, fiscal impos's, increase
fn shipping and railway freights and
cost of labour. The enquirv hy the
tariff commission into this matter was
fn 1960 and from 1960 upto the time
of decontrol in December 1963, those
prices were obtaining and it was at
that s‘age that they were making re-
presentations for increasing the prices.
After decontrol they have incrcased
it.

Shri Daji: The hon Minister has
avoided the reply. We would like to
know whether the Government had
applied its mind and had seen whether
these prices are justified or not and
if so, what steps are being taken by
Government?

Shri Alagesan: As I said, we will
continue to watch the price trends: we
have to look at it as a whole. As a
result of decontrol, there were some
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commodities whose prices have gone
down. I may quote the price of rayon
yarn; there are other commodities
also whose prices have gone down.
So, the thing has to be looked at as
a whole. Even so, we propose to
watch the trends for some time.

Shri Kapur Singh: Is it true that
while this commodity was under con-
trol it was freely available orly in
the black market and if so, how do
the current prices compare with those
prevailing in the black market earlier?

Shri Alagesan: I am unable to say
that. Perhaps some part of the caustic
soda might have been sold in black
market. I am not aware of it.

Shri R. S. Pandey: I want to know
whether the prices have gone up be-
cause the supply is less than the de-
mand.

Shri Alagesan: We are trying to
meet the demand both by internal
production and also by imports. In
1963 internal production has been to
the tune of about 150 lakh tons: tne
imported quantity was about 69,000
tons.

Shri Ramanathan Chettiar: May 1
know whether we are still importing
caustic soda and if so, is the imported
price less than the internal price?

Shri Alagesan: We still import
caustic soda and it is done by the STC.
The imported prices are slightly higher
than the internal prices.

Shrimati Savitri Nigam: May I
know whether imported and internal-
ly produced caus'ic are pooled and
the decontrol has been done on that
basis or it has been done scparately?

Shri Alagesan: After decontrol, there
is no question of pooling.

Shri Sham La]l Saraf: May I know
whe'her this question has been con-
sidered, namely, that the supplies
available within the country, whether
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indigenously manufactured or import-
ed, are enough to meet the present
demands, and if they are not enough,
that may be the reason why prices
are rising?

Shri Alagesan: I think currently we
are meeting the demand by and large,
but by the end of the Plan, the de-
mand is expected to be about three
lakh tons, which we propose to meet
both by internal production and im-
port. .

Shri S. M. Banerjee: The hon. Minis-
ter said that he would keep a careful
watch over th~ matter. I would like
to know whether any time-limit has
been fixed and what will be the periad
for which the Government will be
keeping such a waich?

Shri Alagesan: It is too soon; d=-
control took place only in December
last. So, the House, I hope, will allow
some time for us to note the trends.

famafaaem @ s

*cyg. oft fagmae wae 7 e
wA a8 A & gur w3 o

(F) 71 a8 == § v Freafaarry
ST TG F gEEq § Y A 0F
e gt wwT F felr g

(@) ®=r womT amaAr & fr
qAt feafa 3 s & fod e & &
F1H T ANT GET §; AR

() afz & & weinr & eqrdr
AYT 4k ®RT AT 3T AF a7
dent agi @ ferd o gerd W )

g7

fasn "t (st qo wo ImAT) ¢
(%) ot & :
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(&) frefaarm o9& wam
® TIA ST F A A, o -w_re
# fedr fary afsn§ o1 amar 74f
W 98T B0

(7) ww7 7& 35w
[ (a) Yes, Sir.
(b) The University Grants Com-
mission, as at present constituted, has

not experienced any serious difficulty
in its working.

(c) Does not arise.]

sft fag s qa | & oA |
g fw wfqars 47 fewarr & grfas
fresl.am@r w1z #aw 1 a9
fom arar 2 9a & gariy Gagrfaamaa
% I3 WA 7 Qv T 78 o § £
wawiifner & s w farig i am
gax Twa fargwmms i wain
v ug Wt & v ag fasErrardt
w1 Al 4% ? @ g, 4 99 @
fasafsaed AT wge aar g aq
7 Py faarracrdt o1 fa de foar
AT AT TR T T FIGAET
g?
Bhri M. C. Chagla:

have notice of that.
from this question.

I would like to
It does not arise

wETA AAIR ;. FIAT TIT FAA
at adl fimr e 9.f8% 1 T WA @
g YIA AT P-4 AT
T g AT IR & T g
G MY ZE FIF FAT 1

) fagsa wam® 7 9@ WA
arfe gfeer ey, . ..

weqe WEET AL RITT A AR
fio 97 A0 g T &0 Aty 1087

ot i g AR AT
fo fq@Ertaraa g13@ qG0 G 9@
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ey § 97 § fafaw famframgi &
Fig eI & | afr g gw @, @
wroIw w1 a9 §  fawframal ¥
F7 % ey 93 & 1 F v g g
fi g o7 g F & a7 v Fomy srae
A

Shri M. C. Chagla: Under the
Constitution, not more than thre»
members from amongst the Vice-
Chancellors of universities have to be
appointed. The University Grants
Commission has not indicated to us
that any difficulties have been expe-
rienced by the fact that Vice-Chan-
cellors are on this body.

Shri Man Sinh P. Patel: May I
know whether it has come to the
knowledge of the Government that
because of the existing system of one
whole-time member, the watch and
scrutiny over the grants given by the
University Grants Commission to the
tune of Rs. 10 lakhs to Rs. 15 lakhs
is not properly done?

Shri M. C. Chagla: As far as I
know, the University Grants Commis-
sion is doing its best; it gives the
grants that are required, and it tries
to see that they are properlv applied.
But I may point out to the hon.
Member that the University Grants
Commission is meeting today to con-
sider whether the time has come when
there should be more full-time
members.

)} 7R qredn ¢ § qg sy e
g frow d=eme g3er & A
gl wras T & 9 arer 936y
& o7 Fraearard, A gA Con
FAT #e To AV o mo F wT i}
fear s & 7

) Ho ®o AMTAT : AT TAET
& s, @7 v gm-msw werw
oiF g I F TA W wEd
Z
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e AEEY © IF F qEEL & o
To "R o Qo Fav famm mam §

Shri M. C. Chagla: I want notice.
I have not got the figures.

&t 9o fao Wl : mit gF gal
W oy 7 g foar 5 afrlad
e FHE ¥ 7 AFaL I ARAL
g3a H famfraeai & w1 2@
w gad g faerdt 1 A w7 L G
I fararandm & fsg & w1y
it favafeag & sogewfy & a7 *
| 9T Fd g WA Wy ? |y
s Awwd AT g e oy
g afer g-ersw @ fay g arfe
SR §9T T WE |

Mr. Speaker: The question is whe-
ther there is a proposal under con-
sideration so that the Vice-Chancel-
lors might be able to devote more
time to this work.

Shri M. C. Chagla: As T said, the
University Grants Commission is
meeting today to consider the whole
question of the constitution of that
body.

Mizo National Front

+

Shri Hem Barua:
Shri Yashpal Singh:
Shri Swell:

Will the Minister of Home Affairs
be pleased to state:

*840.

(a) whether it is a fact that the
President of the Mizo Na‘ional Front,
a political Organisat'on that has been
demanding an indepen‘ent Mizoland
outside India, has recently been arrest-
ed;

(b) if so, whether it is a fact that
he and certnrin o*her leaders of this
Organisation have been off and on
visiting East Pakistan on secret mis-
sions of an anti-national type; and
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(c) if so, the steps taken to coun-
teract activities of such dangerous
possibilities?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Government have no
information about the frequent visits
of the President and other leaders of
the Mizo National Front to East Pa-
kistan on secret missions. The Presi-
dent, Vice-President and another
member of the Front, however, had
visited East Pakistan in November-
D=cember, 1963. On their re*urn the
President and the Vice-President of
the Front were arrested on 17th and
24th December, 1963 respectively.
They were released on 17th February,
1964 on giving an assurance that they
would not indulge in anti-S‘ate acti-
vities or do anything unconstitutional

(¢) The State Government are stil],
howevar. keeping, a careful watch on
the activities of tha Front.

Shri Hem Barua: The Home Minis-
ter has admiited that thece peopie
visited East Pakistan. In view of that,
sin~e the leaders of *he Mizd National
Front, demanding fre~dom for Mizo-
land, are securing active aid and co-
operation and suppor: from Pakistan,
mav I know whv is it that the Gov-
ernment did not take sterner mea-
sures against these leadors hecauss
they are indulging in treasonable acti-
vity against the interest of the State?

Shri Hathi: There wora discussions
batween the Chisf Minister of Aseam
and tha leaders and a'eo other pecole.
The Chief Minister had lonz  talks
and discussions and whon they gave
thig assurance that thev would  not
take anv such unconstitutional step,
the Chief Minister. in hic discretion,
has thaught tha* it is better not to
take stern measures, but to see that
they cooperate.

Shrl Ham Barna: Tn view n# tha fact
that there ara peonle and a=manieations
fn thig eountry like the Mizn Natinnal
Fron® that are trving tn cut at  the
very fundamentals of our national
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solidarity, may I know why is it that
the Government have not told them
specifically that any attempt towards
the dismemberment of this country or
any attampt to break away from this
country in the name of comglete in-
dependence will be crushed and will
not be tolerated?

The Minister of Hone Affrirs (Shri
Nanda): Regarding our point of view
to this kind of movioment, I agrec
with him that we cannot tolerate any
such thing. But there is a history
s0 far as this particular organisation
is concerned. When the emergency
was declared, they offered to coope-
rate and drop any kind of agitation.
Later on, after the arrest, the release
took place as a result of prolonged
discussions. In the discussions there
were assurances given and it is on the
basis of these assurances.

Shri Hem Barua: Have they given
up their demand for independence
from India or not?

Shri Nanda: The Chief Minister's
view was that in view of that assu-
rance, . . .

Shri Hem Barua: What was the
assurance?
Shri Nanda: That they would not

indulge in anti-State activities.

Shri Hem Barma: They are risking
the security of the country by their
vacillating policy, Sir.

Mr. Speaker: That question has been
put and the answer given. What else
can be done?

Shri Nath Pal: In view of Pakistan's
well-eastablished policy to encourage,
incite and help all fissiparous and sepa-
ratist tendencies wherever they exist
in this country, may I know what
active steps the Government is taking
to prevent such groups or representa-
tives of such tendencies from getting
into touch with Pakistan or crossing
the border with such impunity as they
do now?

CHAITRA 12, 1886 {SAKA)
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Shri Nanda: It is very clear that
any such attempt to establish contact
of tha! kind should be prevented and
when that takes place, action shouid
be taken against them. It was be-
cause of this that the arrest took
place.

Shri Hem Barua: But you could not
prevent it.

Shri Nanda: We shall try to prevent
it more effectively.

=t agar fag =7 FTFY F O
wagF FE gt § i fazway
et K g ds ¥ foaa ged &l
go & =, e fo gomR 47 avs
G RN AT T 41, T IR i S
frwfai ar ga g ?

Wewer WEITW [ 5g ql gEA A
g1

ot gt fag : w0 e A @
wir & q1e &€ frvafaat av g g ?

weaw vy e Sard g I §
IO &g @19 § TF g0 FT ST WY
gras... .

it oo fag 0 A e A qv
fe s 5@ fogl d° 7 w0 ¥ NS
g frrmfafat w1 gra g1 ?

Shri Swell: Is it a fact that while
the members of the Assam Legislative
Assembly belonging to this Mizo
National Front are some of the most
vociferous supporters of the actions
and policies of the State Government,
yet they together with their followers
go about preaching unabashedly the
doctrine of secession from India and
they have not repudiated their elec-
tion manifesto which demands seces-
gsion from India; if so, is there any
truth in the rumour that there is some
kind of a secret understanding between
the State Government of Assam with
this organisation which accounts for
this double-faced policy?
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Shri Nanda: The State Government
could not arrive at any understanding
which might at all allow a toleration
of any kind of an attitude which wiil
favour a secession from India. It is
not possible. Therefore, if there is an
agreement or understanding it cen
only be on the basis that these people
will move from that stand. 1 might
add, Sir, that in the course of my s'ay
there I met the leaders of this Front
and, in the talks with me, they seem-
ed to talk sense.

Shri Basumatari: From the papers
we note that the Government is taking
stern action against those persons who
crea‘e communal frenzy, by issuing
“shoot at sight” orders. May I know
why the same attitude is not shown
and why the same kind of action is not
taken against those who indulge in
anti-national activities?

Shri Nanda:

I think my answer

covers the hon. Member’s question, as -

far as I could follow.

Shri Basumatari: He has not answer-
ed my question.

Mr. Speaker: He has answered why

a more stern action has not been
taken.
Shrimati Renuka Barkataki: May

1 know whether it is a fact that about
1,000 young M:izo men including a few
ex-servicemen of the Indian army are
getting military training in Pakistan?

Shri Nanda: No, Sir; that is not

our information.

o M T4 : 48 faat st
& @gw A AT ot #EE | W
pra § Swefaw 77 www
g § ot qREa wd Aife & ar
e g ?

weam WEEd 9 gaa # Ay
qra a1 9T Fray v fs , aferor w7
T
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Shri Heda: May I know, Sir, what
is the position as at present of the
manifesto issued by this organisation,
whether the demand in the manifesto
tor the complete independence from
India still stands or has it been modi-

fied by any announcement?

Shri Nanda: The answer is related
to the assurance given by those gentle-
men, particularly the President of that
organisation, that they will maintain
their activities wi‘hin the four corners
of the Constitution.

Politics in Educational Institutions

+
{ Shri P. R. Chakraverti:
| Shri Harish Chandra
‘841.{ Mathur:
Shrimati Savitri Nigam:
LShrl Krishnapal Singh:

Will the Minister of Education be
pleased to state the steps, if any, taken
by Government for keeping politics
out of educational institutions parti-
cularly universities?

The Minister of Education (Shri M.
C. Chagla): A Committee set up by
the University Grants Commission to
study the problem of student indis-
cipline in India made a sat of recom-
mendations, inter alia, to keep politics
out of educational institutions, parti-
cularly  universities. These recom-
menda‘ions were sent for necessary
action to all State Governments, Uni-
versities and Colleges.

Shri P. R. Chakraverti: What is the
attitude of the Government of India
with respect to the teachers taking
active part in politics and contesting
in elections?

Shri M. C. Chagla: The view of the
Government of India is that teachers
should not participate in polities,
Their primary duty is to teach and
mould the character of the young.

Shri P. R. Chakraverti: May I know
whether Government has taken into
account the fact that politics creeps
into the universitics tiarough a sub-
terranean channel, namely, non-ful-



filment of the emotional sentiments of
the teachers as well as the studenta
and, if so, what steps are being taken
by the Government of India to remove
this?

Shri M. C. Chagla: First of all, we
are dealing with the surface. After
we have dealt with the surface, we
will go below the surface.

Shrimati Savitri Nisesws.. What are
the revommenaations and what  are
the reactions of the various State
Governments and university aulhori-
ties?

Shri M. C. Chagla: The recommenda-
tions are broadly three-fold: (1) to
see that teachers confine themselves
to their lrgitimate activity, which is
teaching; separate constituencies for
teachers alone should be abolished;
(2) politicians from outside  should
not get into universities and should
not make students part of political
movements, and no political parties
should be permitted in the universi-
ties; (3) this is the most important
recommendation because this refers to
the apnointment of Chancellors and
Vice-Chancellors—the  sucgestion s
that Governors should not be Chancel-
lors because if they are, thev are in-
fluenced by the State Ministries;
secondlv,  only men of eminence
should be appointed as Vice-Chancel-
lors. Broadly. these are the three
proposals.

Shrimati Savitrl Nigam: What about
the o‘her half of my question?

Mr. Speaker: The other half would
be replied to later.

Shri Krishnapal Singh: Is it a fact
that most of the Viee-Chancellors have
to depend on votes for their election
and that is the reason why politics is
prevalent in the universities?

Shri M. C, Chag'a: I might inform
the hon. Member that we have
appointed a committee for drafting a
mode] constitution for the universities.
After that report is received we will
consider whether we cannot change

the method of Vice-

Chancellors.

election of
Shri Sham Lal Saraf: The Vice-
Chancellors are not elected.

Shri Ranga:
they are elected.

In some universities

suri Nath Pai: Has the Govern-
ment's attention been drawn to a
sinister example of the dangerous
lype of politics being allowed to be
preached or taught from the statement
or rather admission by the Education
Minister of Rajasthan thet bools
written and printed in Pakistan are
being used in a sector of Rajasthan
bordering Pakistan, books which
preach loyally to a foreign State,
Pakistan in this case?

Shri M. C, Chagla: Apart from the
fact that this does not really and
strictly arise out of the question om
university politics, my attention has
not been drawn to that.

Shri Nath Pai: Would he look into
it? Can he not give at least an assi-
rance to the House to that effect?

Shri M, C. Chagla: I will certain]y
look into it

Shri Kapur Singh: I would like to
know whether Government have exa-
mined the feasibility of the recently
discovered technique of hypnopaedia
for curing the Indian students of all
types of political thinking?

Shri M. C. Chagla: I am not fami-
liar with this new type of education.

Shri Kapur Singh: Hypnopaedia
meang implanting suggestions on a
subject while asleep. In Russia they
are following this technique,

ot srix firg fegtf o A
wrmatam & e admm ae
T & Ehe ¥ Freer qat o fE
o= et 3 g o faar & Sw Ay
Pervarforgrerat # & Frerery & adt anfa



g3 g gafaa ;59 &1 7 frarea
FaOTHT fas :I-;'tr? ?

Mr: Speaker: 1t is a suggestion.

o7 SRrEET g oA §owd
g7 g €0 anfmai agr gfy raaiEgi
¥ o anT udi gt 2 m ges TiTH
TIMT A & T awifiiEe wear 97 g
§ A IR TIw AT T T 7
W1 oT Hoaw ®Y E ofr oA &
WF AT M T wg g Ay
LU

&t Ho o AFAT : THITT A
tfsgiyniadiamfzy =i
Wl gT TN WET T AT U
¥ @ T® i &3 aft w7 & A
gL & qsAfird o5t waT wTiTME
a1 H7 nfizma #ogwTE ol
a1 qg i &€ dEAEwAdd g |

o1 WETHET WE . §F 1 A
Wiy aragn s ar R E?

= Ho Fo WARTAT : WIATE qTH
w1 g J s & g fe gfardiaer
TEIT gaaz § | g g4 fang aag
q.F, 03w I awy gy T § i
I T[T Taww A HT (AN T
#ffg o Em gy #d
-

ot yeEEiT et o dw9 -
wigfeqi w1 & . ..

wtaw wRTE . WIEY, WET |

Shri Hari Vishnu Kamath: Is it not
a fact that during the last decade or
more there has been considerable ex-
ploitation of the student and the
teacher community in colleges and
universities through partisan politick-
ing and patrioteering by the party in
power and, if so, how long does the
Minister think it will take to repair
the damaged fabric of academic life?

Shri M. C. Chagla; I am nct at ali
surce that the valy party to blame is
the party in power. All parties have
been trallicking in ihis mutler,

Shri Hari Vishnu Kamath: The
major blame lics on the ruling party,
the others only counter-atlacked.

Shri Basappa: May I know whether
tie existence of a large number of
advisou rommitices in the Education
Departmuent has got w0 gy w gieat doal

with thig politics, and what steps hove
been taken to prevent this;? Have the
large number of committees contri=
buted a great deal to this?

Shri M. C. Chagla: As the hon.
Member knows, 1 have done away
with some committee and I hope that
if the committees were to blame poli-
tics will be less now in view of the
doing away with of a large number of
comimittees.

Shri Vasudevan Nair: Is the hon.
Minister aware that in the name of
banning politics in universities what
is actually happening is the imposi-
tion of a certain kind of politics
mainly advocated by the ruling party;
it that is so, will he see to it that at
least there is equality in that respect?

Shri Ranga: Why should there be
any equality?

Shri M, C. Chagla: I assure my
hon. friend that we are opposed o
any party carrying on political acti-
vitieg in universities and influencing:
students. It makes no difference
which party does it

Shri Harli Vishnu Eamath: Includ-
ing the ruling party, the Congress
Party.

st st Tw e frafaal #
wy TertE # v fmrd 7
I & W nfxm womd € A T
T T € T AT T TOT GTA
wegq#y @& o AR g R
| nwandt fard AW F G
7 Jdr ngmy WEw gwr o
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g a1t # afese 9o 79 F fAg
faarc st @ E 7

st Qo wo FrETAT: H 7 AGT ATH-AAT
% g & fr arae gy 3dF g T A
E s o gy FicdEane § S/ 4 AW
FX AR & FAlT FA |

Y wIE(Y T WA qET RERT &
wWaFw T faqe g oar G4t ?
Are you ready to take it over?

it qo o =rAT : W fA=miT F
FRECINT  Aqor agl g FEIT g
WA gge &1 wieqw &1 gein fF
g9 @I afgaw § gaea $ & fai
q.ifed oe g edTw &1 99 & fag
g won wifed o

Shri Ranga: Is it that the Centre
is going to manage it better?

Shri Harji Vishnu Xamath: Has

“the Minister joined the  Congress
Party or not yet?
Shri S. M. Banerjee: May I know

whether the hon. Minister is aware
that because of the political conscious-
ness among the students and the
teachers the entire student community
rose like one man during the Chinese
aggression? What will happen?
What is the policy of the Government,
whether to allow correct politics
among the students and teachers or
to ban politics altogether and make
them non-political?

Shri M, C, Chagla: The correct
policy is this. When a young man or
a woman is a student, his or her duty
is to try and understand political
problems. It is an academic approach.
He or she should not take active part

in politics. We do not like to prevent
students from studying political
questions. That ig the proper time

when they should do so:
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Vivekananda Centenary Celebrations
Pandal

*842. Shri ¢. K. Bhattacharyya:
Will the Minister of Home Affairs be
pleaseq to state:

(a) whether the Vivekananda Cen-
lenary Celebrations Pandal at Park
Circus, Calcutta with the Exhibition
wag burnt down by miscreants on the
11th January, 1964 at 2 P.M.;

(b) the reasons for not taking pro-
per action by the Military to stop the
miscreants; and

(c) what has happened to the relics.
of Swami Vivekananda which were
displayed in the Exhibition?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The pandal was partially burnt
down at about 3 p.m. on 11th January,
1964, -

(b) The fire was accidental ang so
the quest,on of action by the military
or anybody to stop the miscreants
does not arise.

(c) The relics had all been remov-
ed earlier and thus no loss of relic
wag involved.

Shri C. K. Bhattacharyya: There
were reports in the press that the
military and the police came to the
spot after the pandal had been burnt
down. May I know why they did not
come in time to prevent its burning
down?

Shri Hathi: The information which
we have received . .

Mr. Speaker: Should they have
come before the fire broke out?

An Hon Member:
prior notice,

There is no-

Shri C. K. Bhattacharyya: I shall
ask another question after I have re--
ceived a reply to this question.

Shri Hathi: The reply has been
given by the Chair,
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Shri C, K. Bhattacharyya: In view
.of the fact that the pandal was situ-
ated almost in front of the office of
the Deputy High Commissioner of
Pakistan, within a stone’s throw of that
office, and there are forces posted for
protecting that office, could not that
force move to stop the burning down
.of the pandal, particularly in view
of the fact that petrol was sprinkled
over the pandal before setting fire to
it?

Shri Hathi: The information that
we have received from the West
Benga] Government is not that petrol
was sprinkled over the pandal but it
was because of the electric connection
being short-circuited,

Shri Sham Lal Saraf: May I know
whether an inquiry was held to find
out who were the miscreants and
what was the motive behind creating
this trouble?

Shri Hathi: I have already replied
to that. This fire wag on account of
the accident caused by the short-
circuiting of the electric connection.

st T fg - T W@ E fe
s §ifore dred v gt ward
st & @ v (o gfee & gsam
Frar ¥, Aty (vl Arey #) afa
¥ fau 18 sam 7E § 7w agt
a7, gfea Frr, @ T FAEAr T A
FIr oM g Ay # F7E AW 6%
wrg?

ot g ;W TAfagEe wE-wwe
gt &, ar gfem e F AT § 7

Dr. M. S. Aney: May I know what
was the distance between the police
station and the pandal which was
burnt?

Shri Hathi: I have not made all
the enquiries from the West Bengal
Government.

Dr. M, S. Aney: What enquiries
have you made upto thig time?
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Shri C. K, Bhattacharyya: In view
of the reply that the hon, Minister
has just now given, may 1 enquire
why no statement was issued from
the Government, though repeated re-
Presentations were being made by
local organisations for making an in-
quiry into the causes of the fire, stat-
ing how the fire occurred? This is
the first time that we hear that it was
due to the short-circuiting of the elec-
tric connection. All the papers flash~
ed that it was done by some mls-
creants but the Government made no
statement in contradiction of that up-
to the time the hon. Minister gave this
reply.

Shri Hathi: This representation
might have been made to the West
Bengal Government,

Refinery Agreement

+

814 { Shri P. R, Chakraverti:
" Shri P. C, Borooah:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
378 on the 4th December, 1963 and
state:

(a) whether an agreement hag since
been reached with the Burmah Shell
and the ESSO for termination of

their refinery agreements with the
Government; and
(b) if so, the safeguards granted

to them and the terms of the agrce-
ment?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.

Shri P, R, Chakraverti: May I
know whether any assessment has
been made as to how much cost will
have to be incurred by the Govern-
ment if the fresh agreement is made?

Shri Humayun Kabir: The ques-
tion is not very clear to me. Why
should the Government pay anything
if a fresh agreement is made?
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Shri P, R. Chakravertl: In the con-
text of the demand of these two Com-
panies for a fresh agreement, has the
Government made any assessment for
the cost or any other responsibility
which will follow the agreement?

Shri Humayun Kabir: I really do
not understand the question because
there is a refinery established under
a licence and that refinery will be
converted into an ordinary trading
unit and it will come under the trad-
ing licence. There is no question of
any' cost,

Shrimati Savitri Nigam: Keeping
in view the huge profits that these two
Companies have made and our in-
creasing requirements, may I know if
the Government is intending to
nationalise these two Companies, and
if the answer is in the affirmative may
I know what preparations have heen
made so far?

Shri Humayun Kabir: 1 have al-
ready answered this question more
than once in this House.

Shri Hem Barua: In view of the
fact that the agreement entered into
with these two foreign Companies
gave them a sort of a super national
wtatug in this country and there was
a demand to scrap this agreement,
may I know whether the Government
are contemplating to effect new
agreements with these Companies and
hring ESSO, Shell and Caltex under
the Industries Development and Regu-
Jation Act so that they might func-
tion as national bodies, not super
national bodies?

Shri Humayun Kabir:
function in this country except
according to law. It was under the
law that they were given certain con-
tracts and these contractual rights
will continue as long as the contracts
stand. But the Companieg have them-
selves volunteered to terminate those
agreements and this is now under dis-
cussion.

Shri Kapur Simgh: May I request
that Q. No, 857 may also be taken up
along with Q. No. 844¢?

No unit can
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Mr, Speaker: If it is convenient to
the Minister, 1 have no objection

Shri M. C. Chagla: I have no ob-
jection. I will answer both.

Scientists’ Pool

+
( Shri P. R, Chakraverti:
J Shri Vishram Prasad:
) Shri R. G, Dubey:
|| Shri Mohan Swarup:

*845.

Will the Minister of Education be
pleased to state:

(a) the strength of the scientists’
pool maintained by the Council of
Scientific and Industrial Rescarch;

(b) the number of persons who left
the pool on securing regular employ-
ment abroad; and

(¢) the number of persong selected
to the pool, who have obtained regu-
lar employment in India till the end
of February, 1964?

The Minister of Education (Shri
M, C, Chagla): (a) There is no ceil-
ing on the strength of the Pool. The
working strength on 1st March, 1964,
was 507.

(b) 16.
(c) 790.

Indian Scientists Abroad

*857. Shri Harl Vishnu Kamath:
Will the Minister of Edacation be
pleased to state:

(a) the names of Indian scientista
working in foreign countries together
with the name of the country in
which each of those acientists is
working;

(b) the attempts made or incen-
tives offered to attract them to the
service of our motherland; and

(¢) how many have go far been in-
duced to return home?
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The Minister of Education (Shri
M. C. Chagla): (a) The names and
particulars of ‘Indian scientists’ who
have been abroad after 1st January,
1957 are boing  published by the
National Register Unit of the Council
of Scient!ific and Industrial Rescarch
in the ‘Indians Abroad’ directories,
copies of which are available in the
Library of the House.

(b) The Government have taken
certain cteps to facilitate employment
and utilisation of Scientists and Tech-
nologists returning from abruad:—

(i) A separate register of those
scientific and technical per-
sonne] who are receiving
training or are in employment
in foreign countries is main-
tained.

The particulars of the registrants
are circulated to a large
number of employers in the
public and private sectors.

(ii) Cases of suitable candidates
in the register are brought to
the notice of the various em-
ploying agencies against their
employment notifications.

(iii) Abstracts of scientific and
technical job notifications are
printed in the Technical Man-
power Bulletin and circulated
to the Indian Missions abroad
and to a number of foreign
institutions for information of
our scientists abroad.

(iv) A Scientists’ Pool for tempo-
rary placement and utilisation
of well qualifiedq personnel
until they can secure regular
employment in the country,
hag been created,

(c) According to the information
available in the National Register
Unit of the Council of Scientific and
Industrial Research, 3898 registrants
are reported to have returned to India
during the period 1:t January, 1957 to
1st January, 1964.
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shri P, R. Chakraverti: May 1
know whethor it is a fact that nearly
one hundred scientists are being
muintained in this poo] for more than
one year and also nearly 40 scien-
tists for more than two years, cous-
ing thereby a loss to the Govern-
ment to the extent of Rs, 50 lakhs,
and if so, what stands in the way
of employing these personnel main-
tained in the pool?

Shri M. C_ Chagla: 1 have got the
figures with me of how many have
been maintained in the pool The
aumber of scientists in the pool for
less than six months js 216, that for
six to twelve monthg is 151, that for
twelve to eighteen months is 59, and
that for eighteen to twenty-four
months is 32, and that for over
twenty-four months is 49,

Shri P, R. Chakraverti: What about
the cost involved?

Shri M. C, Chagla: I have not got
the figures in respect of the costs in-
volved.

Shri P. R. Chakraverti: What
stands in the way of employing these
personnel in regular service?

Shri M. C, Chagla: I may mention
the procedure. Every scientist abroad
{s put in this pool, and he gets an
emolument which ranges from Rs. 400
to Rs. 700. We try to place him in
either universities or laboratories or
institutions. If we cannot and some
time has elapsed, even supernumerary
posts are created so that he is usefully
employed. The difficulty is to find a
permanent employment; that is the
only difficulty.

Shri P. R, Chakraverti: May I know
whether there is a proposal to crea?.c
an all.India service of scientists in
order to give a boost to the scien-
tists’ morale?

Shri M. C. Chagla: There is a sug-
gestion.

Shri Hari Vishau Kamath: Are
Government aware that there is a
large number of trained, and I may
say, almost world-renowned Indian
scientists working in the service of
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other countries and foreign Govern-
ments? Is it a fact that while Science
Congresses are held in thig country,
these well known scientists of ours
working in the service of other coun-
tries are not invited or at least many
of them are not invited to those
Science Congresses while foreign
scientists are invited?

Shri M. C, Chagla: I am not aware
of any eminent scientist, whatever
his nationality and whichever coun-
try he may belong to, not being in-
vited to the Science Congresses.

Shri Ranga: Is it not a fact that
almost everyone who has been placed
in this pool and is being given this
honorarium is worth many times more
than what the honorarium stands for
and they are kept there only because
the other Departments of Government
do not co-opcrate with the Scientific
Pool authorities in providing preper
and permanent jobs with proper sala=-
ries to these people?

Shri M. C, Chagla: It is a great
tribute to the patriotism of our young
men that they come here on salaries
which are much less than what they
would get in the USA or-the UK. We
are trying our best to sece that they
g~t a salary commensurate with their
qualifications, but we are a poor coun-
trv and we cannot afford to pav them
what the USA or the UK would be
able to pay.

Shri Ranga: The hon. Minister has
not reolied to the second part of mv
auestion. The other Departments of
Covernment are not co-oberatine with
the result that these poor scientists
ar~ obliged to remain in this pool at
almost the level of starvation salaries.

Shri M. C. Chagla: There have
been difficulties in certain instances,
but on the whole we have had co-ove-
ration from the universities and other
institutions.

Shri Chandrabhan Singh: What is
the number of scientists in the Pool
who have been selected by the UPSC

CHAITRA 12, 1886 (SAKA)

Oral Answers 8530

but approval has not been given by
the Home Ministry?

Shri M. C, Chagla:
of any such case.

Shri Chandrabhan Singh:
bring it to hig notice.

I am not aware
1 will

Shri M, C. Chagla: All right.

Shri Hem Barua: Is it not a fact
that the Scientists Pool has become a
cesspool of anomaly, irregularity and
half-heartedness as pointed out by the
Public Accounts Committee, and it is
because of thig that Indian scientists
working abroad do not like to come
to this country and join the Pool or
cesspool, whatever you may call it?

Shri M. C, Chagla: I am afraid the
hon, Member is not well-informed.
The Scientists’ Pool is working very
well. The majority of Indians abroad
are returning because they are assur-
ed now of a salary.

Shri Kapur Singh: Do Govern-
ment propose to institute a high-level
investigation into the problem of the
exodus of Indian scientists on the pat-
tern of the one recently done in UK?

Mr. Speaker: He calls it exodus,

Shri M. C. Chagla: There is no
exodus. How am I to investigaie a
problem which does not exist?

Shri Kapur
diaspora.

Singh: Exodus and

Shrimati Savitri Nigam: Is it a fact
that some of the scientists, after wait-
ing for their turn to come have got so
much dejected that they have gone
back? If sn, what is their number?

Shri M. C. Chagla: That was so
sometime back; when the scientists
did not get a iob and a salary, they
went back. Now as soon as they
come to India, they get a salary.

Shrimati Savitri Nigam: I am talk-
ing of scientists registered in the Pool.
They could not get their turn and they
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could not wait. So they have gone
back. What is their number?

Shri M. C, Chagla: The number is
very small—if that is so,

Shri Sham La] Saraf: Which is the
authority which is empowered to
draw incumbents from the Pool for
absorption intp permanent service?

Shri M, C, Chagla: We know the
qualifications of each member of the
Pool. He may be a metallurgist, phy-
sicist, chemist and so on. We try to
place him in a university or in a labo-
ratory where his services will be most
usefyl, That is how it works.

Industrial Complex in Madras

*346. Shri R. S. Pandey: Will the
Miniiter of Petroleum amd Chemicals
be pleased to state:

(a) whether Government have cun-
sidered ESSO's scheme for establish=
tng an industrial complex in Madras;
and

(b) if so, the decision thereun?

The Minister of Pertoleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). If the reference is to
Esso’s offer to participate in the estab-
lishment of a refinery and ammonia
and lube plants, it is still under exa-
mination.

Shri R, S, Pandey: What will be
the cost of the industria] complex?

Shri Humayun Kabir: I have not
used the words ‘industrial complex’.
I referred to the gquestion of the es-
tabl:ishment of a refinery and ammo-
nia and lube plants. It will depend
on which offer is accepted bascause
diffzrent parties have made different
offers.

Shri P, Venkatasubbaiah: Do the
terms offered by this company com-
pare favourably with those of some
other companies like Phillips which
has entered into an agreement for
starting a refinery in Kerala?
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Shri Humayun Kabir: Ali the
offers are being examined. Each
has certain attractive features. The
House will certainly not expect rie to
give a reply before a decision is taken.

Shri Ramanathan Chettiar: The
hon. Minister replied that the matter
is under examination. How lrng will
it take for Government Lo come to a
decision because this has been hanging
fire for the last two years?

Shri Humayun Kabir: I am afraid
the hon, Member is misinformed be-
cause the last date for receipt of offers
was 31st March, which was yesterday.
He says that this has been hanging
fire for two wyears. I do not know
where he got this information,

Serajuddin & Co. Affalrs

+
egq7, J Shri Hari Vishnu Kamath:
7 Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to s.ate:

(a) whether it is a fact that the
magistrate appointed to try the cases
connected with the affairs of Seraj-
uddin and Co. has been transfcrred
after the said trial had made ¢onsider-
able progress;

(b) if so, the reésons therefor;

(c) whether a new magistrate has
been appointed for the purpose; and

(d) whether the cases are being.

heard de novo?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The Presiding Officer of the Third
Additional Special Court Calcutta to
which court one case arising out of
the affairs of Scrajuddin & Co. was
allotted by the Government of West
Bengal was transferred after the pro-
secution evidence was recorded.

(b) The Presiding Officer was trans-
ferred to the important post of Addi-
tional Chief Presidency Magistrate and
in view of the emergent situation
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which arose in Calcutta from about
10th January, 1964 he was asked to
join the new post immediately.

(c) Yes, Sir.
(d) No, Sir.

Shri Hari Vishnua Kamath: What
was the date of the transfer of this
presiding magistrate, and are there
reasons to suspect that, chronologically
speaking, this transfer roughiy coin-
cided with the munificent donation of
Rs. 25,000 or more that Serajuddin &
Co. is reported to have made to the
Bhubaneshwar jamboree of the Con-
gress Party?

Shri Hathi: This has nothing to do
with that.

Shri Hari Vishng Kamath:
the answer?

What is

Mr. Speaker: He says “no”.
Shri Hari Vishnu Kamath: To both?

Shri Hathi: There is no connection.
I do not know anything about it,

Shri Harl Vishnu Kamath: The
Home Minister is also present. He
may answer.

Mr. Speaker: He may put the second
question.

Shri Hari Vishnu Kamath: Has
Government taken note of the evi-
dence given by several witnesses in
the trial going on at present to the
effect that Serajuddin & Co. bhad cast
their net very wide, covering many
departments and officers, and if so,
does Government propose to hold a
fuller enquiry than has been done so
far, to catch all the big fish which
have gone scot-free so far?

Shri Hathi: T do not know how this
question of making a fuller enquiry
arises on the transfer of a Judge.

Mr. Speaker: From the evidence
that has so far come on the record,
he says that there are grounds to sus-
pect that there are others also who
might be involved.
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Shri Hathi: The case is going on.
The witnesses have been examined.
They might be re-examined. Then,
we shail have to see what weight the
Judge attaches to this evidence. Ulti-
mately, we can look into it.

=t gmara fag: A5 o1 g
FH ¥ 39 T § 903 faadr 31O
T A Fa qTF T FHAAE 1 oty ?

Shri Haihi: ] do not think there-
will be any delay because the charge
has already been framed. The pre-
vious Judge had not {framed the
charge. He had recorded the evidence
of 27 witnesses. Arguments had to-
be heard. The new Judge, after
taking over, heard the arguments and
framed the charge. Therefore, there
is no question of any further delay
now.

Shri Ranga: Will Government
assure us that there will not be a
transfer of this magistrate also, and
in that way further disturbance would
not be caused?

Shri Hathi: In fact, Government is.
very anxious to see that these trans-
fers do not take place, and that justice
is not delayed. In fact, even in this
case, we took up the matter with the
West Bengal Governmcnt, but they
said it had been done in consultation
with the High Court, and it would be
difficult again to re-transfer him or
cancel the appointment.

Shri S. M. Banerjee: Because some
of the Ministers and senior Govern-
ment officials are involved in the
Serajuddin affair, I want to know
whether after the court cases, Govern-
ment intend to have a proper investis
gation into the whole affair.

Shri Hathi: So far as this case is
concerned, as I said, the charge has
been framed. Witnesses will be
examined, further examined, if the
accused want. The other two cases
which we have given to the West
Bengal Government will be tried. At
present the investigations are there..
After that we can see.



8535 Oral Answers

ot W A A g R
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Shri Hathi: I replied that 27 wit-
.nesses have been examined and
charges have been framed.

Shri Hem Barua: Now that Mr,
Serajuddin is at large on bail and is
exempt from personal appearance also,
may ] know whether Government are
in a position to give us an assurance
that Mr. Serajuddin would not be
allowed to utilise his infinite capacity
to pressurise all those people at the
top ranks and carry on his depreda-
‘tions also at the same time....

Mr. Speaker: Order, order. What
assurance can Government give? If
he has been exempted from personal
appearance, it is for the courts.

Shri Hem Barua: May I humbly
submit, Sir....

Mr. Speaker: It is humble but
- offensive,

Shri Hem Barua: Could you point
out a single instance of ourselves being
offensive to you?

Mr. Speaker: I am not ta'king of
other things. I refer only to this ques-
tion. We cannot go into that. Gov-
ernment cannot give any assurance on

that.

Shri Hem Barua: ] am not interest-
ed in that assurance.

Mr. Speaker: He should be interest-
ed in resuming his seat.

Shri Hari Vishnu Kamath: If I may
submit, will the Government invoke
the Defence of India Rules....

Mr. Speaker: Order, order. Dr.
. Singhvi
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Dr. L. M. Singhvi: In what manner
and under what circumstances did the
transfer of this particular magistrate
become imperative....

Mr. Speaker: He has answered that;
next question.

Security Problem in Assam

+
Shri D. C. Shapma:
Shri P. C. Borooah:
| Shri Harish Chandra Mathur:
Shri Prakash Vir Shastri:
Shri Bal Krishna Singh:
'848.{ Shri J. B. S. Bist:
| Shri P. R. Chakravertl:
| Shri Hem Barua:
Shri Liladhar Kotoki:
, Dr. L. M. Singhvi:
| Shri Kajrolkar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether he visited Assam to
study the security problem created by
Muslim infiltrators from East Pakis-
tan;

(b) if so, the outcome of his visit;
and

(c) the steps taken or proposed to
be taken to deport the infiltrators?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). I paid a six day
visit recently to Assam to study a
number of problems including that of
illegal infiltrators from East Pakistan.

(c) The measures to be taken to
deal with this problem are under
consideration.

Shri D. C. Sharma: May 1 know if
the visit of the hon. Minister was
merely of an exploratory nature or
it was meant to solve the problem?
If it was only of an exploratory nature,
may I know the purpose it had served?

Shri Nanda: I would not waste my
time simply on exploration which does
not lead to action.

Shri D. C. Sharma: May I know it
the hon. Minister who would not waste
his time in exploration could come to



Oral Answers

8537

any firm estimate of the exact num-
ber of infiltrators from East Pakistan
and if so from what source he came
to know that?

Shri Nanda: That matter has been
dealt with already and the figure has
been given in this House before.

= sEmdlT mEr o F4T g oA
g g fF g Wl A1 § wow ww &
ST & TR FOEd § fqar 59a §
g G aaqen fun a1 fa o qaam
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Mr. Speaker: Shri P. R. Chakra-

verti.
Some Hon. Members rose—

Shri D, C. Sharma: The hon. Mun-
ister said that the number of infiltra -
tors has been given here many times. .

Mr. Speaker: Order, order.

*42(A1)L.S.D.—2.
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Shri Hanumanthaiya: It may be
answered in English also. We are not
abie to follow.

Everytime it is not
Shri Chakraverti.

Mr. Speaker:
possible to do so.

Shri P. R. Chakraverti: In view of
the fact that the infiltrators get them-
selves mixed up among the people
living near the borders, is there any
proposal to evacuate the people from
the border for a mile or so and set
up watch-guards there?

Shri Nanda: That is one of the pro-
posals.

Shri Hem Barua: May 1 know
whether the hon. Minister could
ascertain, during his recent visit to
Assam, (a) the extent to which the
Pakistan Assistant High Commis-
sioner’s Office in Assam has succeeded
in organising a network of Pakistani
agents, saboteurs and spies, (b) the
number of Chinese-trained Pakistani
gucerillas that have come in the border-
jand of Assam with the so-called
infiltrators, and, if so, in ithe context
of jt, may 1 know whether it is a fact,
or. v-hother the attention of the Gov-
crniment has been drawn to a state-
ment made by the Chief Minister of
Assam to the effect that he advised
the Central Government to close down
immediately the Pakistan Assistant
High Commissioner’s office in Shillong
and the Central Government has not
done that due to high policy and, if
so, may I know whether it is a fact
that the hon. Home Minister has
approached the Prime Minister and
advised him to close it down as soon
as possible?

Mr. Speaker: Whatever can be
remembered, that might be answered.

Shri Nanda: 1 remember the last
portion and somehow 1 could remem-
ber the first portion also.

Mr. Speaker: I might make 1t clear
that when Members put such involved
questions and parts of them are sepa-
rate, T would ask the Minister to reply
to any one of them only and not to
all of them.
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Shri Hari Vishnu Kamath: If he
remembers all, he may answer all of
them. (Interruption).

Mr. Speaker: I wili specify the one
that can be answered.

Some Hon. Members rose—

Mr. Sbeaker: Order, order.

Shri Nanda: I took notice of many
things, and this was one of the things.
Naturally, I had my say about these
things also before the Government
and before the Prime Minister, of
coursa.

Shri Heom Barua: What about the
Chief Minister's statement? Thaf is
very important.

Mr. Speaker: Order, order. [ do not
deny its importance, but so many
important things put together cannot
be answered, and the hon. Member is
himself to blame if he cannot get
answers for all the things he has put.

Shri Liladhar Kotoki: May [ know

if the Government's attention has
been drawn to the report in some
papers  published from  Assam  that

there is a doubt among the
that the process of detection and
deportation of these infiltrators is
likely to Le delayed and, if so,....

public

Mr. Speaker: If a supplementary
takes two minutes, how long would
the answer take?

Shri Liladhar Kotoki: 1 would con-
fine myself to the first part only.
May I know whether the attention of
the Government has been drawn to
reports in the press that the process
of dotection and deportation is going
to be delayed?

Shri Nanda: There is no basis. for
this apprehension.

Mr. Speaker: Dr. Swell wanted to
raise a point of order. I think, Dr.
Swell.
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Shri Swell: I have waived that; can
I put a question now?

Mr. Speaker: Dr. Singhvi.

Dr. L. M. Singhvi: May I know
whether during his recent visit to
Assam, the Home Minister found that
the probiem was allowed to assume
an unmanageable magnitude because
of the omissions and commissions on
the part of the State Government and
review the ade-
quacy of the existing system of
tribunals?

Shri Nanda: 1 do not concede the
earlicr assumption, but action has to
be taken both by the State Govern-
ment, regarding which some decision
has been taken, and certain other
decisions in which the Central Gov-
ernment comes in, are under considera-
tion.

Shri Basumatari: May I know
whether it is a fact that all the
memoranda submitted to the Home
Minister by wvarious political parties
were unanimous in their demand for
reorganising the personnel at the top
and also for changing the administra-
tive set up-at the top, and ut the same
time the closure of the office of the
Assistant High Commissioner of Pakis-
tan in Shillong?

Shri Nanda: These are some of the
things included in the memorandum

Shri Swell: Sir, the visit of the
Home Minister to Assam has created
a favourable climate in that area. Is
it a fact that the favourable climate
is sinking away now bccause of the
absence of any positive action on the
part of Government so far and because
of the impending conference of the
Home Ministers of India and Pakistan
in which they are going to discuss
the question of eviction of illegal
infiltrants into Assam, and that has
put a stop, if not a set-back. to the
pace of eviction of illegal infiltrants?

Shri Nanda: I thought the previous
question referred to the same sub-
ject. My answer was that there is
no foundation for any apprehension
of that kind.
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WRITTEN ANSWERS TO
QUESTIONS

Books in Regional Languages

Shri S. C. Samanta:
*843./ Shri Subodh Hansda:
|_ Shri Maheswar Naik:

Will the Minister of Educatiom be
pleased to state:

(a) whetlher universities have any
programme for production of books in
regional languages;

(b) if so, which are the universi-
ties that have initiated such a pro-
gramme,; and

€c) whether the  universities are
given any assislance by the Govern-
ment of India, and if so, the nature
thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes Sir

{b) Universities of Nagpur, Gujarat,
and Panjabi are engaged on 7roduc-
tions of books in Marathi, Gujarati ang
Panjabi languages. respectively, under
Ministry of Education’s scheme of
preparation, translation and publica-
tion of standard works of University
Jevel.

Universitics of Agra, Allahabad,
Banaras, Bhagalpur, Bihar, Calcutta,
Delhi, Gorakhpur, Jabalpur, Jodhpur,

Kurukshetra, Lucknow, Nugpur,
Panjab, Patna, Rajasthan, Ranchi,
Roorkee, Saugar, Magadh, Vikram,

and Gurukul Kangri and U.P. Agri-
cultural University are engaged on
the production of books in Hindi under
the above scheme.

Universities of Annamalai, Mysore,
Karnalak and Madras are producing
books in Telugu, Kannada, and Tamil
respectively under Ministry's scheme
of development of modern Indian
danguages,
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University of Delhi
Sindhi  text-books in
seript.

is producing
Devnagari

(c) Central Government meets the
entire expenditure in respect of the
titles selected by the Universities from
the list of titles included in the Minis-
try’s programme. In respect of other
titles part of the expenditure not
exceeding 50 per cent. is met.
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Loan for Methanol Plant

( Shri Vishwa Nath Pandey:
'85!..2 Shri Baswant:
|_Shri Onkar Lal Berwa:

Will the Minister of Petroleum and
Chemicals be pleased to state:
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(a) whether it is a fact that the
U.S. Agency for International Deve-
lopment has granted a new loan to
enable the Fertilizer Corporation of
India to build a methanol plant near
Bombay; and

(b) if so, when and the amount of
financial assistance granted?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) They have agreed to give a
loan of 7.8 million dollars in Feb-
ruary, 1964 to meet the foreign
exchange cost of a Methanol plant at
the Trombay Fertilizer site as well as
additional foreign exchange required
for the main fertilizer plant, The
draft of the loan agreement is under
scruliny.

Forcible Occupation of Tribal Land
by Pak. Migrants

852 _r Shri Jashvant Mehta:
~" 7| Shri Vishwa Nath Pandey:

Will the Mnister of Tiome AfTairs
be pleased to state:

(a) whether his atiention has been
drawn 1in the press report that
Pakistani migrants in the Assam tribal
belts have forcibly occupicd cxtensive
areas of forest lands reserved for the
tribals;

(b) whether it is a fact that these
migrants encourage the infiltrators
from Pakistan; and

(¢) if so, the action Government
propose to take to counteract such
activities?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(by and (c). The information fs
awaited from the State Government
and will be laid on the Table of the
House as soon as it is received.
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Students’ Indiscipline

*854. Shri P. R. Chakravertl: Will
the Minister of Education be pleased
to state:

(a) whether the Government have
taken into account the remarks of
Dr. G. L. Thornton of U.S.A,, attached
to the Central Institute of Education,
‘Delhi, that the students’ indiscipline
was a strange term in U.S.A., where
the needs of the students were met
pefore they grew to troublesome
proportion;

(b) the steps taken to help the
students in solving their emotional
and social problems, as is being done
tin U.S.A. instead of leaving them .to
“drift in a sea of confusion, doubt and
anxiety in early college years”; and

(c) the extent to which Government
endorse the view-points of Dr. Thorn-
ton that studenis should be given an
opportunity to participate in educa-
tional planning?

The Minister of Education (Shri
M. C. Chagla): (a) The remarks of
Dr. G. L. Thornton of U.S.A. have not
come to the notice of the Govern-
ment.

(b) A statement is
Table of the House.

laid cn the

Stutement

The problem has been studied by-
the Government and the University
Grants Commission more than once
and they have suggested to the Uni-
versities and Colleges to tuke the
following steps:

(i) Provision of some form of
student pgovernment in the
Universities and Colleges.

(i1) Appointment of a Dean of
students whose main res-
ponsibility would be to look
after students’ welfare and
maintain discipline.

(iii) Provision of wvocational and
moral guidance in the colleges
and universities by trained
and sympathetic persons.

(iv) Institution of tutorial system.

Introduction of the Emer-
gency Scheme of Physical
Education and National Dis-
cipline.

—

(v

(vi) Introduction of National Cadet
Corps.

(vii) Introduction of Labour and
Social Service Camp Scheme,



Written Answers

8547

(viif) Provision of Youth Welfare
activities like students tours,
festivals etc.

(¢) The Government agrees with
the view that the students should be
giver an opportunity to express their
views on educational planning.

Petro-Chemical Complexes

*855. Shri R, S. Pandey: Will the
Minister of Petrocleum and Chemicals
be pleased to state:

(a) whether Government were ne-
gotiating with the Imperial Chemical
Industries and other firms for estab-
lishing petro-chemical complexes in
the country; and

(b) it so, the
negatiations?

outcome of these

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir, as regards
the proposed complex in Gujarat.

(b) No conclusions have so far been
reached, as only preliminary discus-
sions have taken place,

Department of Administrative

Reforms
[ Shri Harish Chandra
*856. < Mathur;

| Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to refer to the reply given
te Starred Question No. 424 on the
4th March, 1964 ang state:

(a) whether radical changes in the
administrative  structure and proce-
dure are contemplated through the
proposcd Department of Administra-
tive Reforms;

(b) the nature of the functions to
be entrusted to the Department; and

(c) the reasons for not appointing
a ‘Commission straightway as is done
in other countries?

The Minister of Home Affairs (Shn
Nanda): (a) and (b). The Department
of Administrative Reforms will be en-
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trusted with the responsibility for
taking the initiative generally in pro-
moting administrative improvements
in the interests of efficiency, economy
aud integrity and that Department
will also prepare the ground for a
further  systematic inquiry irto the
administrative " system. The Depart-
men is expected to recommend any
changes in the administrative structure
and procedures that appear ic it to
be necessary.

(¢) A great deal of material al-
rcady exists on the basis of which ae-
tion can be, and neceds to be taken
without any elaborate further inves-
tigation. The Department of Ad-
ministrative Reforms will consider
the material already available and
also prepare the ground for 2 fur-
ther systematic inquiry inmto the Ad-
ministrative system,
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Gas for Fuel

*859. Shri P. C. Borooah: Wii? the
Minister of Petroleum and Chemicals
be pleased to refer to the reply givem
to Starred Question No. 527 on the
11th March, 1964 and state:

(a) how much of gas which can be
utilised as fuel is actually being burng
out as waste in the various oilfelds
and refineries in the country, and
how much of it is being burnt out in
Assam oil region; end
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(b) the value of the gas wasted
annually?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Information relating to
the production of gas at the oil fields
cannot be published under the De-
fence of India Rules. As regards gas
produced at ‘the refineries, utilisation
depends on various factors like com-
position, thermal value, pressure and
location of the refinery. It is con-
sidered that collection of all the rele-
vant information will be difficult and
time consuming, and not commensu-
rate with the results.

Correspondence Course for Teachers

Shri D. C. Sharma:
| Shri P. C. Borooah:
| Shri Vishram Prasad:
Shri B. P. Yadava:
*860. % Shri Dhaon:
| Shri Bishanchander Seth:
| Shri D. D. Mantri:
( Shri Basumatari:

Will the Minister of Education be
pleased to state:

(a) whether Government propose to
launch a nation-wide scheme of cor-
respondence course for sccondary
school teachers;

(b) it so, the broad features of the
scheme; and

(¢) the action ro far taken in this
regard?

The Minister of Education (Shri
M. C. Chagla): (a) The Government
is considering the proposal.

(b) and (c). Does not arise.

Committee to Review the Price
Structure of Petroleum Products

*861. Shri P. C. Bornoah: Will
the Minister of Petroleum and Che-
micals be pleased to rcfer to his
reply to the Debate on the Demands
for Grants relating to his Ministry on
the 16th March, 1964 and state:
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(a) whether another Committee has
since becn constituted to review the
pricc structure of petroleum products
with special reference to transport
factor;

(b) if so, its composition; and
(c) its precise terms of reference?

The Minister of Petroleum ana
Chemicals (Shri Humayun Kabir):
(a) to (c). The Government of India
has decided, in principle, to set ‘up
the Second Oil Price Enquiry: Com-
mittee. A formal announcement, in
this behalf, will be made as soon as
decision on the composition of the
Committee etc, have been taken.

Corruption

«ggp, J Shri Hari Vishnu Kamath:’
‘7 Shri Harish Chandra Mathur:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the problem of tack
ling corruption at the political -and
Ministerial level is under the active
consideration of Government; and

(b) if so, when a decision is likely
to be reached in the matier?

The Minister of State in the Min-
istry of Home Affairg (Shri Hathi):
(a) ang (b). While replying on .9th
February 1964 in the Lok Sabha to
the debate on the motion of thanks
on the Vice-President's  address, the
Home Minister indicated the pr cc-
dure for dealing with comp!laints
against the Central and State Mias-
ters. Further thought will be given
to thig matter while considering the
general question of prevention of
corruption in the administration after
the report of the Committee on Pre-

vention of Corruption ig received.
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Orissa Highp Court

1733, Shri Ramachandra Ulaka:
Will the Minis'er of Home Affairs be
pleased to state the number of cases
pending in Orisza H.gh Court at Cut-
tack as on the 31st December, 19€3?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi)-
1748,
Hostels for S.C. and S.T. in Orissa

1734, Shri Ramachandra Ulaka: Wil
the Minister of Home Affairs be
pleased to state:

(a) the number of hostels proposed
to be opened for Scheduled Castes
and Scheduled Tribes in Orissa
during 1964-65; and

(h) the amount sanctioned by Gov-
ernment for the construction of such
hostelg in the State during the same
period?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-

APRIL 1, 1964

Written Answers 8552
drasekhar): (a) and (b), 65 hostels
are proposed to be opened at an esti-
mated cost of Rs. 9.00 lakhs, It will
take some time for the precise
amounts that will be sanctioned to be
known.

Merit-cum-Means Scholarships
in Orissa

1735, Shri Ramachandra Ulaka;
Will the Minister of Education be
pleaseq to state:

(a) the number of Merit-cum-Means
Scholarships allotted to each techni-
cal institute in Orissa during 1963-64;

(b) the amount given to each insti-
tute during the same peried; and

(¢) the amount proposed tp be
given to that State for the said pur-
pose during 1864-657

The Minister of Education (Shri
M. C. Chagla): (a) In addition to
the renewal of scholarships allotted
previously, the number of fresa
scholarships to the first year students
allotted to technical institutions in
Orissa during academic session 1963-
64 under the Merit-cum-Means

Scholarships Scheme is as given
below :—

Name of the Institue No. of fresh
scholarship
allorred

during
1963-64

I. Institure for first degre. coursc

1. University  Colleg: ol
Engincering, Burla 16

11 Institutes for diploma course:
1. Jharsuguda Engincering

School, Jharsuguda . 5
2, Oriisa Schoo! of Enging-
ering, Cutiack . 6
3. Orissa Schoal » Mmmg
Engineerinyg, Keonjhar . 2
4 Berhampore Engineering
School, B:rhampore 7
5. School of Engineering,
Bhadrak . . . 3
6. Kendrapara School of
Engineering, Kcendrapara 2
—_—
ToTAL . . 41
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(b) and (c). The amounts given
and proposed to be given including
renewals to each institute during
1963-64 and 1964-65 are as under:—

Amount  Amount
given proposed
during to he

Mam: of the [nstitut:  1963-64  given dar-
ing 1964-6s.
R, Rs.
Degree Institure
1. Univesry Cole
lege of nmin ce -
ing, Burls 13,875 49,375
Diploma [nseiture
1. Jharsuguda
School ot Lin-
gineering, Jhar-
suguda . 2,102 5,400
2. Orissa Schoo of
Engineering,
Currack 5,225 %400
3. Oris. School !
Mining, LEneineer-
ing, Keonhar 1,050 1,950
§. Berhampore
Engineering
School, Berham-
pore . 4,375 *,250
5. Schoolof Engin-
eering, Bhadrak 1.950 4,502
6. Kendrapara
School of Ln-
gineering, Kendra-
para. 1,500 2,550
TotaL 60,375 79425

Scholarships for Studies Abroag

[ Shri Gulshan:
1736. { Shri ¥. N. Singha:
{ Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) the number of scholarships sent
abroad for practical training wunder
the scholarship schemes administered
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by his Ministry during 1961-62, 1962-
63 ang 1963-64;

(b) the number of those who be-
long to Scheduled Castes and Sche-
duled Tribes; and

(c) the amount of stipeng offered
to each one under all these schemes?

The Minister of Educatiop (Shri
M. C. Chagla);

(a) 1961-62—29
1962-63—36
1963-64 (position as
uptodate)—153
{b) 1961-62—Nil
1962-63—1
1963-64—Nil
(c¥ 1. Czechoslovakia—2100 Crown
p.m.
2. France—750 Francsg p.m.
3. Federal Republic of Ger-
many—

(i) Demap A.G. 1961 Scho-
larships D.M. 550 p.Mm.

known

(ii) Deutsche Philips Ham-
burg Scholarship D.M.
370 p.M.

(iii) Government of Federal
Republic of Germany
Scholarships D.M., 400
P.M,

4 Finland—42,000 to 50,000

FMEK p.n.

5. German Democratic Repub-

lic—470 D.M. P.M,

6. Hungary—2100 Forints P.M.

7. Poland—1500 to 200 Zloly~
P.M.

8. UK.

(i) Hawker Siddely Indus-
tries Commonwealth Scho-
larships—£ 10-6 sh-4d per
week

(ii) Federation of British In-
dustries Overseas Scho-
larships:—£ 700 Per

annum
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(iii) Rolls Royce Graduate
Apprenticeships:
£675 per annum.

9. Yugoslavia—60,000
P.M.

Dinars

Census of Midnapur District

1737. Shri S. C. Samanta: Will the
Minister of Home Affairs be pleased
to state the Union-wise population
figures of Midnapur district in West
Bengal according to 1961 census and
the number of persons belonging to
Scheduled Castes and  Scheduled
Tribes?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): The Census does not
group populations Union-wise  be-
cause the jurisdictions of Unions are

liable to frequent changes. Popula-
tions are presented by each village
or mauza ang each thana in West

Bengal. The thana or police station-
wise populations of Midnapur Dis-
trict are given in the statement laid
on the Table of the House. [Placed in
Library, See No. LT -2615/64].

Welfare of Weaker Sections

1738. Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
to state whether Government have
accepted the recommendations of the
Study Group on the Welfare of Wea-
ker Sections of the village community
regarding treating the entire Sche-
duleg Castes and Scheduled Tribeg as
forming par{ of the weaker sectfons
without having any means test?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): The Government gave
careful thought to the recommenda-
tion referreq to in the question. It
was decided not to prescribe any
meang test for the Schduled Tribes;
for the Scheduled Castes a very
liberal meang test only in the scheme
for the award of postmatric scholar-
ship has been fixed so that the per-
sons who ave crossed the poverty
line should not get an advantage
meant for weaker sections amongst
them.
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Recommendations of Commission on
Linguistic Minorities

1740. Shri A, N. Vidyalankar: Wil!
the Minister of Home Affairs be
pleased to s'ate the names of the
States which have implemented the
recommendations of the Commission
on Linguistic Minorities regardirg:

(a) introducing a column in school
admission forms for indicating th=
mother tongue of the pupil;

(b) making arrangements for <n-
tertaining applications from parents
for indicating the medium of instruc-
tion;

(c) opening of a register some
months in advance for ensuring all
applicationg from linguistic mino-
rity pupils; and

(b) issuing orders for inter-school
adjustments for the admission of
minority pupils?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra); (a) Assam, Andhra Pradesh.
Madhya Pradesh, Maharashtra, My-
sore, Kerala ang Uttar Pradesh.

(b) and (c¢). All Stale excepting
Gujarat have issued necessury orders.

(d) Assum, Orissa, Andhra Pradesh,
Madras, Mysore and Kerala,

““Survey by Fertilizer Corporation

[ Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Maheswar Naik:

|| Shri Sudhansy Das:

1741

" Will the Minister of Petroleum and
Chemicals be pleaseq to state:

(a) whether any techno-economic
survey and feasibility studies of pro-
ject siteg for new factories

or ex-
pansion of existing factories  has
been undertaken by the Fertilizer

Corporation; and
(b) if so, the result of the survey?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes.

(b) The survey of the sites has not
yet been completed.

0il Drilling in Bihar

Shri Subodh Hansda:

"Shri S, C, Samanta:

| Shri Sudhansu Das:

| Shri Maheswar Naik:
Shri Bibhuti Mishra:
Shri P, R. Chakraverti:

| Shri D. C. Sharma:

| Shri Vishwa Nath Pamndey:

| Shri M, Rampure:

[ Shri R S. Pandey:

Wil] the Minister of Petroleum and
Chemicals be pleased to state:

1742

(a) whether any result has been ob-
tained in oil drilling in Bihar; and
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ih) the number of wells sunk <o
far and the depth of each well!

The Minister of
Chemicals

Petroleum and
(Shri Humayun Kabir):
(a) and (b). Drilling of the first tesl
well for  stratigraphic  informatior
near Raxaul in Northern Bihar is in
progress.  The wel! had reached a
depth of over 4500 metres on 15th
March, 1964,

Aid to Educational Institutions

1743, Dr. L. M, Singhvi: Will the
Minister of Education be pleased to
state:

(#) the number of educational insti-
tutions, research institutes and acade-
mics other than the universities of
official bodies being currently giver
financial assistance by Government;

(b) the names of such institutions
with their location; and

(c) the amounts of grants, recur-
ring and non-recurring, given during
the last two years to each?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The re-
quired information is being collected
and will be laid on the Table of ihe-
Lok Sabha in due course,
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Suppression of Immoral Traffic Act

f Shri P. R, Chakraverti:
1745. \_ Shri Bibhuti Mishra:

Will the Minister of Home Affairs
ve pleased to state:

(a) whether Government have re-
viewed the working of the Suppres-
sion of Immoral Traffic (in Women
and Girls) Act, 1956; and

(b) if so, whether steps are propos-
ed to be taken to amend the Act to
make it more effective?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). Sug-
gestions made by the State Govern-
ments etc. in regard to amending the
Suppression of Immora] Traffic in
Women and Girls Act, 1956 are still
under the consideration of the Gov-
ernment.

Seminar of Principals of Secondary
Schools

1746. Shri P. R. Chakraverti: Will
the Minister of Education be pleased
to state:

(a) whether hig attention hag been
-drawn to the recommendations of the
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seminar of the Principals of Secondary
Schools held in Delhi on the 8th
February, 1964;

(b) whether it is a fact that nine-
tenth of their time was taken up by
routine administration;

(c) if so, the steps being taken to
give them more time, to act as leaders
at the academic level, free from
routine responsibilities;

(d) whether it is a fact that teachers
and principals are frequently trans-
ferred; and

(e) whether the suggestion of set-
ting up a Secondary Grants Commis-
sion has bcen considered by Govern-
ment?

The Minister of Education (Shri
M. C. Chagla): (a), (b) and (e). No
report of the seminar in question has
been reccived by the Government.
The points raised in parts (b) and
(e) will be considered when the re-
port is received.

(c) Does not arise.

(d) Normally, a teacher or Princi-
pal is not transferred for 3 ycars, ex-
cept in particular cases when an ad-
justment is  inescapabie on adminis-
trative grounds.

Exploration of Oil and Gas
in West Bengal

Dr. Ranen Sen:
1747, J Shri Dinem Bhattacharya:
Dr. Saradish Roy:
L Shri Bishwanath Roy:

Will the Minister of Pteroleum and
Chemicals be pleased to state:

(a) whether any exploration of oil
and gas deposits has been made by
Oil and Natural Gag Commission or
any other agency in West Bengal
recently; and

(b) if so, the result thereof?

¢
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) The Indo-Stanvac Petroleum
Project, which explored for oil over
a large concession area in West
Bengal between 1957—60, was aban-
doned but the Oil and Natural Gas
Commission are now re-assessing the
available data and are carrying out
further seismic surveys. It is expect-
ed that drilling will soon be under-
taken by the Oil and Natural Gas
Commission in West Bengal.

Bogus Advertisement

Shri P. C. Borooah:
Shri Kachhavaiya:
1748, Shri Gokaran Prasad:
| Shri Y. S, Chaudhary:
| Shri Onkar Lal Berwa:

Will the Minister of Home Aflairs
be pleased to state:

(a) whether his attention has been
drawn to an advertisement which
appearced 1n the leading dailies of
Calcutta inviting applications for 5,000
permanent posts in a “Government of
India Undertaking” requiring gecurity
deposit of Rs. 100 for each applica-
tion;

(b) it so, whether the advertise-
ment was genuine; and

(c) if not, whether Government
have been able to apprehend the
advertiser;

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) No, Sir.

(c) The Government of Mysore
have reported that a case has been
registered against the accused person,
who has been arrested, and that the
matter was under investigation.

Manuscripts Purchase Committee

1749, Shri G, Mohanty: Will the
Minister of Education be pleased to
state:

(a) whether the Manuscripts Pur-
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chase Committee formed to advise the
Union Government in the selection of
ancient manuscripts and  documents
of indoiogical importance will have
agencies in different States; and

(b) whether men of literary im-
portunce from each  State will he
taken on the Committee?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.
(b) Men of literary importance

have been included but not from each
State.

Rural Institute near :Allahabad

1750. Shri Vishwa Nath Pandey:
Will the Minister of Fducation be
pleased to state:

(a) whether it is a fact that the
Government of Uttar Pradesh have
requested the Centra]l Government to
provide iinancial assistance for a
rural institute for diploma courses
in Agricul.ural Science, Civil and
Rural Engineeering, to be sct up in
rural areas of Allahabad; and

(b) if zo, the reaction of Govern-
ment thercto?

The Minister of Education (Shri
M. C. Chagla): (a) and (p). es,
Sir. A proposal for the establish-
ment of a Rural Institute in the
Allahabad District under the mana-
gement of the Kamla Nehru Memo-
rial Hospital Trust, Allahabad, and
in collaboration with the State Gov-
ernment, has been received trom the
Government of Uttar Pradesh. The
Central Government have accepted:
the proposal.

Port Officer, Nancowrie

1751, Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that by a
recent order the Tahsildar, Nancowrie
(Nicobar Islands) has been divested
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of his tunctiong as Port Officer, Nan-
‘cowrie; and

(b) if so, the steps taken to check
the unauthorised movements of pri-
vate vessels from Nancowrie Port
and to ensure that such vessels do not
carry general cargo to and from the
surrounding islands without posses-
sing valid Load-Line Certificates?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Under sections 7 and 36 of the
‘Indian Ports Act, 1908, Tehsildar,
Nancowrie has been declared as Con-
servator of Port of Camorta (Nan-
cowrie). He has not been divested of
these functions. Port of Camorta
(Nancowrie) has not been declared
as a customs-port under section 7
of the Customs Act, 1962 and hence
Tehsildar, Nancowrie cannot exer-
cise powers under the latter Act.
The positionn has been explained to
"Tehsildar, Nancowrie.

(b) The information is being col-
‘lected and will be laid on the Table
of the House.

WA Nl ® quETYE  meay
Lol L

ey 3. N WAETEEN e T
farer w4 T® @A FY ¥ oFA fF

(%) #7 77F17 mgan fa.afaa@g
FTINT AT Fi I I 7T A7 AMTOAL
F gmrAMT Al &7 #F A9z AAT
FTY FT €% /A faar ¥

(@) =fz =i, 4t 79F o3
- }E

FF7 Y 16 TF Y F AT

(7) %a &% q 7 #fag faor
gt st &1 oy F 7

forsrr A & IaEAr (<0 wew
TA) o (F) 7 (7) aF. faawo qar
e 97 g {3 f ) [qEEEey
R/ war wm, fed dear gEodto-
R%Te-ey]

APRIL 1, 1964

Written Answers

foor dxrem & weie sty €

(=t wgam
ww.{ st QR AT o
(*t TR

#1r foerr 9 T4 aqTy Fr FOr
F &

(F) fa% n® 99 4 I9% WA=
& mitg f@aq g1 Fafogi, T
TY. Arget 1 Freen gf ;AW

(=) za% & fgadi & amw wgs
§ Far fEAT & wreng wms ¥
w oy T

faerr st (s Qo wo =wAT) :
() &7 11

() Z1 a1 am 7N w7 fey,
FIAT § TG0 7 & q4T OF FT ATH AT
TIST #

Aq FEE a9 qEAL § A
i Fgag

z\squw’t orE Al
(* TRTETEE

FI Mg-FTH TAT AZ ATTT AT FAT
Fia fF

(%) frod oF aq & 2% WAt
F wqra foar 79 aatagl, gaeAl
gy FeAT &1 A gf o Ar

(@) gm & fFaal & aro sas
T gy fRaAT & WA ey
?

H!

Tgwd WAEA | U (5 qo
o fam): (%) a1

(@) AT TR F A1 i A
T g



‘8565 Written Answers CHAITRA 12, 1886 (SAKA)

Exploration jm Karai Kamol Project
Area

1756. Shri Sonavane: Will the
Minister of Petroleum and Chemicals
be pleaseq to state:

(a) whether it is a fact that ex-
ploration for oil is being undertaken
by the Oi] and Natural Gas Commis-
sion in the Karai Kanol Project area:
and

(b} if so, the details of the project
with the steps taken in ascertaining
availability of ¢il as a commercial
proposition?

The Minister of Petroleum and
‘Chemicals (Shri Humayun Kabir):
{a) No, Sir.

(b) Does not arise,

Central Pool of Officers

" Shri Ramachandra Ulaka:
1757, Shri Dhuleshwar Meena:
Shri Jedhe:

Will the Minister of Home Affairs
‘be pleasad to refer to the reply given
‘to Unstarred Question No. 1879 on
the 18th Derember, 1963 and state:

{a) whether Government have since
considered and decided to wind up the
‘Centiral Pool of Officers; and

(b) if s0, the reasons therefor?

The Minister of Home Affairs (Shri
‘Nanda): (a) and (b) The matter is
-still under consideration.

0i] Refinery in Madras

1758 [ Shri Ramachandra Ulaka:
"™\ Shri Dhuleshwar Meena:
Will the Minister of Petroleum

‘and Chemicals be pleased to refer to

the reply given to Starred Question

No. 234 on the 27th November, 1963

and slate:

(a) whether further details for the

‘location of an oil refinery in Madras
State have since been examined; and
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{b) if s0, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayum Kabir):
fa) and (b). The matter is still un-
der examination.
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All India Services Examinations

1761. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of candidates who
sat in the written examinations hald
by the UP.S.C. for All India Services
Viz., LAS. LF.8, LAAS, LIPS and
C.S.S. during the period from Ist
April, 1963 to 31st March, 1964;

(b) the number of candidates who-
passed the written examination and.
were called for oral interview; and
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(cy the number of candidates be-
longing to Scheduled Castes and Sche-
duled Tribes who passed the written
examination and were called for inter-
view?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) 4282 candidates appeared at the
Indian Administrative Service etc.
Examination, 1963, held in October/
November, 1963,

(b)Y The Commission have decided
to call 852 candidates in all for infer-
view for Personality Test on the re-
sults of the written part of the exami-
nation.

(c) The Commission have decided to
call 202 candidates belonging to Sche-
duled Castes and 42 helonging to
Scheduled Tribes for interview for
Personality Test on the results of the
written part of the examination

Suicides in Union Territories

{ Shri Dhuleshwar Meena:
7 Shri Ramachandra Ulaka:

v

Will the Minister of Home Affairs
be pleased to state:

1762.

(a) whether there were any cases of
suicides on account of hunger in the
Union Territories during the last six
months; and

(b) if so, the number thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N, Mishra):
(a) and (b). The information is being
obtained and will be placed on the
Table of the House when available.
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Sangeet Natak Akademi Grant to
Madras

[ Shri Dharmalingam:

1764. ‘| Shri Muthu Gounder:

Will the Minister of Education be
pleased to state:

(ay whether the Sangeet Natak
Akademi gave any financial assistance
to Madras for promotion of Drama in
the State during 19%62-63 and 1063-G4
so far;

(b) if so, the amount asked for; and

{c) the amount provided in each of
the two years?

The Minister of Education (Shri M.
C. Chagla): (a) Grants are not given
by the Sangeet Natak Akademi on
regional or State basis. These are
given to the individual institutions.

(by and (c). The grants sanctioned
by the Akademi to various institutions
in Madras State for the promotion of
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drama during 1962-63 and 1963-64 are
given below:—

Totalamount  Total amount

of grants of grants
Year applicd for sanctioned by
by ithe the Akademt
institutions
Rs. Rs.
1962-63 82,556 22,480
1963-64 84,254 20,900

Study of Applied Anthropology

1765. Shri H. C. Soy: Will the Minis-
ter of Education be pleased to state
how far the Applied Anthropology is
being studied at university level with
a view to equipping our future admi-
nistrations to have a practical and ade-
quate knowledge of social, economic
and cultural problems specially in
Bihar, West Bengal, Assam, Orissa and
Madhya Pradesh?

The Minister of Education (Shri M.
C. Chagla): Anthropology is taught at
the post-graduate lgvel in the Univer-
sities of Andhra, Delhi, Karnatak,
Lucknow, Madras, Panjab, Ranchi,
Calcutta, Gauhati, Utkal and Saugar.
The last five universities are located
in the States mentioned in the ques-
tion.

The areas of study and specialisa-
tion include Physical Anthropology
and Social Anthropology which  are
of an applied nature, intended to equip
the students with a practical and ade-
quate knowledge of social, economic
and cultural conditions and problems
of the country.

Prices of Nitrogenous Fertilizers

1766. Shri Inder J. Malhotra: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the pricing policy of nitrogenous
fertilizers enunciated by Government
in 1960;

(b) whether there is any change in
the policy;

(c) if so, the reasons therefor;
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(d) whether the licencees of private

fertilizer factories made an approach

for any change in this policy; and

(e) if so,
thereto?

Government’s reaction

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shrk
Alagesan): (a) It has been decided that
as long as the Central Fertilizer Pool
continues, the fertilizers produced in
private factories will be purchased at
a price which is paid for the similar
type of product to similarly situated
public sector factories.

(b) No.
(c) Does not arise.
(d) No.

(e) Does not arise.

Junior Technical Schools in Punjab

1767. Shri Daljit Singh: Will  the
Minister of Education be pleased to
state:

(a) the number of junior technical
schools opened in Punjab so far;

(b) the number of such schools pro-
posed to be opened during the remain~
ing period of the Third Five Year Plan;
and

(c) the places where they will be
Tocated?

The Minister of Education (Shri M.
C. Chagla): (a) Three.

(b) One.

(¢) Rajpura.

Houses for Harijans

( Shri P. Kunhan:

1768. 1 Shri Veerappa:

Will the Minister of Home Affairs
be pleased to state:

(a) the toal amount provided for
constructing houses for Harijans i
the Third Plan;
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(b) how much of this amount has
been spent so far; and

(c) the number of houses cons-
tructed so far?

The Depuly Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasckhar): (a) A sum of Rs. 531 lakhs
has been provided for constructing
houses for Harijans in the Third
Plan.

(b) A sum of Rs. 171:85 lakhs had
been spent upto the period ended 31st
March, 1963 i.c. in the two years of
the Plan. The position as on 3lst
March, 1964 is no‘ yet known.

(c) 13,172 houses have ben cons-
tructed during this period i.c. 1961-
1963.

Indian Economio Service

1769. Shi Hari Vishau Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) the date on which the rules
regarding the Indian Economic Service
were notified in the Gazette;

(b) the number of posts finally
accepted for inclusion in the Sche-
dule;

(¢) whether the U.P.S.C. made the
selections for appointment to the said
service, if not, who did so;

(d) the reasons for delay in appoint-
ment of the selectees to the duty
posts in the service; and

(e) the date on which the appoint-
ments will be gazetted?

The Deputy Minister im the Minis-
try of Home Affairgq (Shri L. N.
Mishra): (a) The rules for the Indian
Economic Service were notified in the
Gazette of India Extraordinary on 1st
November 1961.

(b) 324.
(c) Selections were made by a
Selection Committee constituted by

the UPS.C. Their recommendations
were finaly approved by the Commis-
sion.

(d) and (e). Appointments to the
Service at its initial constiution have
already bene notified on 17th Feb-
ruray 1964. They could not be notifi-
ed earlier because certain questions
relating to the initial constitution of
the Service were under consideration.

Youth Hostels in Punjab

1779. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the amount allotted to Punjab
State for the construction of youth
hostels during 1963-64; and

(b) the place in which such hostels
have been constructed during the
year?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Nil.'

(b) Does not arise.

E.N.I President’s Visit to India

1772. Shri P. C. Borooah: Will .the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the President of .the
Italian Combine E.N.I. recently visited
India;

(b) if so, the purpose of his visit;
and

(c) the result of the discussions held
with him?

The Minister of Petroleum and
Chemioals (Shri Humayun Kabir): (a)
Yes, Sir.

(b) The visit was in part a good-
will gesture, but, in the main, th.e
purpose was to see public sector oil
developments in India and to discuss
the question of turther utilisation of
the credit afforded by the EN.L for
oil projects in this country.

(¢) New projects under the E.N..I.
credit are being discussed at a techni-
cal level.
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Purification of Raw Gas

1773. Shri R. Barua: Will the Minis-
ter of Petroleum amd Chemicals be
pleased to state:

(a) whether Indian Refineries pro-
pose to set up a plant for liquification
and purification of the raw gas
(L.P.G.) at Gauhati refinery;

(b) whether project report for such
a plant is approved, if so, when the
plant is likely to operate; and

(¢) whether any estimate has been
made about the wastage of the raw
gas?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
and (b). A project report is under
preparation.

(c) 4,315 tonnes of refinery gas were
flared in 1962 and 8,160 tonnes in 1963.

Indian School of International Studies

1774, Shri Brij Raj Simgh: Will the
Minister of Education be pleased to
state:

(a) the total amount allotted by
Government to, and the grants re-
‘ceived from the State Governments
by, the Indian  School of Inter-
national Studics since 1954-55;

(b) the total grants received by
the School from foreign countries
during the same period, with the
names of the countries;

(c) the total expenditure incurred
on trips by staff members of the
school to foreign countries during the
same period and the nature of work
done during such trips; and

(d) the up-to-date progress' of
actual construction and of expenditure
incurred on the buildings for the
students hostel?

APRIL 1, 1964
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The Minister of Education
M. C. Chagla);

(Shrt

(@) Maintenance Grants paid
by the University Grants
Commission. Rs. 23,13,878-68

Fellowship Grants
sanctioned by the Uni-
versity Grants Com-

mission Rs. 34,900 01
Scholarship Grants by
Central Government Rs. 79,668 04

Scholarship Grants by

State Governments Rs. 94,426 82

S.
(b) United States of America  20,45,532° 43

United Kingdom Rs. 41,931 50
Canada . . Rs. 11,368 00

(c¢) Rs. 3,11,163.91 nP. The School’s
programme is carried out on the basis
of area studies according to which
the staff members were sent to foreign
countries for field research in connec-
tton with their research projects and
to take stock of the available re-
search material and to get first hand
acquaintance with scholars and aca-
demic institutions in the various
countries,

(d) The Site Plans of the Students’
Hostel have been submitted to the
New Delhi Municipal Committee for
approval. A sum of Rs. 5,621.52 nP.
has so far been incurred as initial
cxpenditure.

All Indian Service Officers

1775. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the names of the All India Ser-
vice Officers in his Ministry and else-
where who have indicated their de-
sire to retire prematurely during tne
last six months; and

(b) the reasons given by them ana
Government’s reaction in the matter?

The Deputy Minister in the Minis-

try of Home Affairg (Shri L. N.
Mishra): (a) and (b). A statement is
laid on the Table of the House.

[Placed in Library. Sce No. LT-2617/
64.]
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Statue of Lord Irwin in Delhi

1776. Shri Yashpal Singh: Wil] the
Minister of Home Affairs be pleased
to state:

(a) whether it is proposed to re-
move the statue of Lord Irwin out-
aside Parliament House as it has been
disfigured; and

(b) it so, when and where it will
be removed?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). No decision has
been taken regarding the removal of
this particular statue. The policy in
regard to the removal of such statues
is that they will be removed on suit-
able accommodation being available
for them in museums.

faeet | fment fadss
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Public Demonstration Near
Parliament House

Dr, L. M. Singhvi:

Shri Kishan Pattnayak:

Shri Ram Sewak Yadav:
N Shri B. N, Mandal;

1778,

Will the Minister of Home Affalrs
be pleased to state: !

(a) whether it is a fact that certain
public workers were arrested and de-
tained for taking part in a demons-
tration on the 13th March, 1864 out-
side the Parliament House;

(b) it so, the names of the public
workers arrested and detained and
the places of detention;

(c) the charges on  which these
public workers have been arrested
and detained; '

(d) whether a prohibitory order
against a public assembly was pro-
mulgated by the District Magistrate
in the vicinity of the Parliament
House on or before the 13th of March,
1964; and !

(e) if so, the facts and circums-
tances necessitating such a prohibi-
tory order? '

The Minister of State in the Mim-
istry of Home Affairs (Shri Hathi):
(a) Yes Sir, '

(b) and (c). A statement is laid on
the Table of the House [Placed in
Library. See No. LT-2628/64.]

(d) Yes Sir.

(e) Parliament House being a busy
place with heavy 'vehicular traffic,
unrestricied holding of meetings, pro-
cessions and demonstrations, in its
close vicinity is  likely to endanger

human safety and disturb public
tranguillity. It was, therefore, con-
sidered necessary to prohibit the

holding of any public meetings, de-
monstrations or processions in and
around the Parliament House, includ~
ing the entrances leading to its com-
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pound. The Additional District
Magistrate, Delhi, accordingly issu-
ed a prohibitory order under Section
144 Cr. P.C. on 4th January, 1964 to
come into effect from 7th January,
1964. This order was subsequently
extended for a period of one year
from 7th March, 1964 vide the Delhi
Administration’s notification No, F.
2(4)|64-Home, dated 7th March, 1964.

Vigilance Bodies in States

’ { Shri Hari Vishnu Kamath:
1779.{ Shri Ramachandra Ulaka,
{_Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 182 on the
19th February, 1964 and state:

(a) whether replies from all State
Governments have been received re-

garding sctting up of vigilance bodies;
and

(b) if so, a resume thereof?

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
(a) and (b). A statement is laii on
the Tabl!e of the House. [Placed in
Library. See No. LT-1619/64].

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RELEASE OF SHEIKH ABDULLAH

Mr, Speaker: Shri Jashvant Mehta.

Shri Prakash Vir Shastri (Bijnor):
What about the adjournment motion?

Mr, Speaker:
that.

I have not allowed

s AFER AR T
7 7z &7 faun 7Y &

weqd AFRY : WG ITE! TE
TN IIT AFY | AT ATE qv IEEF AR
T AR a7 g 7|
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Shri Jashvant Mchta (Bhavnagar):
I call the attention of the Prime
Minister to the following matter of
urgent publia importance and I re-
quest that he may make a staltement
thereon:

“The reported decision to re-
lease Sheikh Abdullah”.

The Minister Without TFortfolio
(Shri La] Bahadur Shastri): For
some-time past, the question of the
release of Sheikh Abdullah has been
engaging the attention of the Jammu
and Kashmir Government and there
have been consultations between them
and the Government of India. The
new State Government, headed by
Shri G. M. Sadiq, has been anxious
to create a new atmosphere in the
State and felt that it would help if
Sheikh Abdullah could be released.

Some Hon, Members: Hear, hear!

Some Hon. Members: Shame,
shame!
Mr, Speaker: Order, order. Let

not the opposition neutralise itself.

Shri Lal Bahadur Shastri: As the
case has been under trial for a long
time and as Sheikh Abdullah has
been in detention for many years, ‘he
Government of India did not wish to
come in the way and left it to the
Jammu and Kashmir Government to
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decide after considering the present
political conditiohs in the State,

The decision has now been taken
by the State Government of Jammu
ang Kashmir to withdraw the case
against Sheikh Abdullah and others.

In view of this decision, an appli-
cation is being made to the Court by
the Advocate General of Jammu and
Kashmir to get consent pf the court
to the withdrawa]l of the case.

Shri Jashvant Mehta: The Kashmir
Prime Minister announced yesterday
that the decision has already been
taken to release Sheikh Abdullah. May
I know whether before announcing
this decision the Government of India
was consulted on this matter and
secondly whether the Government of
India had tried to ascertain the view-
point of Sheikh Abdullah on the pre-
sent political situation in Kashmir?

Shri Ldl Bahadur Shastri: Aboul the
first, I have already stated that there
was consultation made with the Gov-
ernment of India, In regard to the
second part of the question, no, Sir.

Dr. L, M, Singhvi (Jodhpur): May
I know whether the Government have
examined the legal position before
making the announcement or before
becoming a party to the announce-
ment that it is not within their right
to say that they are poing to release
some person who is under trial and
that under section 494 of the Cr. PC.
it is in the discretion of the
court alone to order the release?
It is with the consent of the court
that the prosecution could be allowed
to withdraw., Would the Govern-
ment make it clear whether they have
consulted the legal position in this
matter and whether they are prepar-
ed to clarify this point before the
House?

Mr. Speaker: He said that an appli-
cation would be made to the court.
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Dr L M., Singhvi: What I am sub-
mitting is, the announcement has al-
ready been made that he is going to
be released. It is anticipating judi-
cia] procedure which is contrary to
the provisions in section 494. May I
know whether the Government have
consulted anybody and taken the
legal opinion in the matter; 1f so, what
is that legal opinion? If lhey have
not taken the legal opinion, may I
know why they have not done so?

Shri Lal Bahadur Shastri: The
Jammu and Kashmir Government
must have taken the necessary legal
opinion It is they who have made
the announcement and are going to
file a formal petition before the court
today. They might have done it.

=t gFTER wrest - AT a8
aAdT & f& @ wegeer 9T wFEAT
FAM H FUST €797 77 {677 797
9T ware wqFen &1 faa fadr faoig
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WA &t gatafg g aadr g 2w H
Tz faaTT I A gL FTAT I RIE
fF 7 HegedT F1 GrIT T FRAT FT
vgred &1 wfEsr gy 2 gEAT
Fqr & a9 wwar g fF @ Iq a9
HegedT 9T 4 7 I aF 79 qEY0
¥ U T greA ¥ a7 377 (R Ay
fTgETe faar g, aY g 17 |7 g
fegfa o1 7€ & f& 0 gied ¥ fag
oy g g2 7gT # 7 @ THa fan
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T AN q9719 41 & qHfaw ggae
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Shri P. R. Chakraverti (Dhanbad):
May I know whether the Government
of Jammu and Kashmir has conveyed
to the Government any intention to
impose restrictions on the movement
<* Sheikh Abdullah or is it an un-
+»nditional release?
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Shri Lal Bahadur Shastri: As far

as we know and we have been told,
it would be an unconditional release.
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Shri P. Venkatasubbalah (Adoni):
In view of the fact that some of the
pro-Pakistani parties such as the Poli-
tical Confeorence and Plebiscite Front
are taking out demonstrations im
favour of Pakistan in the wake of
Sheikh Abdullal's release, may I know
what steps Government propose to
take in co-operation with the State
Government to maintain law and
order?
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Shri Hem Barua (Gauhati): Antici-
patory question.

Shri Lal Bahadur Shastrl: It is
true that there are some people who
shout objectionable slogans, but their
number ig exceedingly small. I have
no doubt that by and large the people
of Jammu and Kashmir stand with
the present Government there and the
leadership of Shri Sadig: We have
had discussions with Shri Sadiq and
his colleagues when they were re-
cently in Delhi. They mentioned about
this matter also. They are quite cer-
tain within their minds and they
will do the needful and, if neces-
sary, they will take adequate action
against those who raise these objec-
tionable slogans.
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Shri Warior (Trichur): May I
know whether the State Government
hag informed the Central Government
in what manner the release of Shcikh
Abdulla will strengthen the political
situation in Kahsmir and bring poli=-
tical stability in the State?

Shri Lal Bahadur Shastri: I can=-
not give all the reasons which lcd the
State Government to take this deci-
sion. Natuoally, the State Govern-
ment must have formed ilz own
assessment and it fecls that the release
of Sheikh Abdulla might help in sta=
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['Shri Lal Bahadur Shastri.]
bilising the position in Kashmir. It
ds the view of the State Government.

Dr, M. S. Aney (Nagpur):
-ask a question?

May I

Mr. Speaker:

Shri Vasudevam Nair: Seme of the
newspapers have reported that when
this news came the Government of
India was almost taken by surprise.
May I know whether the hon. Minis-
ter is in a position to stale that such
reports are completely unfounded?

No, Sir.

An Hon. Member:
ed

Partial'y found-

Shri Lal Bahadur Shastri Yes, I
must admit that it is partially cor-
rect, in so far as the statement made
by Shri Sadiq yesterday in some press
conference is concerned, because we
were not aware of the fact that it
would be made public yesterday
morning. Regarding the rest of the
matter, we knew the main fact and
the stand of the State Government in
‘this matter.

Shri Harish Chandra  Mathar
(Jalore): May I know how long this
question regarding the release of

Sheikh Abdulla has been under the
consideration of the Kashmir Govern-
ment? When they discussed this
matter with the Central Government,
did they disclose the reason or causes
which promoted them to take this
decision?

Shri Lal Bahadur Shastri: This has
been engaging the attention of the
Kashmir Government for some time

‘past.

Shri Harish Chandra Mathur: How
long?
Shri Lal Bahadur Shastri: As far

as I remember, even a year and a
hal? before this matter came up when
Bhakshi Ghulam Mohammad was the
Premier of that State. After that, of
course, we have had talks several
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times. I would not like to give the
details of our talks and discussions to
the House, because it would not be
advisable.

Mr: Speaker Papers to be laid.

Shri Hari Vishau Kamath (Hoshan-
gabad): On a point of order, Sir.

N Higw A A (F)
AT HIAT, W7 AT o AT 2y
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Shri Hari Vishnu Kamath: May I
ask whether names of Members who
gave notice on Saturday or Monday
on this very subject have not been
included in this list today? We gave
notice on Saturday or Monday when
the news was coming in. We were
not intimated that day at all whether
this was admitted or disailowed. To-
day it has been admitted. Jume of
us gave notice on Saturday or Mon-
day.

Mr. Speaker: It has appeared in

today’s papers.

Shri Hari Vishnu Kamath: It has
been appearing for the last so many
days. Three or four days ago some
papers carried it in bold, near banner
headlines (Interruption) .

Shri Bade (Khargone): Before
taking any steps Parliament should
be taken jnto confidence,

That is a different
Shri Hem Barua

Mr. Speaker:
thing altogether.
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says that he signed it ..
tion)

.. (Interrup-

Shri Hem Barua rose—

N AHC AT Fa@0 : F9T fF
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Bg T 7
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Shri Hari Vishnu Kamath: On a
point of order, Sir. I might submit
that 1 gave notice of a calling-atten-
tion notice plus a short notice ques-
tion on the same day, and you have
admitted the short notice question for
answer in the ordinary course on the
8th April. On the same day I gave
the calling-attention notice; but I
have not been intimated.

Mr. Speaker; Shri Kamath should
realise if a short notice question is
there and I get a calling-attention no-
tice on a statement that has been
made only yesterday and which has
appeared in today’s papers, how can
I include that short notice question?

Shri Hari Vishnu Kamath: I am
sorry, you have misunderstood ' me.
My point was that on the very sub-
ject of the release of Sheikh Abdulla
I gave a calling-attention notice plus
a short notice question on the same
day, last Saturday, I believe—I for-
get which particular day it was
There was nothing about the calling-
attention notice, whether it was dis-
allowed or admitted, but about the
short notice question I got intima-
tion on Monday that it will be ad-
mitted for answer in the ordinary
course on the 8th April that is, next
Wednesday. But there was no inti-
mation about the salling-attention
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notice at all. Therefore 1 thought
that my name would be included in
the list today.

Mr. Speaker: That was on different
facts. Shri Kamath should realise
that. It has arisen only this morning
out of the statement of the ' Minis-
ter. ..

Shri Hari Vishnu Kamath; Today
the news is that he would make a
statement here. But the release of
Sheikh Abdulla is an issue which has
been. .. (Interruption).

Maharajkumar Vijaya Ananda
(Visakhapatnam) rose—

Shri Brij Raj Singh (Rareilly):
Please look at him; he is standing.

Both of them are standing at the
same time.

Mr. Speaker: Order, order; he may
please sit down,

Shri Hari Vishnu Kamath: The
issue of the release of Sheikh Abdulla
has been hanging fire and has been
in the papers off and on for one week
or more, I have given notice twice. ..
(Interruption).

Mr: Speaker: That is quite a diffe-
rent affair, namely thce issue of re-
lease of Sheikh Abdulla being con-
sidered for a long time. That is
quite distinct from what has been
said yesterday. Actually a state-
ment has been made that he is going
to be released. How soon, that only
is not given. Therefore this was a
different provocation or case that
gave rise to this. Papers to be laid
on the Table.

o T TG, ANfgan (FimEm):
qoTer WATET, & UF Faqy qEed v
IIATAEATE | A F AgAd F g
o fr 7t g o Tw &
oY 9TF WAL & qIY # T g
T gaT & AU 9% AL J¥ wrefgt
F oy AR AR W | AT & & T
¥Faggam ol & . ..
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qEIR WENAA : WX A€ STAEAT
&1 9 § A 57 97 3 hyen 7% § o
R g qiw w18 Dfy T a1 TafA
oA ¥ Fx IR F JAT | IAE
somar & A% fodfy & qar fr &%
e ar ! W a3 O fFouw & wA
¥ 9T ag g ATAT FF WAL I8 ANF T
¥ qa &%, &7 F qfY a7 faeeft §
g 9 W A UAA % faur Jfe
# 99 qX % TE FT T8 F 7

off T e ¢ WA WEET,
N7 TF ATGE ATE ATST & | AT F ¥
4% BT a1 fF FTed F weaed § Sar
frofa &% & g™ T & FIA6SA
F forar S &1 A a1 AT A 48 79
femr f& Sow IO S F AfEA
FTFTC A T & i G F AT AR F
AE I FE T 1 ag "
qgq fT & AR & T F O W
FET 5 WY IF wa Gfed, guT
# o feafr &Y oy 7% F1€ 0
froig 3 ¥ W Ag Wiwwdz A
FH{EITT A A7 a1 450 @47 7 3@ 9%
I FAT WA frm WE AR T
wag g d HawT AT

weasy qFNET : wAH T O fxar §
fF a2 g9 WHA 87 TaTEe § I
@I 27 | T T T 39 § GEeT
forar 2 o T TMATHS AT oFET
T30 wmar ¢ 7

Y swrE aret o afwamie
HT HITA T T 0 AF & @At & oo
9 7 WY A7 104y § a9 wwegedr
femTTT gu ¥ A= S TT @ T AT Y,
FiAT Qe H T gm A A d
T @ g W uq I ¥ AT
e ar &, 78 warw o & foaawr e
g W ¥ grem Wi g, famd fag
fe w@i Ty @< g &, I9F gy §
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FE 797 fA0w ¥ ¥ qeer miivamTde &
Fafweg ¥ 7 oy o7 a8 AW F fo
TGT T oI R WY 99T wvaE @ fR
T /AT & mifeETiT 13T 99 F7T
qEETAT X AT WET AT Afen F
#if ft famg J¥ ¥ qF oifearde &
FHREET § 7 fagr st

U WEIAT : U% e aqide
g wm oTEr e Al W mEEr
2 | (Interruptions) =it =TT
(Interruptions).

st gwus fag (IA) o owony
qEET, W4 UF 41T #1% q47q §27 F
qTHA WT AT, AT 98 T&E AE9Ee Al
W@ fAMg AT T AW owT R R
(Interruptions).

U WEIET T AL AT T A,
9§ A AT AE § | AT AR
5 S |

st a¥ : weger WA, W gAT
caTaET A% WTEY § | (Interruptions).

qeAR WEAT : T AAAT TG
e e oft org @ € fr IR
fFa e WE WE I € 7

ot a¥ : 77 fewiz 7@ § )

METH WEIAW : AAATT qaHT ATETT
g F T 9 @EE I §, 9%
Sfaa 7d &1

ot a3 : Hegw WEIEY, WTRAT g
& F170r §Y g & 43 mav § W< et
il |

&% cqrdz mE wTET IFAET § W
¥ WIT ¥ qg F|IqT AEAE fr a9
feet WY gESFe T Anw fafqeT &
T T A & A R, A = rfeaie
Wt 3§ # wgwrly g sy § ar wg
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R @A 747 ooz ) W wifis-
¥a ¥ 7 afew ar €Y o

weaw WEIRE : a7 S AEe
s ArET SEf & | mradm AEe
T 4z T )

Shri N. C. Chatterjee (Burdwan):
On a point of order. May 1 point
out that the question of the integra-
tion of Kashmir is bound up with
the security of the whole of India
and, therefore, this Parliament
should be taken into confidence be-
fore any action is taken.

Mr. Speaker: The only question
here is about the release of one per-
son whether he might be connected
with the integration or not. Here the
question is only of the arrest of one
person and his release. That is a
question of law and order which en-
tirely is the concern of the State Gov-
ernment and that is what has been
stated, Papers to be laid on the
Table—Shri Chagla. (Interruptions).

Some Hon. Members rosc—

Mr, Speaker: T do not allow. I
have finished that. Nothing arises
ow. !

5t ¥ : "egw WEE, AT U
grearaz 2 1 (Interruprions)

qeq WERT : WiIT, HET |
W F U7 3z9 F §gAFT T2 T A
g

st oA wem ARYET, L L .

st a¥ ;g 3 o sfen frar g,

eI MWD : YT 97 qAA ALY
AR I -

st &¥ ¥ v 4@ wT vE §
TEIW WG @ TT T qT 4
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QT W gE E @Y gf, Y @
i F1E @rdz ore g7 A g5
ST FFAT & | (Interruptions)

Shri Hari Vishnng EKamath: On a
point of clarification, Sir?

Mr. Speaker: No, Sir. '

Shrl Hari Vishnu EKamath: It is a
very important ruling that has been
given. It might affect our future
working. When it i3 a State matter,
how can it be raised here?

Mr, Speaker: All right. (Interrup-

tion). Order, order. Next item—Shri

Chagla.
ST ®EATT : WeAe WEEd, . . .
seqsw WEIAW : WTIT, WTET |
Mo TH FAWT ;fgam :

oege WIAd,

seqe WEIET ¢ wa1. § 9YT gAraq
FEY 2 \war )

e TR FART W : "meam
agred, & uF sATET 9B TEE |

WETT WEIRT : S9qEET 93T H
qATA A & | WU FW qATE A FT
gt 2 & wf@y 78 ¥ mwar g
&5 F7r & B o qwT 21 g
NYT TET IS AT B |

o T wAIET wtigar : # aF
sAEgl & IH I3 W®rOE |

ROW WENET : A |

To TR RAET ANfga : 77 q
& gt s M fremre Ny
&1 Hard ¢ | (Interruptions)

wezer wEWET ¢ & ¥ var & O
T T9T .15 sgA€4Ar F1 597 7 IJarAT
AT FAAC ) OF ATT g A AT W
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i,m. Tt TE agred | gAY 79 a9 IIzvleg to }l:rin(gi to theh n:tice of the

PTS, M A ouse that during the discussions on
Fr% AT AR ITT HET 52 AT § the Demands for Grants of the De-

T34
gt ¢ALN ( Interru-

gio TW AART wifgan :
REIT, TAT ey
ptions)

TR WgEm - g 2 Al €
¥ 7w qwwar w1 aAn faar ¥

Tro TR wAFT difgar | spora
2Td, TE-HE T oo frang g
e EAC T S - A

= oA ¢ usde 57T,

e WHPET - F TEA 39T
g 2 AwAT F o0 AT =TT )

N FIFT AR qI@r AT

W=, T4 T A IWAT £ 7

ot FFAT . Ha9 KERY

;.

12.23 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE BOARD OF
TRUSTEES OF THE INDIAN MUSEUM,
CALCUTTA FOR 1961-62

The Minister of Education (Shri
M. C. Chagla): I beg to lay on the
Table a copy of Annual Report of
the Board of Trustees of the Indian
Museum, Calcutta, for 1961-62. [Placed
in Library. See No. LT-2613/64].

—

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-NINTH REPORT

Shri S. V. Krishnamoorthy Rao:
I beg to present the Thirty-ninth
Report of the Committee on Private
Members’ Bills and Resolutions.

STATEMENT CORRECTING INFOR-
MATION SHrI A. K. SEN

Minister of Law (Shri A. K.
With your permission, Sir, 1

The
Sen:

pariment of Posts and Tcl.graphs, J,
in reply to a certain spccific question
put by Shri S. M. Bunerjee, sta.ed
that the officer who had written letters
had already been reverted, As the
position of the case may not be quite
clear from this statement, I would
like to clarify it. The position is that
I have already ordered that action
should be taken to revert the officer.
The departmental rules, however,
require that an officer officiating in
Class I Service can be reverted only
in consultation with the duly consti-
tuted Depar‘mental Promotion Com-
mittee which includes 3 Member of
the U.P.S.C. The matter is being .
processed to fulfil this requirement.

Action is being taken accordingly,

Shri S. M. Banerjee (Kanpur): I
had read out from certain letters
in order to prove that this particular
senior officer wag involved in a love
affair. I wanted to know whether
orders had been issued to revert this
particular officer. Since that 1s
going to take some time, may I know
whether this officer is likely to be
suspended till that action is taken?

Shri A. K. Sen: Suspension is not
the ordinary rule where an order of
reversion is made. It is a require-
ment of the istatutory rules, which
has to be fulfilled. But the depart-
mental decision has already been ar-
rived at to direct that he be revert-
ed. The other requirements which
are prescribed by the rules are being
followed.

Shri Hari Vishnu Kamath (Hos-
hangabad): On a point of order. I
would like to ask for your guidance
on this matter. I do not know whe-
ther such corrections are governed
by any particular rule. I find that
Direction 115 only.......

Shri A. K. Sen:
rule,

That is the only
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Shri Hari Vihnu Kamath: Ags far
as my knowledge gocs, of the Rules
and Directions, Direction 115 is the
only provision which governs such
matters, and that is not clearly ap-
plicable or wholly applicable to the
present case. I would only submit
that in order to obviate any diffi-
culties in future, the rules or the
Directions may be amended to cover
all such cases. Direction 115 does
not cover this particular case at all.
There is no other rule under which
a statement like this can be made.

Shri A, K. Sen: I think that we
have been doing it under the rule
relating to residuary powers.

Shri Hari Vishnu Kamath: Why
resor{ to residuary powers? Why not
have a gpecific rule?

Mr. Speaker: Al] right.
into it.

I shall luok

12.27 hrs.
ELECTION TO COMMITTEE

ALL INpIA COUNCIL FOR  TECHNICAL
EDUCATION
The Minister of Education (Shri

M. C. Chagla): I beg to move:

“That in pursuance of clause
i (f) of paragraph 3 of the Mi-
nistry of Education Resolution
No. F. 16-10|44-E.IIl, dated the
30th November, 1945, as amended
from time to time the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves (o serve as
members of the All India Council
for Technical Education for a term
of three years commeciing from
the 30th April, 1964 subject to the
other provisions of the said Re-
solution.”,
Mr. Speaker:

“That in pursuance of clause (i)
(f) of paragraph 3 of the Minis-
try of Education Resolution No.
F. 16-10/44-E.I1I, dated the 30tn
November, 1945, as amended from
time to time, the members of
Lok Sabha do proceed to elect,
in such manner ag the Soeaker

The question is:

may direct, two members from
among themselves to serve as’
members of the All India Council
for Technical Education for a
term of three years commencing
from the 30th April, 1964, sub-
ject to the other provisions of
the said Resolution.”,

The motion was adopted.

1228 hrs.
DEMANDS FOR GRANTS—Contd.
DUPARTMENT OF SUPPLY
AND

DEPARTMENT OF TECHNICAL
MENT

DEVELOP-

Mr. Speaker: The House will now
take up discusdion and voting on the:
Demands for Grants under the con-
trol of the Department of Supply as
also of the Department of Technical
Development. The discussion  will
take place on the Demands of both:
these Departments together, 4 hours
have been allotted for the discussion:
of both these sets of Demands.

Hon, Members who want to move
cut motiong may pass on to the Table-
slips indicating the numbers of the
cut motions which they want to:
move.

103—DEPARTMENT OF'
SuppPLY

DeEmANnD No,

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 47,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Department of Supply’.”

Demanp No. 104—SuppLiEg AND Dis—
POSALS
Mr. Speaker: Motion moved:

That a sum not exceeding Rs.
3.24,28,000 be granted to the
Presidenf to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
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[Mr. Speaker.]
respect of

)y

sals’.

‘Supplies «nd Dispo-

DeEMAND No. 105—OTHER REVENUE
EXPENDITURE OF THE DEPARTMENT OF
SupPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,54,000 be granted to the
President to complete the sum
necessary to defray the charges
‘which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Revenue Expen-
diture of the Department vf Sup-
ply’.”

DEMmAaND No, 106—DEPARTMENT  OF
TECHNICAL DEVELOPMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965 in res-
pect of ‘Department of Techni-
cal Development’.”

DeMAND No. 107—OTHER REVENUE Ex-
PENDITURE OF THE DEPARTMENT OF
TECHNICAL DEVELOPMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 40,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Revenue Ex-
penditure of the Department of

(N1

Technical Development’.

Shri Warior (Trichui): At the
outset, I would like to observe that
these two Departments are new
creations. so to say. When the emer-
gency was declared and the country
‘had to be prepared technically and
in other ways too. a co-ordination
department was formed taking gway
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from the
Works,

the Supply Department
then existing Ministry of
Housing and Supply.

A portion of the Development
Wing of the Commerce Ministry was
also taken in. Thus a new Ministry
was formed more or less at that time
to accommodate the Minister who
was found very essential in the Cabi-
net. But when he found his real
position afterwards, the Ministry be-
came almost an unnecessary adjunct
to the Cabinet. But somebody must
be found to handle those subjects.
In fact, if the intention of Govern-
ment was in the very beginning had
been to co-ordinate the efforts of
both supply and technical develop-
ment in gearing up the country’s
resources to meet an emergent gitua-
tion, this Ministry should have been
«diven more powers to execute its job
more satisfactorilv. For instance the
development wing of the Com-
mere Ministry was still reta’ned with
that Ministry; only a portion of
it was transferred to this Ministry.
I could quote the instance of licens-
ing of industries, I do not think the
new Ministry has got anything to do
with that, At the same time, this
Mijinistry also has the very same
paraphernalia, the same directorate,
the same secretariat with a  whole
lot of staff, which has, in my opi-
nion, only tended to add more to the
expenditure on the civil side.

As to the supplies position, this
department is handling 4 big esta-
blishments; the  Dircctorate-Gene-
ral of Supplies and Disposals in
Delhi, the india Supply Mission in
Washington, the India Storeg Depart-
ment in London ang the Mission in
Japan, This is a very %ig empire
in itself. If we carefully look into
it working for the last so many
years, we will find that these
purchasing and supply agencies had
been primarily intended for two of
our major departments, the railways
and ordnance. It has become a ten-
dency with this department to delay
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matters to guch an extent that not
only these departments but also
others which seek the help of this
department, the DGS & D in Delhi,
find that they have to by pass it
rather thap go through it or chan-
nelise their orders through it. All
these matters have come for review
by the Estimates Committee and the
Public Accounts Committee of this
Parliament.

I should like to say in the very
beginning itself that there ig much
to be desired in the working of not
only the Directorate-General here
but also the Supply Mission in Wash-
ington and the Stores Department in
London. I do not of course agree
that the Supply Department hag al-
ways failed.

In fact, there are two tendencles
there. One is that the great under-
takings of the Government of India,
especially the railways and the ord-
nance factorics, do not want to place
their orders through the Supply
Department, because they want to
create their own empires, and they
do not want anybody’s hand to be
poked into it. They jealously guard
their own prerogatives on the plea,
a very specious plea, that the Supply
Department is alwayg delaying mat-
ters.

In the economic conditions of our
country today, delay means much—
not only failure in gearing up pro-
duction, not only failure in the mat-
ter of establishing new schemes or
satisfactorily completing projects, but
also room for the oft-repeated charge
of corruption. Delay meang corrup-
tion in our country. It is not some-
thing which I am telling the Minis-
try. Our hon, Prime Minister him-
self has voiced that. So, wherever
there is delay, it gives room for the
suspicion that everything is not in
order,

For instance, it has come to our
notice that the Supply Department
also have a tendency to bypass Gov-
ernment institutiong and Government

42 (Ai) LSD.—4.
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production centres. Why? It 1=
nothing but to please the private con~
tractors. There might be some diffp-
rence, of course, in the cost of the-
things which the Supply Departmenk
wants, but it is up to them, and any
Government department for that
matter, first of all to give priority to
sister departments, especially in pro-
duction, and if at all there is gome
loss involved in it, Government da~
partments should not non-co-opera-
te with each other.

Suppose the army is in need of
boots. It may be that the Harness
and Saddlery Factory quotes a higher
price, a few rupees more,

Shri S. M. Bancrjee
Two rupees less.

(Kanpurk
Mr. Speaker: I am thankful to the
hon. Member that he has done my job.

Shri S. M. Banerjee:
to correct him.

1 was trying

Mr. Speaker: No prompting is
necessary. :

Shri Warior: He was in the ordn~
ance factory, and that is why he b
also prompting, but that becomes a
handicap to me,

Mr. Speaker: Very objectionabla.

Shri Warior: Even granting that ft
is a higher price, should the Supply
Department give the contract to a
private contractor or the ordnance
factory? That is the crucial questiom.
I would suggest and earnestly recome
mend that the Supply Departmend
should give priority, even if the cost
is higher, to the ordnance factory, or
for that matter, to the other Govern-
ment production centres.

It has come to our notice that ae-
tually, as Shri Banerjee was promph
ing from behind....

Shri S. M. Banerjee: He need net
use the word “prompting”.

Mr. Speaker: Does he want this-
“prompting” to go on record?
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Shri Warior:
‘vant prompting.

This is a very rele-

As 1 was saying, it has come to our
-notice that actually the cost of boots
manufactured in the Harness and Sad-
dlery Factory is lesser than the price
given tp private contractors. So, Gov=
ernment have to look into these mat-
ters, as there is much scope and room
for this sort of encouraging private
contractors in preference to ordance
factories, giving room to suspicion.

Coming to the delay encountered by
the Supply Department, 1 do not know
why this delay shoua’d be there. The
point s that the Department should
know what thinu: are available indi-
genous'y. PBefore importing things
for railways and ordnance factories,
the Sun: v Department must ascertain
the supply po:ition about indigenous
‘materials and only after ascertaining
that they are nol available indigen-
ously, they should go to the foreign
manufacturers! Our foreign ex-
change positian is bad. If the depart-
ment is capable of knowing these
things from dav to day and have this
information about availability in their
finger tips, why should they delay in
placing orders? After they receive
orders they begin to search: they final-
ly come to know that the thing could
be manufactured in India itself later
on and they begin to wait for the
manufacture. That is how there is so
much of a delay.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, on a point of order.
_When he is making interesting points,
even without promptine. 7T think he
‘must have a quorum to hear him.

Wr. Speaker: Let the Bell be rung
—now there is quorum.

~ Bhrli Wardor: T was referring to the
fnability of this department to decide
#s soon as an order comes, whether
the goods are available in India or
have to be Imported from abroad.
The general complaint from all de-
partments depending upon this depart-
ment is that their processing i3 cum-
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bersome; there is so much of delay.
This has been referred to by Parlia-
mentary Commitiees, Public Accounts
Committee and Estimates Committee.
In its 33rd report, the Estimates Com-
mittee points out one such instance.
It is a long story but in a nutshell
the report points out this. Thinking
that the Supplies department will not
be able to give it promplly certain
things, the Chittaranjan authorities
gave an order to their own British
associates without even taking a ten-
der. It is on page 20 o that report.
Naturally, there was an audit objec-
tion. The PAC 33rd report says:

“A'though this offer was consi-
dered to be on the high side (the
same firm had previously supplied
these parts during 1955 and 1956
at £ 464 per sct), it was accep!~
¢d because  there was no other
offer and no time was left to route
the order thruogh DGISD and an
order for the supply of 121 sets
at the rate of [ (45 per =ct at a
dizcount of 25 per cent was plac-
cd on this then on 24th Fehruary,
1955. The delivery  was  to be
completed at the rat- »" 16 sets
per m-nth from the reccipt of the
order”™

They did not receive that. In the
meantime, Chittaranjan had actually
routed another order through the
Stores  Department, London.  Both
orders were executed simultaneously
and there was therefore no reason
why they should not indent their re-
quirements through this department.
The Teport says:

“According to Audit, the time
taken by the DGISD for procure-
ment was not more than what it
took the technical associates and
therefore, had the purchase of 121
sets been made  through the
DGISD the extra cost could have
been avoided.”

We have noticed a tendency in al-
most all our undertakings; they want
to have their own cells for the pur-
chase’ of stores, raw material, their
own transport system and their own
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stores and they do not like centrali-
sation or co-ordination. As long as
that tendency is there, it amounts
thut all the expenses are doubled or
tripled. After some time, I do not
think that there will be any justifica-
tion for this department to remain,
especially abroad. There are so many
cases quoted by the Estimates and the
Public Accounts Committees.

Then there were some complaints
about the Slores Department in Lon-
don. Hence there was a report about
the transfer of its work and also the
India Supply Mission, Washington to
the Director General of Supplies and
Disposal, New Delhi; that recommen-
dation was made by the Sivasankar
Committee. How fur have these re-
commendations been  implemented?
He has given very sensible suggoes-
tions. How far have they been im-
plemented? For instance, when the
Government request  the Supply or
Purchase department to buy equip-
ment for a particular project they
have a cell there: and when the
equipment had been  rececived in
India, that cell becomes obsolete and
must be disbanded. But, there may
be another project and it wants to
have quite a completely different
organisation or cell for the purhase
of its stores. In this way it is a con-
tinuous process of change, having new
and newer organisations within the
stores department in London. I do not
know whether this is attended to or
whether any recommendation s im-
plemented. There 95 also another
point. It is said that all officers and
of course everybody in India would
like to go abroad for some reason or
the other, on some justification or
other, and once they get out of this
country and remain in some of the
foreign establishments of our Gov-
ernment, they are very reluctant, I
am told, to return to their home coun-
try. I do not know whether the emo-
luments are much higher or whether
the life for them outside is much more
agreeable. I do not know what is the
position, but there is this tendency.
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They find out some means or methpd
Lo remain  ouiside fur sume plausible
reason, ;

Mr. Speaker: What is the reason,
according to the hon. Member?

Shri Warior: It is quite evident,
Siv. I may not put it to you. You
know also all these things. I am
on'y reminding these things to the
M iitry, because it is a new Minis-
trv. The position is, Shri Hathi is
there now, but he is not there actual-
Iv v the Ministry. He was there. I
1% v Shei Jaganatha Rao is taking
over now

The Deputy Minister in the Depart-

: of Supply (Shri Jaganatha
1 am here from the very be=

Shri Warior. He is the Deputy
Mimnister. 1 know he has been in the
Supply Dcepartment, and that is why
I am dealing with the supply position
mu.h more than ihe technical develop-
ment position. But still, Shri Hajar-
navis must be there because there is
another department incorporated into
this! This is the position generally
about the stores department.

1 have only very few things to say
about the development wing. The re-
port is so miserly. It is a very small
report, especially when we take into
account the crores of rupees that are
spent by this department. They must
enlighten the Parliament and the pub-
lic much more about their activities.
If this is the only report they can
give to us, how can we vote this De-
mand? More details must be given.
(Interruption)).

The Estimates Committee has com-
mented very correctly that this depart-
ment was part of the Commerce Min-
istrv; that it is an overburdened de-
partment with directors, the same
directors being directors of <o many
Committees and so many boards, so
that thev attend to nothing, and take
no interest in anything particularly.
This has come to my notice from the
128rd report of the Estimates Com-
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{Shri Warior.]

mittee.
has said:

This is what the Committee

“It appears to the Committee
that the number of committees
or boards on which they are re-
presented are far too many.”

What is the result? The responsibi-
lities of these directors are far too
many because they have to attend to
severa] committees at a time. Then,
it js said: '

“The result is that the average
period spcnt by a Senior Indus-
trial Adviser on tour during the
year 1959-60 was 70 days.”

Y0 davs’ tour and 70 days’ committee
mectings tauke up together 140 days.
How many days are there for actuai-
ly looking into the files and disposing
of the work? Of course, there will be
annual leave and other things also.
What else is there, apart from attend-
ing cummitiees and going on tour?
The rcpo.t itself gives a c.ue to this.
I would like to know from the Minis-
ter, after having such a big organisa-
tion 2nd with technical assistance and
advisers and having been charged with
the detailed plans of technical deve-
lopment, what was the concerete re-
sut achicved in terms of money and
in terms of foreign exchange? The
money spent on the organisation is too
much and so I do not believe that it
will be commensurate with the achie-
vement shown. Shall 1 read from
page 15 of the report?

Mr. Speaker:

now.

He should conclude

S8hri Warior I am concluding
This is the only a valid point here.

The report makes funny reading. It
says:

“....efforts have been made to
replace tin-plate in the packaging
@ biscuits, inks, confectionary,
food products, kerosene, etc.”
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A very big technical achievement we
have made We have ordered, ins-
tead of wooden boxes which they
made use of, some card-board boxes. It
is a very big achievement indeed of the
Directorate of Technical Development!
Is this what is meant by all these sub-
jects which have been covered by this
directoratc? I should like the Minis-
try to go into this very seriously and
see that the Ministry, if it has to jus-
tify its own existence as far as the
development wing is concerned, makes
much technical progress. We must
know what are the concrete achieve-
ments made at least not such a miser-
Jy report but in a much more enligh-
tening report next time.

=t go fao AN (wiz M7)
wrerey wEiEa, o fa fearr o agm
7 & ag wrmww A fram g
ST UY UEA TR A AR, IAer frad
T qaAT # & W7 w@i A% st
faxra #1 grag & 98 faog ov @
gest % feam ww & 1 7w 33 A g
ot & & ST /A § e wAes
J oy P & FeTT § IE TR
2 o Y, A7 A HAwE FTA & A
qos FIF T WA § A FTA FY
G T W7 @ § | TEH FE A
g T T qary g § e oar o
qg WA TG | A AT I Temg A
wad foaet § § oga wEeaq & W
ga gad f7 g §, w99 O amw
faar g & qw &F wHrafus fasw
T IAFT TFH AWT TAE I FFAT
2 1 ¥ agg @ @17 ot & faawr
dray @y gy TaAdT gt &y
FrET F @rq § | wfw gw ag s
ey & f5 g ardy aat & qfy &
faw zg faam #¥9 § gua Ao
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sTEr g ¥ g g fF o way
wEIRT FAT At AZ T gF 7 AT,
it 3q fo9E § @ §2 g =
A ger 1 & A g fF wwd
# mdt wgmw @] fF < ez
et &t gl & fog 7 atc F g
soared fomd 2w & srgifis foema
¥ wafy &

Tq & & v A% fr warm
F o1 w15 o fog @ & 7 agT wEer-
o7 € 1 5 i e & gt # a1 97w
fan wn § a9 a4y faega fag @t
i g B wmi ag waww w9 fam
& gy § A el @ Seen
a s & faw ® avafes wifa 3
L H S e 9 Y @ R
g1 oo | fawd qU—9% §1 & 7Y
a1 sterfus mfr g & Wi o 2ar
2 fiooimy oA qaadlr gt @
a1 a1v@ Al & famfor & A gemE
§ LT TTT MRA T IOH S0 IT Lo
sfowe & sfiam g7 qU 5 9% &9 1

ag 1e aga weerq ¢ o ot s
T WA d § I W
¥ e 21| 7g a1d g faTE i oar
Fga weiT ¥ & W g 1 afE wmw
W AR T RACGY WU g ¥ A
g ar wmit o 7y fis adwa wTils
AT w17 AT gadla g, o d
Wl aewr wd g, Tgd TR ® &
a0 g WA &0

or oo ¥ Tgoamw # oA
Fel WiTT F L T ag o @ i,
da Ui A wfy i gt T i Rag
oy oTi AN FT gEEfmr AT T
For v wefie & AT P o @
frmgu & 1 g T ol g
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T A I T AT TF A I TG AR
& T L F 2w 7 fasdw qu—q% amy
# oF agy wwgd feafr o &
7 AU AHAMTE Arar § fay w5,
qifHE U9 Fgr FQ § A2 AT 39 AQ
F O®T & AOF T WL T WL AAA
# frars 30 ¥ 1 OF €47 qTAf, w7
El 9%, gF A8, gArd vUIr
sT #7 qre 3w F 3§ foa avy § 5
g W1 Frer, qdwz & "wAT § I
gawrdt #v g 1 Pesft smadt & amw
F1er % foar -y Fodt &7 F amw o
freft Froam ¥ aow FreT £ o @
wre aegfeqr ag it Or a7 vrzarm
I 75 7 T AL TR 2147 £rad
gawifge ¥ Fdl FA=T @A
& &1 1 o 208 § A T § S
T FRT GFT A7 &0 7 77T T4
&4t & qrq Prgr It & o A gord
FETEO0 A F AwA 17 F Fa A3 Ay
&7 F ARCAZCRG M N AT 3T
@R aag & o a7 =svgf w0
G TCF 43 FICAA ATy ¥ A0y
Y awg ¥, 4T AL FTI H oM AR
% qwg ¥, wAsl FO A 742 ¥
WX FTZ A FH F 6007 €7 77 Y
g A aINT T F ROy
gady @I Y B AT o ¥ Iy
Fo 1 97 ¥ BT 77 wHAY
T ey ¥ NENT § 33T ow
fast Y &1

13.00 by

SFar s e mrar gy
grovay el Al f1 T gt Caly
fao =7 F yat W/ T T wiwTd
AR I3 A §, T T W
WHY A W% &4 [T Ir 3 AT 43
twE T read Ao

frgat & ¥ v et ¥
o afy Wil Taengs a5 <5 3 I3
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[®r To fre TAx Y]
g wg wmfedt # gmem # ww
¥ &t @ wow § F A g qrar-
fir grqm & A9W WS ST KA
§ dFeis T WA & AT ITeOIA
T AT & TAT LITEHT FT AR
WS IAF FEL ARAT H# OFHT 2
Fraga &t F#47 F O9Y 92 7Ig A
oo & for 1 7 g & gw oy o ooy
Sedt § 77 A5 7ET A% A5 q4I047
oY= agA A aTAl & FAA0 T AT F
ff i o faommrdr o
Ful & &7 77 & fr "9 q77 wa4w

o1 TEE fFaer 2 oIAET qmAw 70
wF ET 0T I AT 10 T A Wi
Fwfa #1 5eT AT 97 Fr 2 T @7 77
T AT AHEA AT 31 T AT AT
FECAER I (5 (G U o B I
T EAFTO q FTEE
ag TF BT 5T FT OUAN FIH OFT OAE
az 7z TroAw e Aty R @ w
AT T AT 4T E AZ TV AN TEAT
Z

TF 3T NI4T eTRITT ZAIY ZIHA 4T
AT ¥ for F HATAT T @A gATCT &
;T FENT F qZ E-% WEAT TF 467
Frza 7 E W7 A A w1 I Aw
FtEH TA T T E I A A7 AT
TF FITHIV | WAT A7 AXTAT FFTIT
¥ AL ATATIA AT FAT F FOOAT AT
TAT AHT HATAAY § A AT T1=T
® A0 F TW T AW F74 ¥ faq
TG FH F7 AT AL T OF T AZATT
T Y 1 TR EYT 9 AT ¥emAw
wfad SR AW AT Ty 2

Q% AT qT€q . OFF FA1AT H
FINA q4F7 Tz (67 & a7 F49000
AT | Z® AR T w2 AAT 5 @ a1
qq R wTrd AP e (wa § 3fam
At g
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ot 7o fqe Wt : Ara Ak
FATTITH FAATT IFFT w2 fmrA §
qAAT A3E7 FE A 7250 I w0 3w
a3 aar T Fdw fF g vy wd@)y
] | WNT TF AABITAET AT wer
T TFFT AT TH 3T A(AT & AT 3T &7
BUIG  ITE9 AT 97 qIF AT
T AR R |

T3 A F T ONFAT A AT FO
FT A0 § F wzar Ao O 2wy
1% 041 fAfex1 =7 var 519 7fzg
fr frar wrvam PR AYarms
TEqT R AE FT ATIAT AT H AY,
2 97 TR ¥ F 97 41 7T A
1w w17 fxAAT dITTET T
A Fz T ET AL AT W AR g
wr fAgT ST FT AT WIAT AAT ArAr
23T TR W AT A AAT WA AT
T AFEA R A7 ImT A T 7A Yy
11 faam qrAr 7 AT 75 AORT A
oI w7 faAfad g=rat wr At nztaew
qEAT4T AT w7 fRAr WA
g 3 F wrr 3w Frorg fowrma
77T & Br fFr deara 1 41 707 ¥ wlas
F121 %t @ {Fdr & grfe 39
gferw f2r A7 1 7877 0 37 £7 F12T
z faar = fyma fw w170 ag fagy
AT AIAT HIFAAHAT FT T T F7 JF7 |
TG GFATAT KT AT TTAT FF F1AT
frar & fF a7 79 & 1w AT 9T AT
¥\ ag ST HT9E ¥ vw wweEg wYC I
Y111 FearAT & HRTATET F FrATL 9T
#1717 fir 17 Y T ¥ W7 37 A
gre fzor 07 YT ARy A7 7 98 FIH
faar smraaT 77 Wra A0 ! AEAT &
A A foraa gw At awAr

fegtz % o 93 mEaqel faww
waiq =ves gF JA7T FA A} -
arar & ok § o fmar qar 80
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TEAT ¥ gg AT 40 wgayy o
T gan mew w91 & wee?, wqer
qAA THAI & WET T ATHS F FTT
far=me foar oy & f Far & wdowe orzw
Fm7 211 77 FraE oa A & maeas
F;t aqardr & f& T ® wewr wew Ae-
|1t ¥ A AT AGTT BT @ 99 €ved
qaHE BT | g9 & fam mae §
M F AET AT OATHIA AT AT R I F
T TE ORI E0 /T 37 wdved,
g7 W17 A=z El AT gHIC ORI
g ATA gV 201 F Wi 7 GaeiEsr
FOFIT F7 AF | ToF TR F WA &
TIATT F TG 2T A7 97 £202E HT qIAH
EVAF 7Y wTe 7 g’ g e e
qE | FET WTT arET & arad ¥
TTAW T AE | AT qIET A A A
fzgna ¥ s &) wA FE@ aq
it ¥ wET R oTA AT wm
O T T AT Z omA &1 AT
sqifo st ZrHaT 2 WA wE d fE
ZATT ZIATAT AT oft oAty e
AT FAID AT FTOIA AT ORIES
HET TIAT & AT AT q ST qIT 1 WU
fasit 71 #7137 By wrer g9 2
ferg fadt zor o1 {5 AT say 4r
fezmtam 7 =vaig § Iy 99
T, ATEIZ W 9T T8 AfFA a7 "/
F Aq 37 fagen fawe (& 97 =7
FqT F1 w7 gw afow & v
RESLER AR R T ) i
F T AT G farr g 30
T AN & 70057 w7 ¥ 2ord) aAT
T ] W7 AR AT § W & s
Frava frdrd ) sevagmaA e
3% ¥ {9 ag w41 o1 w17 afwag
FIW WA | W qg TWT BT T
9 ¥ fay ag ws  wreqiEm gnd
17 FH § FH A GIATT WG BT AT
STV ATHT § € TH FTIGIE & UF9eH
Fare % w & fog oo Y7 3g RaAY
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={rF{A #1389 77 qgT amy, 39 & 9@
a7 Tgt § A1 71 q1g7 [FEer mamw
a1 TwaT T | '

o) Zrar 78 & fF nw maEr ¢
fo=t 93 & Sregma o1 SzEE T Ty
AT & | &g sAfaT WA 9geT sraEie
ar ZrE 99 gar ¢ few arg &1 oAy
gradHz  FE0EE &1 Agr WAt & 8%
TH O T FTOO gAY T A0 gfAAr &
FrAr7 H A4 @A TR & 1 g M
fad zq ATH F1 *EEE I T 6 A
ZA) @rtvE @ & oo fagiag avd)
2 AHAFTTHE TG TZ FEAT9EA
2 fF g8 WS & BeET EVEIT R aCE o
§15 9T W8T #1319 Faw faegw ag¥
57T TAT § ST Ay sor # faogd
oA ATAET ¥ JEATHT "t 9Ee g |
FHIX W &7 TEeE A@T F owd ¥
qEEA § wfzar wgAr § faw i gre
FIFT A FAEFG [ JATHT W) TG H
g FAT ALY AR F £ WY fagen
M T AT T G § | e w7 A
AT gH A I F ArAr aw 7 faaf §
IA &I AT A FAT ¢ FG4F a@ a faw
A1 7 wFan £ wfew agara N fFawi
9 ¥ aTEL ¥ wTaT 7 @veAild IH 97 TRt
gaEt et @ W A7 wen daar
A I GH ET AT TR T |
AT FT AT FHI W AT F HIT I AR
At &y g@ ¥ foao wmavas  fe 9q v
WgE FAT a1 @) w1g 9T Iq &
far :1§ arafes e & =T FraaEy
Y W7 |

Tw fIgie & w27 oF 917 gg
aqng o€ & for 3@ AT F wet fafuw
qeqel § §19 F AT AN §, IT &
fagat & mMfexi @rgw 7 TomT
wrar & | 9g §Wrg &9
wswr § f& wem W eigifas
goqrEl § A W Y aT wHA §
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L T WiTE K Wa § oF, ) g e al
fret 84 AR AT feg I a1 T W
WIS Q7 F7 q4 | 7 A qF 0F 779~
free asar  F T9enar % 9@ . gl
AT qEq § 37 ;WA § {¥o faA
AT AEL A & | IR H doq &
fam 37 & qra wET AL WA )
O AE AT T AL wAA @
@ Wy TR H 43 @Y A A%
AMATT W T T ATH q1ET &Y
F&t%'lugmmmgrafx
o g A e § N
fasiaw @ &, F @rr § o, €1 4%
wT¥ foe o7 WTw i oF gweay o1
offT 9O9 T 7 FEE & oagg |
o 75 F f5h wmow § garz gufaa
& 1| 37 ¥ fAn gravrs gETRe fAwe,
€\ JrT TT FT AL TW T ATRA A,
TE 9T & WEA A, TH F FE
AT A7 A I 2 A 2
T T EUA S FL TTHT
fair fagar w7

o T AT F T 3
o e wEE g g A g
gﬁ f= 73 st wrAeTemdt &1 of
& fAT =27 1 T a0 T e oy
amgrawr o af & 7v?
L ol e B ;'fr
oA 7o g gm E ) gt A
Qa7 frd 2, arples s d, ag
e it i e M A B o B
7T TR T AT AT A A
o 2 frww I on T AT AT # e
G v (R B S ST o - e £ S E vt
R e TR e IR R k- R-C
& o= HITOT T T EMOF Om ofy
e i@ o o oagT | A g
® G AT 34 R e T AT EW
€31 5% | g @ fao garr N el
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& 37 ¥ arq v afrew e aEE
AT STl F g §ooar {F O
§ fark faar war & g6 g & o o<
foit w@Tr wear § @faw

N WF grEvgEag § IF &1
9 & F1 few § & 98 gy, 1%
gl & fawa wger 7@t fwr mw €
Y TEY Ty # fap wnfy o Y whrw
9 R o aR § M E 1 W
w0 fam & gr w2 F s
AT &S a1 7z 3w 7 w7 wd fow sufa
O AT T 3N 1 574 A F1 A1 573
FOAT W W gEd 9 faT
T F EY | ooyrEa g ag A v
AL

Shri Liladhar Kotokl (Nowgong):
Sir, this is a new Department, but it
is a very important department, be-
cause it deals with supplies both for
defence and civil needs. ] am parti-
cularly interested in this department
and I have a few suggestions to make.
I wznt to draw you attention to the
north-eastern region of the country
where the need for supnlies for
defence and also for development has
been increasing at a very rapid rate.
To cope with that, several mecasures,
1 think, shouid be considered by this
depariment.

Before that, Sir, I may refer to page
2 o the report where under item (c)
it is caid:

“assess the future requirements
of these supplies and devise the
mecans by which their indigenous
production may be stepped up to
meet both defence and civil
needs;”

There are a lot of things to be done
in the north-eas‘ern region. The geo-
graphica' situation of this region is
not taken very seriously into consi=
derat:on while any planning is made,
Very often T have raised this question
in this Hou:e relating to different
ministries. It applies to this depart-
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raent also. The transport bottle-neck
1s a great problem, The transport
faciiities here are so meagre and so
exposed to any dislocation either by
natural causes or by sabotage by the
eneyjes both from the north and from
eastern Pakistan, that it ig better to
create more and Inore potential inside
the region to meet the supply needs
of defence and development there.
The industry there is in a very infant
stage, and although some leeway has
tcen made a lot more has to be done.

13.12 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

This Ministry is concerned not only
with getting supplies from within the
country, from wherever it is avail-
able, but also from outside. The sour-
ces of supply as they are now are
very few and localised. I would sug-
gest that these sources should be dis-

arsed. In that context also it is
necessary that the industrial enter-
prises within the north-eastern region,
especially in Assam which caters not
only for Assam but also NEFA, Naga
Hills, Manipur and Tripura, should be
given a'l possible help,

I admit, Sir, as I have already stat-
ed, that somcthing is being done. But
that is not cnough. Even for defence
some small industrial units have taken
up the manufacture of items like tent
poics, tents and rifle buts. There are
many more 1tems which can be taken
up by such industrial units. In that
context, my suggestion is that the
Gauhati Industrial Estate, where some
of these thing; are done, should be
expanded and more and more indus-
trial estates should be established in
different parts in the region. This
Mimstry should take up the matter
with the Ministry of Industry and the

Janning Commi-sion and get what-
ever hclp by way of funds and other
things are necessary to encourage
them.

1 find from the report and also from
the Demands that are before the House
that this Min‘sirv is not directly con-
nected with setting up of industries
or manufacturing goods needed for
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supplies. This Ministry has only to get
the supplies. So far as the technical
department is concerned, they have:
only to give the technical advice. I
think they should take greater interest
in creating these resources witnin the
country, as I said, for dispersal of
these sources of suply within the coun-
try and also with a view to 1educing
the imports from outside 1o the maxi-
mum possble extent. I find from
the report that this department has
already taken up this matter and it is
gradually reducing the imports. Yet,
we have to depend quite a lot on for-
eign imports. It we take up the po-
licy of manufacturing these essential
reeds, both for defence and for deve-
lopment, within the country, then we
may reduce our imports to a large
extent and limit it only to those raw
materials or machinery that may be
rieeded in setting up those industries.

So far as the industries in Assam
are concerned, they are facing various
handicaps. These handicaps have al-
ready been brought to the notice of
the Ministry of Industry and also the
Planning Commission. Because this
department is mainly responsible to
get all the supplies that would be
nceded for defence and development,
they will have to take greater inter-
est in activising the other concerned
departments so that the handicaps
faced by the indu:tries which are
coming up, particularly in the north-
eastern region, are removed and the
incentives that are nccessary are
given.

I find from the report that under
the Dcepartment of Supply there are
regional offices in Bombay, Calcutta,
Kanpur and Madras. I would suggest
that there should be another regional
office at Gauhati. I have already ex-
plained the reasons. It is necessary
because this regional office after get-
ting the supplies that are available
within that area will have to cater
to the necds of the defence forces
which are guarding the entire border
in the north-castern region. There-
fore, this office, I think, will be very
necessary.
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There are complaints about delay in

making payments to the contractors

who supply goods to this department.

Therefore, people who are on thig line

generally prefer to go to other de-

partments rather than to this depart-

ment. This should be looked into. I

think there would be no difficulty in

finding out some way to avoid delay
and expedite payment. ] find from the

Report that some action is being taken

.in that regard also.

The Technical Department is a very

important department because if the
policy of creating resources within the
country has 10 be implemented and
the sources of :upply have to be in-
creased and dispeised the advice of
this departmuent would be very necces-
sary. I know that it is doing it al-
ready. But, so far as the North Eas-
tern region is concerned, I can say
from my personal knowledge that a
lot more can be done if 5 regional
office is opened there and scine tech-
nical personnel are attached to that
office. This organisation in co-opera-
tion with the small industrics service
institute already established there
would, I am sure, be in a position to
create considerable source: of supply
within the region. So far as that re-
gion is concerned, I need not repeat
it because the House already knows
it, it is full of resources. But these
resources have not been exploited.
Now that the need has arisen and
some policy in that direction has been
adopted. T fee] that more and more
attention shoulq be paid to that re-
gion,
ft wwaTa (AT eI WERT
gEgARA A 21 ! '
Mr. Deputy-Speaker: The hon
Member may resume his seat, be-
cause there is no quorum in the
House. The bell is being rung......
Now, there is quorum. He may
-continue his speech.
Shri Liladhar Kotoki:
.of the Report it is stated:
“While placing the contracts for
armament components care has

On page 6
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been taken to develop more than
one source of supply and wher-
ever possible, contracts have been
placed on more than one firm for
each item.”

The next sentence reads: ¢

“Care hag also been taken to
develop the capacity in different
areas and orders have been placed
with firmg in Delhi, Punjab, Rajas-
than, Madras, Gujarat, Maharash-
tra, West Bengal and Andhra Pra-
desh.”

Assam does not find a place here.
That is why I emphasise the need for
having a regional office at Gaubhati.
The activities of both the departments
must bhe co-ordinated so that more
and more sources of supply could be
created there,

As these departments are very im-
portant, 1 do not know why they are
continued as departments instead of
making them Ministries. That applies
equally to several other departments
also. I do not know the policy in
this matter. T feel that these depart-
ments should be raised to the status
of Ministries. With these words, I
support the Demands relatine to these
departments,

Shri D. C. Sharma (Gurdaspur): Mr.
Decputy-Speaker, it is an infant Minis.
try and I would like to deal with it
tenderly, almost with paternal care
angq affection. It is also because two
of my old friendg are associateq with
this Ministry.

I will begin by congratulating the de.
partmentg for mobilising the resources
of our country for meeting the chal-
lenge which was thrown by the
Chinese invasion. At that time, this
Department of Supply and the De-
partment of Technical Development,
which T thought to be almost somno-
lent departments, were galvanised
into very great activity, They tried
to meet the requirements of our
jawang and our army in various ways.
They supplied them not only with
some items of clothes and footwear
but also arms and some other items
such a vehicles, I feel that this
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departmen! dig a creditable amount
of work when the emergency was in
its first flush. I hope the Department
will keep up that tempo of produc-
tion, distribution and supply even
though: there ar¢ some persons who
think that the emergency in its acute

form is not there. 1 fee] that the
emergency s still gn, Though the
Chinese at the moment are not

mobhilising their troops to fight us.
Pakisan is creating trouble for us all
along the border. I feel that the
Pakistan trouble is almost a continu-
ation of the Chinese trouble. My
fecling is that there is 5 tacit under-
standing between China and Pakistan
thal when China orders wunilateral
cease-fire, Pakistan should start action
and when Pakistan offers some kind
of respite to us China should take up
the w 'k of harassing our frontiers
and troubling us. So, the emergency is
a continuous process and I hope this
departmen! will always think itself
10 be an emergency department,
more than civil or technical depart-
ment. I it live; in that climate. T
am sure, it hag a very bright future;
but if it tries to slacken or relax or
tries only to be a purchase organisa-
tion of a distribution organisation, T
think, it will not render th: service
ithat i. expected of it to our country.

I wish that the scope of thiz De-
partment should be widened. This
Department shou'd spreag its net
wider than it is doing now because
when T read the Report I fing that
the Department has to procurc essen-
tial supplies required by the De-
fence Ministry and several other
departments of Government I
underling the worg ‘essential’ So
far as essential supplies with refer-
ence to defence are concerned, I
think, their number is legion; but I
find that this Department is interested
at this time only in the purchase of
a few items. I hope that it will cover
the entire gamuf~of needs of the
Defence Ministry and come to its help
wherever and whenever it is possible.
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There has been a talk for
time that

some
the vehicles are not in
abundant supply. There is also
speculation about the short supply
of tyres and tubes. There has also
been some trouble some time about
the shortage of cement. We are also
facing shortage of paper. So far as
cables and wires are concerned, I
think, we are not yet out of the
wood. So far as earthmoving mach-
inery js concerned, I think., we
are sufficiently equippeq with it
But sometimes it so happens thué
the movement of this marhinery
from one sector to  anothe:
becomes a big problem and it do
not move with that amount of rapi:
ty with which it should, Again. there
are the machine tools. Our machine
tools factory is doing s wonderful
job; but there are sc manv machine
tools which are not being produced
in gur country. 1 hope, the Depart-
ment iz cognisant of these shortages,
deficiencies and needs and will try to
fulfil them. Tt is very essential that
that should be done.

The most important thing is that
we cannot procur+ supplies from with.
out and have to explore the possibili-
ty of substitution by indigenous
material. Those of us who have read
an account of the Second World War
know how Hitler overcame the short
supply of certain materials in his own
country and tried to have substitutes
in his own country. Of course, 1
am not saying that Hitler's Germany
ig at par with Nehru's India or with
Gandhi's India. I am not arguing
from that point of view, But I would
say that we should tax our utmost
ingenuity and our inventive and
scientific ski'l to find out substitutes
for some of the things which we do
not get in this country,

For instance, I find in this Report
that they have been able to find some
substitute for copper and zinc. Tt is
a pgood idea. But there are other
things also which are found not in
very abundant supply in this country
and T hope they will be attended to.
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[Shri D. C. Sharma]

I would ask the hon. Minister to
tell me in what way they are trying
{0 ascertain the nature of substitutes
which they are going to give to us
for those itcms which agre not in
plentiful supply. What js the
machinery for doing that? Have they
any scientific talent to advice them?
Have they any industrial experts to
give them coursel? How do they
arrive at these substitutes? Can the
number of substitutes that we require
™ this country, not be enhanced and
multiplied? After all, India suffers
from the shortages of many kinds and
I fee]l that it is one of the most
desirable functions of the Depart-
ment to have those substitutes.

There is one thing which I have
not bcen able to understand. It is
said that the Department collects and
analyses industrial statistics. When-
ever anybody mentions the word
‘statistics’, I begin to shiver, It is
because statistics are such flexible
things that yvou do not know where
you stand, But I would like to know
what machinery is there for analys-
ing ang collecting them and whether
it is done in ccllaboration with some
other Ministry or whether it is done
independently by this Department.

The most important function of
this Department is giving technical
advice to the Ministries concerned.
We are living in an age of techno'ogy
and though this technalogy is not a very
unmixed blessing and is suppressing
some of the most generous human
impulses of mankind, we cannot get
away from this technological climate.
I would like 1o a.k the hon. Minister
as to what kind of technical advisers
there arc in his Department, whether
their knowledee is up-to-date, where
they have received training, whether
they arp in teuch with the tatest deve-
1cpfnents. trchnological and scientific,
of othrr eountrics and whether they
give only rou'ine advice or some
Xind of advice which levels up our
technological development, processes
and achicvements. I do not want
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that this Department should be deal-
ing with routine affairs and should of
fer advice such 3s the matrimonial
bureau offers; but it should be able
to give that advice which can change
the whole technological climate of my
country and which can change this
atmosphere all along the line in the
realm of cottage and small-scale
industries, medium industries, big
industria] projects and production of
armament; and everything. I think,
it is one of the most essential fune-
tions of this Department and I would
like that they should try to strengthen
this one wing of the Department so
that we can have the best kind of
advice.

So far as the Department of
Supply is concerned, T think, it is a
very unfortunate department. What-
ever they may do, however innocent
and honest they may be, the Depart-
ment of Supply must have some kind
of criticism, ungencrous, uncharitable
and, perhaps, also illinformed, The
very word ‘supply’ is an obnoxious:
word in the dictionary of the English
language, The moment you talk of
supply, you talk of the man who
supplics and you think of the man to
whom the supply ic given and of all
the intermediate strges  through
which the supply passes to the per-
sons. There is danger of things going
wrong. There is a possibility of things
happening which are not desirable.
But I fecl that the Department of
Supply now is not as odious as it was
after the Second World War. When
the British left, the Dcpartment of
Supply wag a kind of drpartment
which would stink in the nostrils of
every honest citizen of India but
I am glad that this is not so
now. But I would sti"l ask the hon.
Minister to see to it that this De-
partment is abeve suspicion like
Cacser’s wife. Tt should not only
have the reputation of being  honesd
but it should also work in that line.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.
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N
8Shri D. C. Sharma: I have just
begun.

I would say one thing more. There
are two Purcliage Missions in  North
America and iu Great Britain, There
is a Purchase Mission in India also.
Now that we are having so much
dealing with the Centra] European
countries, I do not understand why
we should not have a Mission there
also. Our trade with those countries
is improving and our relations with
those countries are undergoing a
change for the better, I woulq say
that it should be dccided that we
should have a kind of Trade Mission
in Central Europe also.

I am glad that the Department has
been making purchases from small-
‘scale sector. But I find that so far
as the cottage anq small-scale industr.
ies are concerned, the total is not
very sizeable I would say, the total
should be a little more encouraging.
1 do not know what percentage it
offcrs  to the total purchases. But,
{ think. from this scctor we expect
great things and this sector requires
to be nourished, fed, encouraged and
stimulated. I think, one of the un-
written duties of the Director General
of Supplies should be to level up the

purchases from this sector. The
same thing T should say about the
small-scale industries. I find that

so far the purchases that are made
are not very encouraging.

Mr. Deputy-Speaker: The hon.
Member should conclude now,

Shri D. C. Sharma: Two minutes
‘more.

Mr. Deputy-Speaker: He has al-
ready taken two minutes extra.

Shri D. C. Sharma: I waz submit-
ing very respectfully that these two
Departments require to be encourag-
ed much more than ever,

Now, I want to speak two or three
more sentences and I have done. I
am glad that the Ministry is having

coordination between the private
sector and the public setcor.
Yhat is our Industrial policy
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and it is good that they are doing so.
But I would like to ask them what
is the function of these Development
Councils and how they influence so
far as our industrial development is
concerned? I also find that they
provide technical Directors to the
Boards of various public sector pro-
jects and members to the Councils
and Courts of Universities, Technical,
Technological, Research and Scienti-
fic institutions. How do they do
that?  Are they in an advisory
capacity or are they in a capacity to
do something which is their duty?

Lastly, there js one thing more to
which 1 want to draw the attention
of the Minister and it is this. Of
course, I fee]l happy that in spite of
all these shortages of raw materials
and cavita] goods, the production in
most cf the industries has registered
a rise. I would like the Minister to
give us (ome details about this.

Now. Sir, this last sentence makes
me very apprehensive. It is said:

“In order to bring the know-
ledge and experfise of the Tech-
nica] Officers of thc Directorate
General up-to-date a planned
rota of visits to particular foreign
countries specialising in the most
modern techniques in particular
fields js alsp being undertaken.”

I do not grudge anybody who goes
abroad. We all like to go abroad.
But I would suggest to the Minister
that this thing should not be made a
routine thing but it should be looked
into very carefully and only those
persong; should be sent abroad who
are really essential for the services,

Shri S. M. Banerjee: May I know
when the Minister is going to reply?

Mr. Deputy-Speaker: All the three

Ministers want to speak. I will call
then at 2-45 P.M. one after another.

sft @igw wmew  (fefii)
JAEA WEIER, T WY AT
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[T Wiga Frey]
fawra 1 widt ag7 & WAT w7 # )
&7 § AW fqm &Y 7 e, S & FT
Y & o AT P Y vety
BT FIF

Demands

T wF AW faamr a7 AT 2,
w ofvrfa 7 72 # 1 e a7 fam
g R watea ¥ g 97 |
Bz 37 7 wfemde zom ot o fo e
¥ 6T g oAy g fam oo
warrd ® 1 AT wmw A7 g E
& faotg w7 & soars fagrr o T
BTAAT AT F |

LEEIECE T AL IR o
o feafir 4, 7 T g o AT
g i® s A 2T F oA g1 ag
SqET § OO A AW OR AT
sif:g
Shri D. C. Sharma: Why does the
hon. Member ro to you so often and

disturb the proceedings? I think he
should nol go to the Chair so often.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): He is the De-

puty Chiel Whip of the Congress
Party.
Shri S. M. Banerjee: Mr. Sharma

does not know that if he is angry he
will not get a chance to speak.

Mr. Deputy-Speaker: He has already
spoken,

ol §'gA e . Tl T gl §F
o F WiAT wRTE [ w7 ¥ fog
BT F1 I ATATT I KT Kifow FA
arfgr |

oF g i fow @i aow &
Fasg feamar =mgar g, @€ 4% § fw
a7 weerd F oo T
W3 ATSTR & SR FH fear s @
F|T Y GUA F AWT qMC X E
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I fo fafsrs faweil & &0 § w7 30
Fawwar g {5 wa awa wr ooy 2
W™ EEs @Y 2 omee F e e
foarar =it a1 e Farr s anfied o

da & T v ATy o s T
g, AT &Y WEaEAT Aae a1 @
#1958 49T IAT F g e fay
T E T T W E{E AT teeg—
£ H YYe 8y FOT FN AT ATHIA
AT, 99 (F 7T (283-%2 F Yoy " ¢y
FUT FT AHTT TOAT AT FI7 A7 F
Yoo FIT Ty AN HA 1 Al AR
# f arawmeand w2A o w ¥ oA
R T AT w7 &me e el
ff 5T & sqrem wifvs o &Y
THT S W DRI AT e g #
T oET T

g of i g 1 @At T e
Y UE GAE L1 B T w0
safes o0t W@ A1 T AT F1 TA-
Wi 37 (% 17 =7 v (R mavrs
¥ O™ FT 7 ATWA & T ATy
s wen I crfE aTET ama et
Fr AT AF WY 3@ A0 g 9w 21
w | owee AW fE oea #
age A7 WA ATH T TEAT & WY
19§ 781 wAT A AT A @ar
z1

gorly J 9 3@ wraed 5 & wRa
9TEaT 4T 4E 48 £ (% T /v /90
fanrmT o 91RO FL T W7 qRG
qIA G HATIECTAATL  §RTARE
A R, e W 39 W OE
wrq ¥ famy sar £ @) 3% F LI H
WY R AR E AR I AN
ST Y T e W g W |

w’}ﬁw’!i&wmm:ﬂ
1 a1 fem T 1 TE A LRER W
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A £ | FATET ¥ IAET UF AU AV
T g3 T ATy gnir g afEe ]y
T ®Y s ¥ femia & e fear
T IH A2 A TF AT AT A
e w7 A T T AT IS g |
7 a7z 4 5w g sy A
F1 7 gq 2 wifgd oy 37 A7 A
nATEr AT wew A =rfer

sty oz W o3gT fen oam
¢ Wiz TR A FH A3 M A A
il or =St aT g I from
o wTw owEE oMy wrEy

o § &, afmEa oy Ofr
¥ oary fama =afrr feq 2t
fr wfom & 29 2900 87 ZHTY qET A
s o & FEn g froarfmre, A=
oy Zer # ozm famA Fowemar
a5 FB g o Ii2fzer o 21 afe
wmT T ogat Avmies o wafer
gwi q 1 57 wrdi wr faer 7w oEg
ST 73 T AV AT 2T 2 mr-
§7 = 3@ v o § T 97 ame
T foer w7 30 I avw B0 F
AT ¥ Ffadt @5 9 AT &Y
qwT framm &% & TT A ¥ ¥ W
T aifa gw gfam & mwmae ¥ s
o 7EW A 91 "7E | ¥ 9 g
fF o faodi & wemar gy 3w &
ot g9 F g 89§ fAn preie
grar =ifzg | wifgw & 5 wvft afaw
Fwift oy fafgews &1 e ¥
@ 3T BN A ¥ AE AwE g
2wt § gdrzar anfed ) Farfedt § aver
AT 3T &7 FT F G0 AT a4
gifT @Ed gu w7 I § oav
wF at g7 fawr ¥ o gaTT ey sy
wfed |
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frgte F o % W AASTET T
2 fr v 3y FEE I AT WOT TFEW
#F a9 7 TE ) 3 AT AATEG AT
AR SR F7 AT W AT AT B
T A7 F97 Z g g

a® o qeh art 2 fx Tma A
¥ o At sfaeel &1 van fawm
F mATTEATE fang F7 arE-we
T IR § qEEfesT IEIAT §1 24-
a7 F fAr faim IEEET SR §
T 7 faE frm w2 ) g famba
3 # =z 7 fr At et W o g
iy fafa 437 § ATHTA A9 3 AT
frmdT =fgl | o7 BT T TR % U
grome femr o 2 7 v v FUT R
F oAIA M oHT T A &
% e o F ) wrewr 21 B oo R
o s e Z1 oE H{ owmfaw &
sitrs wrnd At 43 T AnT 2
qH | W7 0T 241 A1 F v g
g W F ger &1 s A meer
wmA AT AT & T A7 jATAT
T oMY A(AT AMFA WL ARATRT
SETE g FA BITAE] W1 Z7 A & fAg
wfaerfars groEe g Wz s dnE
mT fad &1 anedr g% afdf=afar
ag 3wt FE Fim far ZiamT A7 e
§ o arw & fero gw fagwd &1 &
wg ATEd 7F | Zfaar 7Y wgrg §
AmaTT ¥ faw g% w2 &1 ATew-
fade ad T &7 uged e afed
Fq3T 771, A& FAT W7, 2 A7 TR
F qz q7E qg TMH A1 gH A(eA
dacfts ¥ wemar gue fefaw aat
¥ oft dm7 Fva § o gF wEfr aa
& g9 fAqiardi &7 AeATER I ATfed
mfs 77 aft oA o @ oaF
T oeggw gEE g 7 F AR
drat F werar w7 39 gfuae =\
qF A AT 77 @ TEaT faa g



8631 Demands
[ "Ygw wew]
Y o & A o aEl ¥ O
T T T w@fE S=T § oo
grar AR fratarsi & v o< dfaw
T ¥ ITH! W I I F T e
FEAT & 1 AT F AR gl 2wl ¥ Tw
TE &1 FwfAa § TH oA & T
g § sify amfaw frew A aoeen
SR agh ama § 1gwR qW oA W
BMORl & T q@9 @ wer & 3z
Gifrae gl we A waEs e
39 F QF a0 &7 T & o
S T IEY A a1 o § faw #117
QI G ST | 5 OET g £ |1 ag
fafesa =1 & vz gufesfisr w77 gn
Xq WX FIGAT & I qZAe §ae7
F G & T & & 7 el o
A FE TFTH T T F | T7 AT O
& g3 mwerenfgg SR WO §
Tig 3 ifverw g g ey ag
TEFAT F S A IR A AT
97 iz TOH AT IAEE W EW
STIAE AFEE H{ A ¥ AT a7 OF weet
o 3T wEW g |

REARECINE A 1S AR 1
FE g &1 o Faww ¥ omae &
AT AW § _qTT T R & 1 A" A
TE AW F7 TFES TA F AT
FEIX AR &1 19 foerm AT ag
B UF TSRT aOHT WIATET | IF
foqie & @9 9 TAT IARN &7 A qgrar
WA aIfT g & T g fr o oy
HTHT g9 A97 A18T &, q990r fawnr
- oY g A, afaw § gfuw 9g o
7y A AT I T aw
arfeyr R S & aftn og g
| 39 AR & WA § AR g feet
¥ Awit #1 ge wW faem Wk ag
gEr ot a0
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€ & #r9 Wy (W ¥ 78 aqem)
a1 & fF Wy ¥ SO &= & fag
TF TRATT GIW AT q4AT  Aifw
gy & faetesr ¥ dgwre #0m |
w=ar g fF 3w & gak fewi & fau
W selEeR o g @i 1 qdl,
afssefY T gheflt wrt & fro N
SRR ST gl .

Shri Hathi: § | Tley arc there

) MEA TTET 37 (Wi §
g
oY ety vid W O

2

=t A wET @y W7 FER
Samt & faaiva & & uw g9 w1
FEAT e 4T fF g ey § 1 ™M
w9 T FE FAmi F FEw gEar 3
IH FT UF gL 7 @IEAT g1 =Y
fawr @ ;i wem wow fodt §
feqlq & HFATT AR G 7T Aqeqd
a7 %% | feurde & A gHY GRT T
ST T 99 & 9TOE &1 3G fr FA
|T ATYTR T AT & WY FYT A7 WA
a9 g a § W 3w qeE &
SAET WL AT T T @ 99 § Fqv
qfwET g1 a%ar & @Y 9 uF e
L aACia

Tl a7 A v § % Fdaa
YT Frerd § 3 grody TNy My ¥
# argm fF 7 3w gredy faeelt R
™ ¥ Y g% 9 W) 5w qaF
¥ IT F FIT ITHE I WA FA

7 sffys ¥ sifaw gaew foar om0
s g s M aR ¥ @ 7
Fg forw fFar mar @ 1 99 F AR F

ufas Srrewar @ A% | IW A6
SqrEr e AT qifgd wifs qTaTe Ay
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T 37 g ¥ A AT I AT IALA
F7 AT &0 ITTAAT & A7 A F
ZH{AT ATHIA Fi ASEI A7g ¥ @Al
WrAAr 9MEy fx a8 Igm & g
# wqaT 781 | & AmEAT g T 97 gedama
77 weg ¥ Awg &7 97 FIA %L AT
I AREFAT TG |

137 a7 & AFAST {FaT9 faam
F a7 ¥ Y FZAT AT 91 | FEARY
favm faam & gfmafm 7 ffawa
gz T (AU E 1 IF T A0 w4 §
az I fasq7 £ 1 TZ A 30-3%
gz 7 o # 3a & fAg (e
W FAAAT 74T ¥ fE g9 e &1 0F
faega F17FT F A (9 4 gTar
TAH ) F FTIAA T 2 397 AT
g saEr AT AfT gr g & &
AT § % w7 faqra srRr & s
o=g 3T T T w1 W7 3 3 fad
st 4wt ¥ ga s faey ®ofAg
Tz afwx =21 |
79 frd o gar G e
I T AL T TET AL F | wET A
T3 wI) FIT T A IW T &
O HIT ATAT AT Z 2 fF WA &
ZrATT § wa¥ wrf A% gTEr @Y FTAY
SIZAT ITF TR TS 55 THTT
7 F47 foaar 2 | ITFT AEEGF TOOH
39T T 6T 74 fwaAr ¥ g @dy
AT & ferr 1 =8 amra =g 97 adf
WA R 7 AUE # T o fred
grar & o gafam & qrzar g fE ouE
T A "I FF F fea a7 favma
TR T AR AAAAT FT

R AY (7O T FW w97 F°

MY AR 43 qadry g ¥
i frad i (=7 39 7 us e 4 fagm
E{l

42(Ai) LSD-—5.
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uF Ta1 frad faymr @rEr s
FIfF 78 39 {5 F17 77 91 {TRT
gl AFAI £ AT AT N FE AT
T & T3 | a7 70 FHY £ ArfE 39 %
SYTET W=D FATAT o7 T |

qxavzd F gafess fas gor 3
f & o 7o 918 | & =rEar g i@ 3w
fawmr # 1 G@eE 2% 98 Twg a9g
97 §TRIT F1 FAAET FC F 2@ (F
3T F Far 76 ¥ W7 39 FHY FY tEw
O & g7 frar ar gwar 3 ) Gar gedt-
TgTA AT ST SE f6 AaEed &Y
sfersgr faam w1 7w 1 fAE H g aET
I A4 P fag & fx gz Sifze g fw
TFETZA F SEr &7 7% sgaed) wy
TE | g9 A% AT T & arfEn

gadr 17 q F 9F FTAT AEAT
qr g 72 2 fF it mafa wv1 9@y
ey fawna vaAt ¥ gwian wwfaw
ST TE ZT A7 TEAT ET AT gaAw gl
M7 97 FETTHT F1 ATAHT § (e
T 1 T AE T @WEN &7 &
fan wafaer erferar F77 § T feFa
g & & wmEar g fF ¢7 a7 0t
HAMEE FT €4TH ATAT FNET |

A & @ wifees &, 7 gER
i 7 o A W7 3/ fF oagt 9
e (#9 a9 7 99 @I & 6 q@
9T ST 997 #fre g1, 27 F1 fF5q ag
¥ I § ganr ¥ amr o7 a%ar 2

¥ ory 1 99l g 5F /Y 7 ud
grad 1 Ry faar
14.00 hrs.

Mr. Deputy-Speaker:
natha Rao.

Shri Jagan-

ot HiETT @ q@ (FiT)
JATETE WEIEA, 9EA RATH T EY
o7 fe7 wwAtg WA S s oAflw
EA
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Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.

The Deputy Minister in the Depart-
ment of Supply (Shri Jaganatha Rao):
I am grateful to the hon. Members
who have taken part in the debate
today. The activities of these two
departments are not well known to
the House because very few questions
are put by hon. Members and there
have been no occasions for the Minis-
ters in charge of the two departments
to speak in the House either on Reso-
lutions or on Bills. The Ministers of
these two departments are onlv seen,
not heard. But today I am glad seve-
ral hon. Members have evinced inte-
rest and taken part in the dabate.

These two departments, the Techni-
cal Development Wing and the De-
partment of Supply, had been brought
together under the Ministry of Econo-
mic and Defence Co-ordination presid-
ed over by Shri T. T. Krishnamachari.
It was on his advice that the two were
brought together and for valid rea-
sons, that is, to enable these two de-
partments to meet the increasing de-
mands of the defence requirements
during the emergency in a co-ordinat-
ed way. These two departments are
continuing in that way so that there
should be balanced industrial deve-
lopment and also that the vital re-
quirements of defence and other sec-
tors of governmental activity could be
easily met. )

Even now, the technical develop-
ment wing advises the Department of
Su~n!'v in the planning and develop-
ment of indigenoug industry, both in
the engineering and chemical fields,
with a view to achieving a balanced
and co-ordinated pattern of industrial
economy. The knowledge of the
technical development wing and the
requirements of the priority indentors
of D.G.S.&D. are both combined and
decisions are arrived at for the crea-
tion of new {facilities and adaptation
of existing ones so as to enable indi-
genous industry to cater for the vital
requirements of our increasing range
of products in the manufacture of
which the industry had  heretofore
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either lack of experience or lack of
adequate capability.

A greater measure of co-ordinatiom
between these two departments has
become possible on their being brou-
ght under the control of one Minister.
These two departments may not cons-
titute a Ministry. Nevertheless their
importance is there. They are closely
associated in the planning and pro-
curement of essential stores 2nd sup-
plies from the very beginning. As
soon as an indent is received, it is
examined from the indigenous produc-
tion angle, and if there is no capacity
in the country, it is sought to be
created. As a result of joint delibera-
tions, there has been new capacity
located, there has been substitution by
locally-made material, there has been
standardisation and modification of
specifications and such other measures
for reducing the foreign exchange
components. A statement showing
the activities of these two depart-
ments, as a result of which nbout 20
engineering items and 18 non-engi-
neering ones, for which there wus no
capacity previously, could be located,
was laid on the Table in September
1963.

Hon. Memberg have expressed con-
cern about, and stressed the need for,
development of indigenous sources of
supply for defence requirements as
also for the requirements of the civi-
lian departments of Governmeni. As
a result of the activities of these two
departments, we could locale new
capacities, introduce new sources, the
result being that there was a saving
on account of changes in specifications
and substitutions of about Rs. 26
crores, while foreign exchange amo-
unting to Rs. 2°35 crores was also

saved. Previously, Defence were
placing several indents in regard to a
particular item of store. It was

rather difficult for the indigenous in-
dustry to manufacture all of them.
So these different categories had to be
reduced to the minimum. So at the
instance of our department, Defence
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agreed to do so, for instance, that steps
which were previously of 13 different
varieties have now been reduced to 5
varieties. Sufficient capacity hag also
been created. Similarly, the Director
General of Ordnance Factories has
also reduced the sizes of webbing
items from 47 to 10. This also faci-
litated bulk production in the country.

‘As 1 said earlier, the development
of indigenous industry has becn en-
gaging the attention of the Depart-
ment of Supply and the Technical
Development Wing. A perusal of the
Report would clearly show how the
percentage of indigenous sources of
supply has been increasing steadily
from year to year. 1 need not quote
the figures as they are given in the
Report.

We also wanted to take private in-
dustry into confidence and with their
co-operation, we could jocate sources
of various items of stores required for
Y fonce. With that object, we form-
ed some panels for advising this de-
partiient and also for creating new
sources of supply. We have constitu-
ted advisory panels for the cngincer-
ing industry, chemical industry and
cotton textiles industry comprising of
representatives of the D.G.S. & D,
D.G. T.D. Defence and various cham-
bers of commerce. I am glad to say
that with the willing co-operation, of
industry, we could establish manufac-
ture of various items which did not
exist in the country before. For
pants, jerseys and socks, boots jungle,
ly another advisory panel. That also
has given us good results.

During the course of the emergency,
we created a separate department for
the procurement of armaments from
the civil trade. This item was pre-
viously done by the ordinance facto-
ries. Consequent on increasing de-
mands on ordnance establishments
as a result of the emergency, arrange-
ments were made for utilising the
civil sector for procurement of arma-
ment components. This released some
capacity of the ordnance factories for
manufacture of some of the more diffi-
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cult and security classified items. Ne-
cessary capacity for the manufacture
of armament components in the civil
sector had been located. As a result,
as many as 66 contracts on the civil
sector for 42 items of the total value
of over Rs. 6 crores were placed up to
Dzcember, 1963. While placing these
contracts for armament components,
care has been taken to develop more
than one source of supply, and where-
ever possible, contracts have becn
placed on more than one firm for
each item. Likewise, care is also tak-
en to sce that orders are placed on
firms located in various parts of the
country.

Another notable  feature 1 might
mention is that the bulk defence re-
quirements of winter clothing, snow
clothing and foolwear were procured
during the period under review by
fixation of firm prices for a period of
one year. Old sources of supply were
tapped and new sources established
in respect of short supply items. By
resorting to the use of substitutes and
change in the pattern of stores, DGSD
could effect a reduction fh price for
items like cloth drab mixture, under-
pants, jerses and socks, boots jungle,
combat boots, shoes canvas and ground.
sheets.

Two or three hon. Members have
expressed concern about the deve-
lopment of small scale industries,
and my hon. friend Shri Liladhar
Kotoki stressed the need of regional
development, with particular refe-
rence to thre northeastern region. The
development of any particular re-
gion of this country doeg not relate
to these two departments. The con-
cerned administrative Ministry would
be the Ministry of Industry or the
Planning Commission. Nevertheless,
where industries exist thig depart-
ment has taken extra care to see that
they develop, Small scale industry,
which has come up very nicely in the
country and is able to compete suc-
cessfully with large scale industry,
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has been getting encouragement from
the Department of Supply. The An-
nual Report would reveal how from
year to year the value of purchases
from the small scale sector has been
rapidly increasing. During the year,
up to December, 197% the value of
purchases has come to Rs. 282 cro-
res, and by the ¢nd of the year it
may reach Rs. 30 crores, So, at-
tempts have been and  are being
made, and we are alive to the fact
that the small scale sector has to be
encouraged, and as far as it is possi-
ble for this Department. we are
doing it. Seventy items have been
solely reserved for the small scale
sector.  These items we nveessarily
purchase from them; we do not go
to the large scale sector for such

Demands

items. We give encouragement to
the small  scale  soctor in several
forms. For instance, copies ol icn-

der enquiries  are  endorsed to all
State Directors of Industrics, so that
tiiey  could contact the local small
scale sector and ask them 1o tender.
Arrangements are also made to dis-
plav  at  Small Industiries Service
Institules located at State headquar-
ters. specimen  sample:  of  items
which the small scele sector can pre-
dure. together with copies of the de-

tailed  drawings and  specifications.
The State Directors of Industries
have also been advised to set up a
library of specifications and draw-
ings for the use of the small gcale
sector units.

We do not demand any  security

deposit from the small scale units if
the National Small Industries Cor-
poration certifies tne'r  competency
to produce. About 500 units are also
registered with the DGS £ D. In
proper casez; where, for a particular
store, the small scale sector finds it
difficult to compete with the large
scale sector, we take into considera-
tiop the cost of production, and give
price preference to the small scale
sector up to 15 per cent. The NSIC
has a central liaison officer in the
office of the DGS & D to act as a
co-ordinating agency in respect of
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Gov.rnment’s purchase  programme.
Beyond this, it is not possible for the
Department of Supply to extend their

co-opcration or support in any other
form.

The policy of the Government has
also been to encourage khadi. During
the year 1963-64, up to November,
Rs. 62 lakhs worth of khadi has been
purchased. So glso, woollen khadi
including blankets has been purchas-
ed to the value ¢f about Rs. 97 lakhs.
Imports are being reduced to a mini-
mum. It is only in rare cases where a
partivular store cannot be manufastur-
ed in the country, where there can he
na  substitute either, where the in-
denter insists that a particular pro-
prietory articie should be imported
and that he cannot usce indigenously

manufactured article, that imports
are being allowed,
My hon. friend ‘Shri Warior made

a specch, but his speech  was  not
warrior-like. He said we were not
purchasing from the Government
sector undertakings. I may remind
him that according to the policy of
the Government, this Department of

Supply, being the purchaser, takes
both the public sector and the pri-
vale sector into consideration. This

question has been engaging the at-
tention of the Government for some
time past. In 1955, the Central Stores
Purchase Committee, after an elabo-
rate enguiry, recommended that in-
dustries in the private sector should
be free to compete with those in the
public secter in Government purcha-
ses. At the same time, they did re-
cognise that there would be special
circumstances; when the Gowvernment
might have to confine its purchases
to State-owned undertakings, ins-
tead of following the normal me-
thod of purchase by competitive
quotations. This  recommendation
wag examined by the Government.
It wuas decided that it would not be
appropriate to issue any  general
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instructions, as ordinarily the Gov- Rs. 17.84 and its capacity is 25,000
ernmcnt had every right to accord pairs of boots jungle per month, double

preference to the public sector as
compared to the private sector,
where necessary, and that the Gov-
ernment should ensure, as far as
possible, that the products of such
undertakings were utilised to meet
governmental requirements to the
maximum extent possible. The ins-
tructions tg the DGS & D on this
subject are as under:

“Where State-owned factories
or undertakings are in a position
to meet Government require-
ments, purchases may be made
from such undertakings after
taking into consideration wvarious
factors such as availability,
specification, prices and the deli-
very period within which  sup-
plies could be made. Each case
will have to be considered on its
merits,"”

So, we are purchasing from public
sector undertakings. For  instance,
from HMT we are purchasing mach-
ine lools,

1 may also inform the House that
the 10C hag got huge prders from
the DGS & D worth about Rs. 20
crores, for purchase of HSD at va-
rious places in the countty. So, 1
do not know wherefrom Shri Warior
got this inspiration.

Shri S. M. Banerjee:
retreated,

Warior has

Shri Jaganatha Rao: That is why
1 said that his speech was not war-
rior-like.

My hon. friend also stated that we
were paying higher prices to the pri-
vate sector for certain types of stores,
and he quoted the instance of army
boots manufactured by the Harness

and Saddlery Factory, Kanpur,
where the price is less. There was
also a question by mv hon. friend

Shri Banerjee to the Minister of De-
fence Production on 16th  March,
1964. In the Harness and Saddlery
Factory, the cost of production is

shift, But there they do not take into
consideration the margin of profit, or

the packing charges, The price of
Rs. 19.10 paid to the private sector,
including the small scale industry

at Kanpur, includes 10 per cent pro-
fit and packing charges, which come

‘to about 74 nP. Nol a naya paisa was

paid more. All theso things are taken
into consideration ang the price, arriv-
ed at. Later the price was increased 1o
Rs. 20.10 because the price of raw
hides had increased. This was certi-
fied 1+ the Director of Industries for
Uttar Pradesh. We deal with tax-
payers’ money und  we are anxious
that not a nava paisa is paid extra to
anvbody. There is no question of
favouritism being shown to anybody.
Had my hon. fricnd Shri Warior becn
present perhups ho would have seen
that we did not pay a naya paisa
maore.

Shri Warior said that our supply
missions abroad were big  empires
and that there was a lot of delay
in procurement of  stores, Much
water has flown in the rivers after
these recommendations of the PAC
and EC which he referred to. Even
prior tp PAC's observations, instrue-
tions were issued; after these obser-
wvations, they were repeated,  Steps
are taken to regularise any lapses
which might have occurred here and
there. Shri Sivasankar who was
Secretary of the then WHS Ministry
assisted by the Food Secretary, visit-
ed these missions in 1961 and made
some valuable suggestions which re-
sulted in a saving of £50,000 by re-
duction of staff in  London. His
second recommendation was to ap-
point a private firm of shipping
agents as shipping and forwarding
agents which resulted in the redue-
tion of staff in the shipping directo-
ratc of the India Store Department,
London—a saving of £ 50,000, My
senior colleague Hathiji visited these
missions last year and his report is
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also there which will be implemented,
The staff in the India Stores Depart-
ment, London has been reduced to
315; the staff in the India Supply Mis-
sion, has been reduced to 140.

The other point raised by Shri
Warior and others is about delay in
payments. Steps have been taken
to see that delays do not occur.
Where payment is delayed, it is re-
flected in prices. Some firms and in-
dustrialists are unwilling to come
forward and tender for the require-
ments of DGSD. I have been here
for the last two years and they ex-
pressed a feeling: God save us from
DGSD. There should not be any
feeling of delay in the mind of the
indentor, consignee and the supplier.
If payment is delayed, the supplier
adds a cushion in the prices and we

will have to pay more, Some steps
have been taken in this direction.
Previously, the supplier was being

paid 95 per cent on inspection and
proof of despatchr and the rest 5 per
cent after the consignee received the
taking a

stores. It was naturally
lot of time in some cases. We had
liberalised these terms during the

time of the Emergency. Now, they
could be paid ?8 per cent on inspec-
tion and despatch and only two per
cent later. This is in respect of rate
and running contracts.

Hitherto progress payments were
allowed only upto 50 per cent of the
value of raw materials such as iron
and steel, etc. This facility has been
extended to the supply of other
stores also where it is clear that the
ordinary system of payment on com-
pletion of a store is not suitable and
causes the contractor considerable
hardship in his having to block capi-
tal owing to high value of compo-
nents. long processing time and con-
<iderable cost of labour and proces-
sing. We have agreed to pay upto
75 per cent of the value of raw ma-
The delay is because of
A finalisation wing was
recommenda-

terials.
finalisation.
set up in 1957 on the
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tion of the Storeg Purchase Commit-
tee. This wing deals with post con-
tractual issues such as price finalisa-
tion, regularisation of delivery
period, refund of gsecurity deposit,
recovery of Government dues, if any,
examination of complaints from con-
tractors in respect of deiays in pay-
ment, etc. Much time is lost in refe-
rences and cross references. I have
suggested, with the approval of my
senior colleague, that delays in this
wing should be avoided. Wherever
necessary, the concerned person,
the supplier or the indentor should
be called for a discussion and the
thing should be finalised, The delay
is not entirely on the part of DGSD.
The supplier is sometimes unwilling
to reply because if he replies he will
have to pay the damages and he does
not come forward. There is insist-
ance on the part of certain firms not
to produce the bill of entry ang in-
voices regarding purchase of raw ma-
terials in support of their bills. In
the case of short receipt and damage
to stores noticed at the consignee's
end, the firms agree to effect replace-
ment of supplies after a considerable
time. There is the submission of
claims by contractors after lapse of
time. I am hopeful that delays would
not occur in the future.

I think one or two hon. Members
mentioned delays which result in cor-
ruption. Quick payment leads to lower
prices and also early supply. If there
is delay, the concerned men may come
to the DGSD office and meel several
officers and he comes into contact.
These men are called contact men. To
avoid this we have taken certain steps
to sec that no scope is given know-
ingly or unknowingly for corruption
to creep in. It was decided that only
one duly authorised representative of
a firm should be permitted at the time
of opening of tenders. Accordingly,
in the invitation to tenderers the firms
are asked to indicate the names and
addresses of their representatives who
would be attending at the time of
opening of tenders.
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The second step taken was that
instructions have been issued that
tenders should be opened by an Assis-
tant Director other than the one who
would be dealing with that tender and
a brief statement of details read out
at the time of opening of the tender
should be prepared by the Assistant
Director at the same time,

The question of introducing security
arrangements in the building occupied
by the DGS&D organisation with a
view to restrict the entrance of out-
siders is under consideration. It has
also been decided to set up a Recep-
tion Office which would deal with the
enquiries from the trade reprasenta-
tives so that it would not be necessary
for them to contact the officers.

It has also been decided that for the
present no officer below the status of
Director should grant interview to the
representatives of the firms. This
Director would receive all visitors,
hear their complaints and give them
whatever information that they want
and that can be given legitimately.

The other step was, it was decided
that a systematic case study of pur-
«chase cases should be undertaken with
a view to find out whether any irregu-
larities have been committed by the
officers. A post of Deputy Director
has been sanctioned for this purpose
and is likely to be filled up shortly.

So also, in the Technical Develop-
ment Wing similar steps have been
taken. A time-limit has been prcs-
cribed within which the recommenda-
tions of this Department have to be
forwarded to the Ministries concerned
On the applications received for licer
ces, within a prescribed time they has
to send their recommendatione

Secondly, another measure taken to
cut out delays was that cases involving
scrutiny of capital goods applications.
which become more than a month old,
are required to be brought up at the
woerkly meetings =f  Develooment

Officers.
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Thirdly, it was decided that when-
ever additional information is required
in connection with the applications for
the grant of industry or import licen-
ces, it should be called for only after
an officer superior to the one calling
for such information has seen the case
and approved of the type of informa-
tion to be obtained, and so on.

So attempts are being made to see
that the officers do not fall from the
path of virtue. Human nature being
what it is, steps only can be taken.
We are taking all precautions and I
am sure, Sir, that in course of time,
in a short time, things will improve.
Things have shown some improvement
in the DGS&D. All I can say is that
stil] much has to be done. And, Sir,
I take this opportunity of paying my
compliments to the officers of the
DGS&D and the Technical Develop-
ment Wing who have risen to the
occasion and done their best with
enthusiasm in meeting the demands of
Defence and other Government
requirements.

Shri S. M. Banerjee: Mr. Deputy-
Speaker, I must thank the Deputy
Minister who intervened just now for
clarifying many of the points which
were agitating my mind.

During the debate last year also I
think 1 was one of the vocal supporters
of the then Ministry known as the
Ministry of Economic and Defence Co-
ordination, though that Ministry was
criticised by almost all the speakers.
Today we have to see that this parti-
cular department known as the Sup-
ply Department, with the help of the
Technical Development Department,
should really gear itself up, becausc
this is a department where a lot has to
be done. My hon. friend Shri Warior
angd others who raised some points
never wanted to criticise the Depart-
ment as such, but their criticism was
based on some of the information
which we generally receive cither
from {he contractors or from other
departments  who know something
about t{his Department.
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I know about the functioning of the
Deparument because I was connected
with the ordnance factories for nearly
seventeen years. And I am happy to
note that the gentleman who heads
the Department has experience of the
Railways, Defence and other Govern-
ment Departments. I really thank the
hon. Minister for bringing such an
eminent  person as the head of this
particular Department.

1 have some points to make. Re-
cently certain things have been
brought to my notice in regard to the
procurement of armament components
from the civil trade. And here in this

House various questions have becn
raised. And, if 1 remember aright,
many speakers wanted from the

Defence Minister an assurance that at
least the manufacture of arms and
ammunition would not be given to the
civil trade. 1 was apprehensive of this
thing. because no categorical assurancc
came from the Minister. After the
Chinese aggression we had to gear up
the ordnance factorics. We had to get
arms and ammunition from forcign
countries. ~ Whatever friendly coun-
tries came forward, whether socialis!
countrics or non-socialist  countries,
from anybody who became a friend of
us and wanted to give us a friendly
aid in the form of arms and ammuni-
* tion, we accepted it. At that time it
was felt that these ordnance factories
should be expanded and that they
should move towards self-sufficiency.
Ang this was being done. And I am
happy that 21 ordnance factories today
have shown increased production, and
the value of production has been raised
from Rs. 40 crores to 100 crores. As

such I do not find any reason why the’

private sector, the civil trade, should
be entrusted with the manufacture of
some of the components of armaments.
Tt is said here in the Report:

“Until the Emergency, most
armament components were manu-
factured in the ordnance factories.
Consequent on the increased de-
mand for armament components
created by the Emergency,
arrangements were made for utili-
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zing the civil sector, for procuring
armament components, thus releas-
ing -some of the capacity of
ordnance factories for the manu-
facture of some of the more difii-
cult or security classified items.
A Senior Officer from the Railway
Board with considerable produc-
tion engineering experience was
appointed as Special Director
General in the D.G.S&D. 1o
look after the Defence require-
ments, particularly armament
components.”

1 raised this question recently be-
fore the Director-General, Ordnance
Factories at the Industrial Council
meeting which  was held in March.
Not only T but the rcpresentatives of
the twenty-one factories who attended
the mceting, raised it. And my casc
is only this. Once the private scctor
starts manufacturing arms and ammu-
nition, or even various ccmponents of

the armaments, they  will alwaye
create a war phychosis in
the country. Because, we
cannot expect Birla or any-

body else to spend about six (o ten
crores of rupees in the manufacture of
arms and ammunition and then, once
our problems or border troubles are
solved, to shut down their factory.
They will not shut down their factory.
Because they would want to dump
their arms and ammunition, or even
the components of armaments, on the
Government, they would like to kecp
this war psyvchosis intact, so that if
there is always a war psychosis the
Government may go on preparing for
defence needs. I do not for 3 moment
say that we should be complacent
when we are facing aggression both
from China and from Pakistan. And '}iis
unholy alliance between Pakistan
and China has created serious prob-
lems in the country which confront
ue today. But should it go to this
extent that even components of ar-
maments chould be given to the civil
trade? And what is our experience
of the civil trade in the past? The
civil trade, I know has been engaged
in the 'manufacture of armyv boots.
And when there was a shortage of
raw hides, the civil trade, AK. Bro-
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thers and others refused to give us
raw hides. A question was raised
in this House, and the reply given
by the Minister of Defence Produc-
tion was that necessary instructions
have been issued to the Director-
General of Supplies and Disposals to
see that the supplies are regular. I
do not impute any motives to the pri-
vate sector since we are a mixed
economy and both have to exist and
peacefully co-exist. My intention is
only to focus the attention of the hon.
Minister to this point that once they
go on manufacturing armament com-

ponents there will be no end to war ~

psychosis jn the country.

And I do not know who are going
to execute those orders. During the
Emecrgency ncarly seven to cight
thousand industrial units, known as

‘scrving the Defence needs’, have
sprung up. There is a mushroom
growth in the industrial units. In

certain cases, there are simply some
sign-boards, ang there are no work-
shops or any such things. I was sur-
prised to see how they could do this
work. I do not know whether they are
reliable, For manufacturing these
ammunition and armament com-
ponents, they should be reliable firms.
Will they supply us during the emer-
gency, in the hour of need, and will
they supply us up to the specifica-
tion? Because, the general complaint

against the civil trade is that they
supply a good sample according
to the specifications, but when
there is the question of bulk
supply, it s far  below the
specifications. That is not my ex-
perience only, but it is the ex-

perience of the Director-General of
Ordnance Factories, and I am sure
that is the experience of even our
Minister and the new Director-Gen-
eral of this particular department.
I do not impute any motive to the
Finance Minister, but I may say that
there are good contractors and bad
contractors. In this department, ox-
perience shows that even thosc
contractors who have not given the
income-tax clearance certificates have
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been given orders. There cre such

cases. What is happening to the
ammunition boxes? Ammunition
boxes are wanted in jakhs to
pack the ammunition for air-
dropping, etc. We want good boxes.
A firm in Aligarh has been given

permission to manufacture 40 lakhs
of boxes. This firm has one kiln
just for seasoning wood. I am
yet to see any good factory  where
there is mass production of ammuni-
tion boxes. Still, that firm has been
given the licence. It takes at least
two months or 60 days for seasoning
a particular wood which is capable
of bearing the shock of the ammuni-
tion when it is dropped. The manu-
facturer told one of our friends who
asked him, ‘“you are manufacturing
60 lakhs of ammunition boxes, but
how much time do you take for sea-
soning?” That it takes 72 hours,
because there is modern machinery. 1
would request any instructor to go
to Aligarh and szce whether the 'manu-
facturer has any good plant for gocd
seasoning of the wood, or whether
he has also sprung up during the
emergency as the emergency cont-
ractor, as it is called now.

There is another point which wus
brought to my knowledge, and last
tfime 1 said the same thing. 25,000
to 30,000 quilts were necessary for
our jawans. 1 know that for certain
that certain contractors supplied the
quilts. It was not 80 per ccnt cot-
ton; it was 80 per cent cotton waste
and 20 per cent cotton. In such
cases, the demand in this House was
that whether that contractor who sup-
nlied for the defence, for the jawans
who are fighting the battle at heighis
ot 8,000 to 12,000 ft in NEFA and
risking their lives and the future of
their family members, has been able
to show any voucher from where he
purchased the cotton. T do not krow
whether any enquiry was made oF
not.

in the same way, I know orders
were given for the manufacture of
blankets. At that time, jersies and
blankets were needed for the jawans.
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Anybody who was interested in ear-
ning some money became a contrac-
tor for supplying jersies for the ja-
wans and also blankets for the ja-
wans. Some of the blankets which
were giventousby West Germany as
-aid, were sold, I em told, in the Cal-
cutta markets; whether they were
sold to the jawans is a matter
to be considered very seriously, be-
cause we have got a Minister in this
Department. We have got a Minister
whose integrity cannot be questioned;
I do not question the integrity of the
officers either. But the inspection
should be tightened.

There is another matter which was
brought to my notice and I am really
ashamed of it. I am told that a firm
in Madras which wanted a licence
for the manufacture of sewing ma-
chine parts. This is a particular
thing which did not come under the
priority list. At that time, you re-
member, Sir, that import licences were
given only in respect of those items
which were needed for defence. This
firm was a rejected one. Its licence
rejected by the ex-Finance
Minister. But when the next
Finance Minister took charge—I do
not know what interest he had and I
do not impute any motive and I do
not doubt his integrity at all—this
question was mooted through the de-
pertment known as the Ministry of
Economic and Defence Co-ordination,
and Shr’ Boothalingam was Secretary
of that Ministry at that time. It
was mooted through him and he
wrote on the file that this comes un-
der the priority list. I do not know
whether those Singer machine parts,
sewing 'machine parts, came under
priority. The licence was issued to
this particular firm—I can quote the
name—Sundaram & Co. It was retused
licence by the ex-Finance Minister,
but it was granted licence—I am
speaking subject to correction—-in
1962 or 1963.

Shri Sham Lal Saraf: Any im-
-ported parts involved in it?
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Shri S. M. Banerjee: Yes; impor-
ted parts were involved. They are
supplying the parts. But my ques-
tion is this. For the manufacture of
parachutes, there is the Parachute
Factory, Shahjahanpur; there is the
clothing factory at Kanpur for ready-
made garments; there is the Harness
and Saddlery Factory, Kanpur wand
there is the Ordnance Factory at
Avadi. These are the four factories
manufacturing garments and other
things for the army. Are they short of
Singer sewing machines or Usha
machines? Why was the necessity
there, and why was this item given
to that firm? Why was this licence
given despite the fact that the ex-
Finance Minister refused the licence?

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri S. M. Banerjee: I shall finish
in two or three minutes, Sir. Now,
I would like to know the reasons why
it was given a licence, which was re-

jected by the ex-Finance Minister.
Perhaps there were reasons best
known to the Government. After

all, it is peculiar.  Does the policy
change with every Finance Minister?
In this particular thing, I want that an
enquiry should be held why this
particular firm was given a licence and
why it was mooted through this parti-
cular department  through Shri
Boothalingam; why it was not a st-
raight dealing. I am afraid it was a
shady dealing in which I suspect the
Finance Minister has shown an undue
interest or over-interest. I do not
impute motives to him. I request
that it should be enquired into pro-
perly. That is a irm in Madras,
which I have mentioned for the infor-
mation of the hon. Minister. .

Then, I would request that thé,re
should be a closer co-operation bet-
ween the defence liaison unit and
this particular department. There is
this liaison unit headed by a senior
officer and there are periodical mee-
tings in which all matters are thrashed
out. I am happy that this is being
done, but more should be done.
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Then, I would submit that inspec-
tion should be tightened to a greater
extent. Take this testing, for ins-
tance. I know the keys are manufac-
tured by a big manufacturer, Singh
Engineeriny Works in Kanpur, It
was known to this House that the
sleepers, the cast-iron sleepers, were
not slippery but the keys were loose.
And still the keys were accepted. I am
told that the inspection in that parti-
cuiar department is somewhat loose.
When the hon. Deputy Minister went
to Kanpur, I had tried to meet him.
I wish he had tightened the machin-
ery and seen that the keys are not
loose and the sleepers are not slip-
pery. Otherwise, again the same
thing would result. The sleepers are
slippery, but they should not result
in further slips; I request the Minister
to sce that there is proper checking
on the inspection side.

Cne last point and 1 shall have
done. It is mentioned that this de-
partment arranges also certain items
which are in the priority list and to
which import licence is given. One
of the firms, Messrs. Babulal Bhargava
& Sons., in Kanpur, was the first to
manufacture the diamond glass cut-
ters. These were imported. This firm
has been licensed to manufacture and
see that in India these diamond glass
cutters are also made. They wanted
some industrial diamonds and dia-
mond dust to be imported,—and they
were worth only Rs. 17,000—from
foreign countries. It was needed for
defence and other rcquirements. What
happened was, they approached the
Director of Industries, Kanpur, Uttar
Pradesh. The Uttar Pradesh Gov-
ernment, through their Director of
Industries, gave them an essentiality
certificate which is necessary for any
imported item of the value of Rs.
8,000. They did not allow Rs. 17,000.
They said Rs. 8,000 would be sufficient.
Even after that essentiality certificate
had been granted, the department
here which grants licences for
foreign imports said that it is not at
all necessary. T am yet to know why
this has been refused. A particular
firm having Singer sewing machinery
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parts or spinning machinery parts
would be granted a licence only be-
cause the Finance Minister is interes-
ted in it, but here only Rs. 17,000 was
needed but it was not permitted. Do
we want to get these things in the
black market? Can India make in-
dustrial diamonds or diamond dust?
These things are not available, and
glass cutting is necessary for the
growth of industrial expansion
either for defence or for anything
else. This Rs, 8,000 could not be
given! It is a sad commentary on our
industrial expansion. Anybody who
takes an interest and the initiative and
wants to make Indian glass cutters is
not given the licence. I request the
hon. Minister to see that something
is done in this case,

Lastly, I must congratulate the de-
partment and the Ministry for the
work it hag done. I request that they
shouldq have a greater tightening of
the measures. It should not only be
supplies and disposals. Let the sup-
plies be there but they should dispose
of the things carefully and judiciously.

Shri Sham Lal Saraf: Sir, with re-
gard to the Department, the grants
under which are under discussion to-
day, I think the Deputy Minister in-
charge of the Department has given
certain jnklings about certain things,
I may not say much on that, but I
do understand that it has to deal with
the work of the Director-General of
Supplies and Disposals. As far as
supplies are concerned, I am very
happy about two or three things. Last
year also, I pointed out one or two
things, about which 1 feel that cer-
tain action has been taken. Firstly,
in the past, there were very few cen-
tres all over the country from which
supplies could be got. Last year and
vear before last g number of my col-
lecagues here raised a few points.
Firstly, they saiq that supply should
be diversified and also diversification
area-wise and industry-wisc. With the
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meagre information I have with me,
I can say that something has been
done with regard to that. I would
certainly expect the senior Minister,
when he rises to reply to the debate,
to tell us how this streamlining has
been done with regard to making pur-
chases and getting supplies from dif-
ferent parts of the country and
from different industrics—large-scale,
medium-scale and  small-scale, Cer-
tainly, as far as the small-scale indus-
try is concerned, there has been good
pProgress.

The items of supply are mainly tex-
tiles, leather, silk engineering, chemi-
cals. timber, half-wroughts, railway
goods ang defence supplies, As far
ag textiles are concerned, the posi-
tion has come to such a piteh that in
the past few winter months, the
prople have been suffering from one
or two things. Firstly. woollen tex-
tiles have not been available 1o the
people and also what little has been
available has been sold at very high
prices. Whenever we asked how this
position had arisen. every time we
were told that it is because of the de-
fence nceds that woollen prices have

~risen. I would like to know from tihe
Minister how much woollens have
been purchased during the period
from November 1962 upto the end of
February 1964, what varieties have
been purchased and from what areas
of the country. 1 personally fee] that
this scarcity created in the last few
winter months was artificial. T woulg
like the Minister to throw some light
on this as far as hi; responsibilitv is
concerned, so that we may be free to
judge for ourselves the reasons. I
come from an area which is very
enld and the adjarent States also ex-
perience the same cold. 1 found that
there was severe shortage of woolleng
during the last few winter months.

About silks, for defence purposes,
vou need parachutes and other silken
material. May I know in what way
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and where these silken garments and
parachutes are being manufactured?
1: it that contracts are given or parti-
cular factories are sclected in particu.
lar areas only and they are asked to
manufacture these things? Why 1
am asking this is, my State of Jammu
and Kashmir is the State that produces
the best silk in the country known as
Univoltine silks of high quality, Per-
sonally 1 feel that Kashmir should
have got some share in the manufac-
ture of these silken garments. I would
like to know why parachute cloth has
not heen got from therc.

About cnginecring and
ag far as I can understand, the sup-
plv-base is pretiy broad-based and
purchascs are made I have nu com-
plaint in this regard and 1 am very
happy lhat the Supply Department
have been in g position {o galvanisc
the entire energy and capacity of this
industry in arder to meet the civil
and defence needs

chemicals,

Coming to timber, the Supply De-
pariment purchases timber for the
railways and also for delence pur-
poscs. From Jammu and Kashmir
State, a pood vo'lume of timber i= be-
ing supplied--half-wroughts for rifle
factories and sleeper and other tim-
ber for railwavs and for defence pur-
poses. The other day, while there
was a discussion on some gther Minis-
try’s Demands, some of us felt that
Ishapur and other rifle factories have
shown good results. I would pay a
compliment to the Supply Ministry
for that, because it was mainly due to
the grganisation of this Ministry that
they could supply these half-wroughts
in time and of gond quality. That was
perhaps also a very important reason
why they could show these good re-
sults.

There is another important matter
to which 1 want to draw the atten-
tion of the hon, Minister. Railway
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sleepers are being purchased from
Jammu and Kashmir and from Hima-
chal Pradesh. Out of all the species
of timber, Deodar timber is supposed
to be the best, though sleepers are
‘made from other coniferous timbers
also. Pathankot is the place where all
‘these sleepers are collected ang they
are passed on from there to the var-
ious places. I have some information
with me to which I want the hon.
Minister, Mr. Rao, particularly, to
paw- somc attention; namely, sleepers
made of inferior timber were passed
on a: DDcodar timber. Secondly, my
information i that sleepers have been
passed on from Himachal Pradesh in
the name of Kashmir sleepers. Of
course, I would approach the Minis-
ter later ang find out what the posi-
tion js.

But something raore is emanating,
namely, that sleepers were collected
at one place called Dalwan near Jul-
lundur. Pcople began to talk about
the:e thing. and somehow this infor-
mation has Jeaked out, I am told that
tha entire stock wag sct fire to and
it wos reported that it was an acci-
dental fire. T would request the Minis-
ter 15 go into it and also consult the
Railway Ministry. My information is
that the Roilway Ministry also was
informeq in time. T would like the
hon. Minister to tell the House what
action is taken in this matter, because
it is very important.

As far as the purchase and supply
policy is concerned, no doubt the ins-
pecting officers visit the varicus areas
and industrics. There is no doubt
‘that from personal exper‘ence 7 have
seen that some inspecting officers are
doing very wel! and some others are
not doing so well. Since this new re-
organisation haz heen given cffect to
in thi= Ministry, T want to know
what particular steps have been taken
to make this inspection andq purchase
‘fool-proof. Secondly, I want to know
what steps have becn taken to mnke
it possible that manufacturers jn all
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the lines in which the Ministry makes
purchases may be afforded an oppor-
tunity to exhibit their goods. Lastly,
I want to know whether nepotism and
favouritism have been eliminated alto-
gether, I hope the Minister will
give some details about these things
when he replies. I know they are do-
ing a number of things very well, but
certain thinge are e.ing round the
country and so, »t least when the bud-
et demands o the Department are
discussed, these things should be
cleared, so that it will have a very
good effect upon the public opinion
all over the country.

Sir, it is very good that testing
Fouses have been established not only
in Delhi hut elsewhere also. Tests of
goods ordered and produced for sup-
ply should take place as early as pos-
sible. No delays should take place
with regard to testing. Also, attempts
should be made to see that at the sup-
ply centres these testing stations are
brbught as near to the supply station
as possible. I do admit that it is not
physically possible to have a testing
house for cach and every manufactur-
ing centre, but wherever there are rea-
sonably well established supply centres
these testing houses should alsp be
established near them -o that the sup-
nlers have to take little trouble, they
have to waste little time and spend
{iftle money in getting their goods ex-
amined, inspected and taken over.

.

15.00 hrs.

Then, with regard to payment, so
far, 1 should say, practically there
have been no complaints, FEven then,
steps should be taken to see that
pavments become very casy and very
quick. Tmmediately the goods are
delivered by them, payments should
be made to them.

Jammu and
three

I was talking about
Kashmir. At the moment
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item; are being supplied by that
State, This is so far as the supply
part is concerned. As far as the

purchase part is concerned, I would
urge upon the Central Government to
extend the services of this organisa-
tion towards that State also. What-
ever pattern this Ministry may have
adopted in respect of other States
shoulq equally apply to that State
also as far ag purchases are concern-
ed. If there are any hurdles that they
may feel in doing that, 1 would re-
quest them to let us know those
hurdles so that we capy all make an
aftempt and see that such hurd'es
are put off.

There are one or two things that I
waould like to sav in regard to this
Dcepartment of Supply. This depart-
ment, by making purchases, on the
cne hand, is encouraging our industr-
ies, no doubt. and, on the other, in
a rumber of cases, I have found, it
has been able to stabilise the prices
also, But what I have also been able
to find out js that in certain cases a
certain amount of inflationary trends
are created. In this connection, I
would like to ask the Ministry that
whenever they lay down their policy
for making purchases they should
chalk out their programme and care
should be taken tr sce that while
making purchases in bulk quantities
no inflationary trends are created.
I will tell you how these in-
flationary trends are created. As
vou know, for manufacturing
goods in different varieties the raw
material available is limited, whether
it is indigenous or whether it is im-
ported. There is always a larger
draw upon the raw materials, After
ajl. the raw materials required for
the manufacture of the articles that
you purchase are not used in the
manufacture of those articles only.
There are other sources of demand
algg on the same raw materials. The
same raw materialg are required for
other industries as well. Therefore,
care should be taken to see that your

APRIL 1, 1964

for Grana L€60°
orders go in driblets and not in bulk
at a time because that way it will
certainiy be a check—that is what I
personally feel—against creating in-
flationary trends which will yltimate-
ly have a very bad or adverse effect
upon the whole economy of the
chuntry.

With regard to purchases abroad,
vou have one office in Loondon and
one office in America. I am glad that
the ex-Minister, Shri Hathi, who paid
a visit to them last year, when I
asked a question in the last session
of this Parliament explained the
position very well. I am happy he
did that. I would like to know what
were his recommendationg to the
Government. T would like to know,
when the Minister replies, as to what
action has been taken in regard 1o
those recommendations so that ths
reisgivings that have come before us
are not only done away with but we
may also know what economics have
been effected, what austerity measur-
e« have been taken and in what way
th~ purchase svstem or the supply
svstem has been streamlined so that
we get the best for the efforts we
pt in.

Then T come to the question of
disposa's 1 am happy that the
disponsal work is in their hands. Both
supply and disposal are verv im-
portant. If they are centralised—
though there may he 2nother opinion
also—I would say, that is the desir-
able thing. I have not the time to
explain the reasons. but I do support
centralisegq disposal. But 1 would
like tn sav one thing. The Ministry
<houlq adopt » fool-proof arrange-
ment with regard to  disposals.
Firstly. whenever something i< being
disposed of bv thic Ministry or  bv
the Denartment of Disposals. the
items that are to be disposed of and
ather vparticulars should wset the
broadest possible publicity. Secondlv.
an opportunity should he orovided to
the intending buvers to have a
visual inspection of the items. By
doing that the department will be
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able to get better customers and
better prices and the buyers will
aiso get a better satisfaction.

With these few remarks, Sir, I
support the Demands for Grants that
are before the House,

Mr. Deputy-Speaker: Shri
navis.

Hajar-

The Minister of Siate in the Minis-
try of Home Affairs (Shri Hathi):
Sir, 1 also wanted to intervene in the
debate,

Mr. Depuiy-Speaker: Is Shri Hajar-
navis not speaking?

Shri Hathi: Yes.

The Minister of Supply (Shri
Hajarnavis): 1 will be the last spea-
ker.

Shri Hathi; Mr., Deputy-Speaker,
Sir, 1 am grateful to you and to the
House for showing the indulgence of
allowing me to intervene in the
debate. I thought, having been in the
Ministry for the last two years, 1
might clarify, il 1 can, several points
raiscd by the hon, Members.

I am grateful to them for making
some concrete suggestions, for appre-
ciating the work of the Ministry and
also for the thinking that they have
provided on several matters. Parti-
cularly, two or three hon. Members—
Shri Warior, Shri Banerjee and the
last speaker who spoke before me,
Shri Saraf,—have made certain sug-
gestions and sought certain informa-
tion. T shall try to give as much in-
formation as I possibly can,

Shri Warior started by saying that
the work of the Technica] Develop-
meni Wing as is reflected in the report
is not as it should be or that it does
not at all show what development the
country has shown. Shri Sharma
wanted that we must try to step up
the production and meet the defence
needs.
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Mr.. Deputy-Speaker: The Bell i
being rung. This is the third time
within two hours that the quorum
bell is being rung. I feel it is the
first duty of every hon. Member to
see that quorum is maintained. The
whole country is watching us.

There is quorum now. Shri Hathi
may continue his speech.

Shri Hathi:
certain points

Shri  Banerjee raised
with regard to the
manufacture of armament compo-
nents  in the  private  sector. But,
on the whole, he complimented
the Ministry for the work it has
done. I should recall to the House
that in the dark days of October/
November 1962 when we were anxious
that the needs of our soldiers at the
borders should be fully met, the
Department of Supplies and the Tech-
nical Development Wing collaborated
and worked in such a way that it was
possible to meet all the nceds of the
defence. I want to inform the House
that since those days the essential
needs of our jawans have been fully
met and if at any time we want twice
or thrice our present supplies, it is
possible to meet those defence needs
fully. Here I would like to give some
firures so that the House may have
some idea of the materials supplied
by this department both in 1962 and
1063. In 1962 the total supply of
blankets was 3 lakhs worth Rs. 80
lakhs. In 1963 it went up to 26 lakhs
worth Rs. 761 lakhs. While in 1962 we
supplied only 2 lakhs metres of battle
dress, in 1963 our manufacture and
supply went up to 26 lakhs metres. In
the case of shirting it went up from
10 lakhs metres to 83 lakhs metres.
Nvlon cord for parachutes went up
from 2 crore metres to 12 crore
metres. The boot anklet has risen
from 3 lakhs pairs to 20 lakhs pairs.
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Shri S. M. Banerjee: Sir, on a point
of order. You will remember that
when Shri Acharya Kripalani wanted
to know the pair of boots required by
the army, the hon. Minister refused
to give it on the ground that it will
give an idea of the size of the army
to the enemy.

Shri Hathi: I am only giving the
capacity in the country.

Shri S. M. Banerjee:

I arn happy to
hear it.

Shri Hathi: 1 just wanted to show
that the capacity has been raised ten
times or more. Then, the capacity for
mauufacluve in the engineering side,
chemical side, textiles, motor vehicles,
jeeps. batteries ctc. have been raised
in a manner that we could meet almost
the entire necls of defence and at
short notice the production can be
geared up. That is all what I wanted
to bring to the notice of the House.

It is not correct to say that the
Technical Deve'opment Wing is doing
nothing except having some tin plates,
as mentioned by Shri Warior. As
soon as an indent is reccived, the first
thing that the Department of Supplies
ha: to do is to check up in co-opera-
tion with the Technical Development
Wing whether the country can pro-
duce them, whether there is capacity
in the country, whether they require
raw matcrials, whether they require
some balancing equipments ete. If it
cou'd be done within the country, the
first thing they do is to produce it
indigenously. If it could not be pro-
duced within the country, then the
Teochnical Development Wing  takes
care of this subject and tries to create
new capacity so that it can be produc-
-e7] here. This is the method we fol-
lowr. It iz said that during the war
w: have to prepare for peace and
during peace we have to prepare for
war. During war tlime we have to
strengthen the economy of the coun-
try. We have to create new capacity
in the country, and try to develop
industries and then it shall be possible
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for us to build up the economy of the
country. The Technical Development
Wing, therefore, has that important
role to play. With a view to securing
well-founded and properly-coordinat-
ed pattern of industrial economy it has
to play its role. It has been render-
ing technical service to the various
Ministries, like Petroleum and Chemi-
cals, Heavy Engineering, Industries
and Food and Agriculture. It is
advising the Planning Commission and
the Development Councils that have
been constituted, where

representg-
tives of trade and industry could
come and discuss their development

plans, because the development of
industries is as a result of public and
private undertakings. The real tech-
nical development and planning guid-
ance are done by other servicing
organisations,

If we look at the industrial prog-
ress of the country, it has reached the
figure of 215 in 1963, as against 100 in
1956 and 159 in 1960. It may be that
we have not gone as far as we should.
But, because of the various limitations,
mainly of foreign exchange, we could
not go as fast as we wanted. The
question is whether we should keep
quiet because of the bottleneck of
foreign ecxchange or we should do
something in the matter. Here comes
the role of the Technical Development
Wing. It must try to guide and advise
the various industries to find out whe-
ther it is not possible to manufacture
indigenousiy these plants and equip-
ments in the country.

I am pglad to say that we have
started producing machinery for the
manufacture of sugar, cement and
textiles. A plant that could produce
600 tone of cement a dav would cost
about Rs, 175 lakhs when manufactur-
ed in the country, of which the foreign
components would come to Rs. 45
lakhs. That means for every plant
that we manufacture we would be
saving Rs. 130 lakhs. By 1965-66 it
will be possib'e for us to meet the
full requirements of machinery for
cement production in the country.
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In the case of sugar mills, the
capacity now established is considered
adequate for some time and can turn
out 12 to 14 standard sugar mills. The
sugar plant with a production capacity
of 1,000 to 2,000 tons per day may
cost Rs. 84 lakhs when manufactured
in the country. It requires only
Rs. 14 lakhs of foreign exchange, thus
saving about Rs. 70 lakhs per plant.
15 complete sugar plants manufac-
tured indigenously have already gone
into production by now.

Similarly, textile machinery worth
Rs. 18 crores were manufactured dur-
ing the year 1963. The figure may go
up to Rs. 26 crores in 1965-66. Then,
the bicycle industry now wholly uses
indigenous components and the import
of foreign components for this indus-
try is completely banned. In the case
of motor cars, from 60 to 70 per cent
we hope to reach 90 per cent in the
case of indigenous components this
year,

These are the various efforts made
by the Technical Development Wing.
Their first job is to plan; then they
have to process the actual commission-

ing of that industry; then comes
quality control, progress and ins-
pection.

The Technical Development Wing is
now being reorganised. Shri Warior
said that there is a horde of directors.
There are 32 directors and they are
in charge of groups of industries. For
four or five Development Officers there
are advisers and senior advisers. Each
Development Officer in charge of a
particular group of industries takes
care of that group of industry and
plans for that.

We are also thinking of an inspec-
tion and progress cell. That means
that they will go round the country,
see the progress, check the quality
and advise them if the quality is not
up to the standard so that whatever
we produce competes favourably with
the foreign market and it may not be
said that the goods manufactured in
the country are not up to the standard,
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I have mentioned that we have been
able to make the country self-suffi-
cient in industrial machinery for sugar
and cement and, to some extent,
cotton. We have also been able to
manufacture machinery for tea-pro-
cessing plants, ~'solvent  ‘éxtraction
plants, sulphuric acid plants, small-
scale paper-making plants, simple
types of machine tools. Production has
also been started of a number of sop-
histicated machine tools, like capstan
lathes, vertical lathes etc. and it is
possible that we will be able to reduce
our foreign exchange component. That
is where both the Departments have
to play an important role though the
Technical Development Wing has to
play a much more important role than
simply look to the needs of the
country so far as supplies are con-
cerned.

15.22 hrs.

[MR. SPEAKER in the Chair]

Then, we are also thinking of mate-
rial management in the Directorate of
Supplies. Of course, personnel mana-
gement is there. ‘So far as speedy
processing is concerned, it is personnel
management; but side by side we have
also thought of and are processing,
what I call, material management.
That means, if an item or store is
needed, we see whether that store
could be made cheaper either by
standardisation or by substituting indi-
genous material for foreign imported
material or by changing specifications.
All these things could be done. By
this process we have been able to
save about Rs. 6 crores. We hope that
about 5 per cent on the total purchases
of Rs. 500 crores we may be able to
save simply by this material manage-
ment. It is one thing to negotiate in
a businesslike method and reduce the
price but it is another thing to make
the goods cheaper in the country and
to make them available at a lesser cos$
without in any way affecting the
eficiency and the needs or require-
ments of the country.
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[Shri Hathi}

The other question that was touched
upon by the hon. Member was about
delays and various other departments
not trying to co-operate. We have
evolved a method where, whenever
any department indents or asks the
Directorate General of Supplies and
Disposals for purchase of certain
items, we hold a monthly meeting, the
representative of that Ministry comes
and we see whether all those difficul-
ties are fully met or not, why they are
not met and where is the bottleneck.
Al] that is being done every month.
Therefore the delays are eliminated.

Along with the elimination of delay
from this point ot view, we have also
tried another method and that is in a
way an administrative reform. What
happened originally was that when a
tender was invited, it started from the
lowest man, that is, the Section Offi-
cer, went to the Assistant Director,
Deputy Director, Director and the
Director General. About six tiers it
had to be processed through and a
delay of three days or a week at each
one would mean a delay of months
together. Instead of that, because the
Section Officer and the Assistant Dir-
ector are nearly of the same calibre,
we have divided the work between the
Section Officer and the WAssistant
Director. Previously, if there were
600 receipts, all the 600 were being
dealt with first by the Section Officer
and then they used to go to the Assis-
tant Director, Director and all that.
That we have divided betwesen the
two so that each one deals with 300
receipts and instead of each one going
through all the six tiers, we have said
that from the Section Officer it may go
to the Deputy Director and the Direc-
tor General so that each one will be
able to handle double the number he
was handling before. Therefore in
spite of the increasing number of
indents we have not only been able
to stop and arrest the arrears but
have cut off the arrears and have
speeded up the dispo-al of the receipts;
that is, we have been able to do it
quickly and more efficiently.
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He also said that these directors are
touring round and asked how they
could look to the flle work. I do not
want the technical officers to look to
the file work. I do not want them to
be clerks or secretaries. I want the
technical officers to be technical offi-
cers to guide the country, to develop
the industry, to go round the factories
to see what the difficulties are and to
tell them the proper method of doing
it. That is what T want them to do.
Even on the inspection side we do not
want that a store which is required
should simply be rejected by saying
that it is not good or fit for the pur-
pose. No; what we have said is that
not only should they go and inspect
but if there is any defect they should
tell them that this is the defect, this
is how the defect can be removed, try
further and try to make it as cfficient-
ly as possible, Therefore these officers
should tour. On the contrary, my
complaint is that they are not touring.
I have not got enough officers whHho
could be spared to tour round. We
want that they should go round, see
the various industries, see their diffi-
culties and find out what the diffi-
culties are and how they ecan be
removed. That is on the technical
development side which Shri Warior
had to say.

But this is not all that we have
done. There are still a number of
things which we have to do and I
would like to say that major lines on
which we will have yet to divert this
energy and efforts would be on the
following industries, namely, develop-
ment of industrial machinery, produc-
tion of special steels, production of
non-ferrous metals, production of
electrical steel sheets, production of
pig iron, production of machine tools,
production of electrical equipment,
production of power cables, production
of transport equipment. These are the
things where we have vet to make fur-
ther progress. Yet, we have to try on
various other fronts because our
countrv is still short of capacity for
manufacturing heavy electrical equip-
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ment. We have not yet taken up the
production of rectifiers in any appre-
ciable numbers or in appreciable sizes
nor taken up the production of cold
rolled electrical steel sheets, ferro-
chrome, stainless steel etc. We are
still dependent in a very big way on
the imports of important raw materials
like copper, lead, zinc, ferro-chrome,
alloy steels etc. Therefore it is that
still we have to go ahead much. We
shall have to gear up our Directorate
of Technical Development so that it
may be able to give guidance to plan,
process, progress, watch and inspect
the various industrial concerns that
are coming up. I have said that we
have still to do more. It does not
mean that we have not done anything.
We have done a lot of things. In the
field of machine tools industry, we
have increased the production from
only a few lakhs of rupees some ten
years back to more than Rs. 20 crores
worth of machtne tools. We have
started production” of Tungsten Car-
bide right from the ore stage. We
have started schemes for the produc-
tion of lead and zinc from the ore
stage. We have increased the produc-
tion of aluminium from almost a neg-
ligible level to a level of 55000 tons
per vear. Then, we have also increas-
ed our steel production very appre-
ciably though we are yet short of it.
We are building up heavy machine
building plants and we are also estab-
lishing three or four boiler plants
while a plant for the marrufacture of
very high pressure boilers is being
erected in the public sector. These
are the various gaps. I only wanted
to show to the Houst that there are
still gaps and that yet a lot of things
have to be done and that could be
done if our country is properly guided
in the technical field.

Then, Mr. Warior suggested—per-
haps a few others also—that we are
only thinking in terms of using tin
plates and how to save the foreign
exchange. But that was only an
instance. “Even the small things
where these tin plates were used have
given us a saving of Rs. 3 crores.
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These are, what we call, titbits. If
each smal] item gives us a saving of
Rs. 3 crores, 1t would mean a lot. That
is not the only thing. There are
various other things also. All these
things are looked into by the Techni-
cal Development Wing.

My hon. friend, Mr. Banerjee, men-
tioned two or three points. I should
now like to deal with them, He men-
tioned his apprehension about the
manufacture of these components of
armaments in the private sector and
he 'also said that if Birla or other
people are given the licence for
manufacturing all these things......

Shri S. M. Banerjee: I did not say
that. I said, in case Birla is given
the licence to manufacture all these
things.

Shri Hathi: Yes. He said that in
case Birla is given a licence to manu-
facture all these things and supposing
he closes down the factory, what will
happen? Now, we have not given any
new licence to anybody for this. The
only question is that all engineering
units have the capacity to produce
certain parts in their own factories as
they are. There is no question of
giving them a new licence or any
machinery or anything of the sort.
Take for example, the cycle indusiry.
Certain bal] bearings or certain com-
ponents of the cycles are manufac-

tured. If that same machinery could
manufacture  certain other parts
which are required for some other

arms, then that would be augmenting
the capacity of the ordnance factories.
To that, T do not think, there should
be any objection,

Shri S. M. Banerjee: Who is going
to assemble the parts?

Shri Hathi: Tt will be the ordnance
factories. As I said, let that tempo
also be created and let them feel that
they are also confributing something.
This is not being done by giving them
any new licence. That ig not so.
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Then, there was the question of de-
lays in the matter of licensing and
other things. We had appointed a
Committee under the Secretary of
the Technical Development Wing.
There we have said that any applica-
tion which comes for a licence should
be examined and the recommendation
should be sent within three months
so that there should be no delay. If
the delay is greater, naturally the
people would think of so many things
whether they should come or they
should not come and all that. So, we
have said there that within three
months it should be disposed of and
the recommendation goes to the
Licensing Committee,

The other point mentioned by Mr.
Banerjee was —rather a complaint—
about the ammunition boxes and he
mentioned that an order of about 40
lakhs was given to that firm, 1 know
that no order of 40 lakhs was placed
with that firm. That was one firm in
Aligarh. It was supplying only
4000 to 5000 a month, The D.G.O.F.
has canceled the indent and, therefore
that order also has been canceled.
That will satisfy Mr. Banerjee.

Shri S. M. Banerjee: Thank you

Shri Hathi: Another complaint that
he made was about these Singer
Sewing machine parts, He said that
Usha Sewing machines are there and
there are other sewing machines al!so
and why should a licence ke given to
this Singer firm for manufacturing
the spare parts. There are a number of
Singer Sewing machines in this
country, The old parts wear out and

they have to be substituted and
either you import them or allow all
these things to lie idle. Now, it

could be done that the Usha Com-
pany can manufacture the spare parts
for the Singer Sewing machines.
But the House will understand that
then there will be a conflict of inter-
ests between the Usha Company and
the Singer Company and 1 do not
think the Usha Company could manu-
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facture the spare parts which would
fit in the Singer Sewing machines.
Therefore, it was only for the spare-
parts for the Singer Sewing Machines
that some industries had to be given
the licence and it was not Mr. T, T.
Krishnamachari who recommended
the licence or anything. It was done by
the Industries Ministry It is not that
because he came from a particular
area it was done so, The question is
that all thees things were considered.
Either you allow all the Singer Sew-
ing machines in the country to lie
idle for want of spare parts or allow
he spare parts to be manufactured in
the country. What wrong is there?
That was the consideration. There
is nothing else behind it. I would
assure Mr. Banerjee that there is no-
thing else. T know he is a know-
ledgeable person and the moment I
try to explain to him, he is a reason-
able person who would understand
it, and it is therefore, that I thought
that I might clear this position.

Then, there was one other question
about the research laboratories men-
tioned by Shri Mohan Swarup, He
asked what about the research and
what about the people coming from
other private sectors? I may inform
the House that we have taken the
best of people even from the private
sector as our senior advisers and the
team of officers that we have in the
Technical Development Wing is, I
think, one of the best in the country.
They can compare with any other
experts also. On the engincering
side, on the petro-chemicals side, on
all these sides, we have got people and
we have also drafted people from the
private sector so that their experience
could be available to the country as
a whole. What I want is that they
should not simply be tagged down to
this licensing business. Their busi-
ness should be really to plan things
and to develop the industries.

Another question that Shri Mohan
Swarup raised was about the research
and the national laboratories. Now,



8673 Demands
Our Director of Technical Develop-
ment Wing is in close touch with
them,

Actually, he is @ member on these
various committee and whatever ex-
periments are performed and research
is made in these various laboratories,
it is all adopted in various industries.
For example, I shall only give one or
two items. The silvered mica capa-
citors developed by the National Phy-
sical Laboratory have been adopted
for commercial exploitation by two
fi,rms, one in Bangalore and the other
in Bombay. The Central Glass and
Ceramic Research Institute’s process
for mica insulating bricks has been
recommended for commercial pro-
duction by two firms, one of which
is at Bhopal. The process developed
by the Central Salt and Marine Che-
mical Research Institutte for the pro-
duction of potassium chloride from
salt bitterns has been recommended
for adoption by a unit in Kandla.
There are a number of such instances.
1 would not like to take the time of
the House by mentioning the various
researcheg which have been made in
the national laboratories and which
have been exploited or utilised by the
various industries, Thus, actually
the functioning of the Technical De-
velopment Wing has been to develop
the industries and to see that new
development take place, new orien-
tation is given, and new guidance is
given and that we are made more and
more self-sufficient in the matter of
our industries and our requirements.

Shri Sham Lal Saraf mentioned
about the base of the distribution, and
he wanted to know from where we
purchased what. I have got a list of
the various commodities, But, from
Kashmir, for example, we purchase
woollen things, wood etc. My hon.
friend complained about sleepers, But
they are solely being purchased by the
railways directly and not through the
DGSD.

Then, my hon _ friend also mention-
ed about the various recommenda-
tions of the Sivasankar Committee and
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wanted to know whether we had im-
plemented them. As my colleague
has already said, we have implemen-
ted them, and the net result is a
saving of about £100,000 per year.
Similarly, when 1 went there, I had
also looked into the working and I
found that still about one-third of
the staff could be reduced, because at
present the method of purchase is to
invite tenders even for an item cost-
ing £1 or £2 and that would mean
much time, Therefore, we have
given them powers to purchase on
cash items costing about £15, or
£75 or £100 and so on, because that
would not matter much. Considering
the time, energy and the expenditure
incurred on going through the proces-
sing of these small purchases, we have
given them powers to make cash pur-
chases. Then, we have given instruc-
tions on various other things. for
instance, where we can accept the
warranty of the firm that we are
dealing with, so that wunnecessarily
we need not always have to send our
officers for inspection, as in the case
of fertilisers, for instance, These are
some of the very elementary things,
but still, it has a very vital effect so
far as the expenditure is concerned.

These are the various things that
have been done, and stil we are
thinking of reducing the staff at Lon-
don and at Washington, and I hope
that we shall be able to do that with-
out in any way affecting the efficien-
cy of the working there.

1 need not take much time of the
House because most of the points
have been covered by my colleague.
I have also mentioned several things
on the technical development side
since it was expected by hon, Mem-
bers that I should give them some
information as to what was being
done,

As I have already said, we have
been trying to develop our engine-
ering industry in a number of ways.
On the chemical side also, we have
been able to do quite a lot and yet it
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is a long way which we have to go.

But I hope that we shall be able to

achieve that with the reorganisation

of work and with the zeal with

which our officers do it.

Dr. M. S. Aney: Have you fixed any
targets in this connection? And have
you been able to reach them?

Shri Hathi: The targets are there by
all means. The targets are twofold.
One is to make our country self-suffi-
cient in various industrial machinery
units, As I said in sugar, we have
reached the target. On cement, we
are doing it. That means that all the
foreign exchange that we would have
had to spend for the import of this
equipment has now been stopped.

I think I have tried to clear up ihe
various points raised by hon. Mem-
bers. I would once again express my
gratitude for the appreciation by them
of the work done by the Departments.

Shri S. M. Banerjee: On a point of
personal explanation. I never imput-
ed any motives tp the Finance Minis-
ter.

Mr. Speaker: The hon. Minister has
given the hon. Member compliments.
So, why should he object? He has
objections even to the compliments

paid to him?

Shri S. M. Banerjee: I would like to
know still, with your permission, whe-
ther the licence to this particular firm
was refused by the ex-Finance Minis-
ter and whether it was granted on
the recommendation of the Depart-
ment of which the present Finance
Minister was the Minister in charge,
namely the Department of Economic
and Defence Co-ordination.

I should like to know also one other
thing from the hon. Minister. He had
taken a very kind decision regarding
the permanency of the lower division
clerks employed under the DGSD at
Calcutta. At that time there was some
difficulty with the Home Ministry.
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Since the hon. Minister has now gone
over to the Home Ministry, I would
like to know whether any decision has
been arrived at.

Shri 8. C. Samanta (Tamluk): May
I know whether any attempt has been
made to start any ship-breaking in-
dustry in the country so that cheap
and good quality plates can be manu-
factured in the country?

Shri Hathi: I do not think that we
have yet made any further research
on that.

As regards Shri S. M. Banerjee's
second question, I had in fact expected
that question earlier and I was sur-
prised why he did not take it up ear-
lier. I may tell him that I have now
taken up that question.

Shri Hajarnavis: Mr. Speaker, Sir,
The debate has covered the whole
working of the Ministry, and what
had to be said on our behalf has been
said so clearly and in such detail by
Shri Jaganatha Rag that 1 do not
think I have anything to add except
to point out to the House that my col-
league Shri Jaganatha Rao haz been
the longest denizen of this Depart-
ment. ...

Shri Hari Vishnn Kamath: And the
hon. Minister the most recent arrival.

Shri Hajarnavis: I hope 1 am not
divulging any secret when I say that
a subslantial part of the credit for the
improvement noticed both in the
House and elsewhere is due to him. . .

Shri S. M. Banerjee:. . His status

should be raised.

Shri Hajarnavis: In this, of course
he has received a great deal of en-
couragement and guidance from my
predecessor Shri Hathi.

I may repeat, because it bears re-
petition, that last year, the figure of
purchases went up from Rs. 380 crores

to about Rs. 580 crores. But the figures
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by themselves do not tell the whole
story. Purchase, as has been said by
the purchases committee, is an art.
It is not merely a transaction across
a counter where you pay the money
and receive the goods wrapped up in
an artistically printed paper, but it
has to be a purposeful activity direct-
ed towards, firstly, obtaining the best
value for the money, and secondly
towards seeing that the bargain is ac-
tually carried out, and thirdly towards
seeing that the purchases made by
(iovernment who are one of the large-
st consumers have an impact on the
«conomy.

Shri Hari Vishnu Kamath: It is both
an art and a science.

Shri Hajarnavis: Science certainly.
Hut about art, I thought I must point
it out.

So that the impact in the chosen
direction and is of the requisite
strength. How well this has been
done was brought home to us this
afternoon not only by the indulgence
shown by the House but by the very
generous appreciation of what has
been done in the Ministry under Shri
Flathi’s stewardship. Of course, 1
must also point out, as Shri Hathi ex-
plicitly did, that just as the Minister
lends his head most often to be cut
off if anything goes wrong, when he
receives any appreciation, it is on be-
half of the whole organisation. So it
could not have been achieved without
the devoted attention and effort of
every single individual constituting
this organisation.

As I said, thé" volume of purchase
has doubled. But that is not the
whole story. What is significant is
that the percentage of indigenous
material has also increased. It was
not easy to obtain do many of the
things for which we depended upon
external sources. Peace is the lodes-
tar of our national policy which means
that our economy is not war-based or
defence-based; it is not war-oriented
or defence-oriented. Of course, we
spend all that is necessary and all
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that we can spare to ensure that if
there is any challenge to our integrity
it is met. But essentially, our econo-
my is not a war-based economy.
Therefore, when a threat came to us
without notice and without provoca-
tion, it was difficult to transform what
was essentially a peace-oriented eco-
nomy into an economy which produces
goods necessary for war. Many of
such things had not been produced by
us here; if they were, they were in
insufficient quantities. As my prede-
cessor, 'Shri Hathi, said, many of the
things, which he mentioned, were pro-
duced in normal quantities, but these
had to be produced in abnormal quan-
tities. Yet the challenge was met. I
must say it was due to his forethought,
and resourcefulness which together
constituted what is called the organis-
ing ability that we have been able to
face this task successtully.

Figures have already been given.
They have been appreciated by the
House. I am moved by the expres-
sion of confidence in me which fell
from Shri Banerjee and I hope I shall
be worthy of that confidence.

There is one other thing I might
mention—that is, about the Deveiop-
ment Wing. The Development Wing
is the technical part of the brain of
this Government. It is now called
the Department of Technical Develop-
ment. It is the technical part of the
brain, the thinking apparatus, of this
Government which advises ail ne
Ministries, the Planning Commission
and also all industries, in the public
sector or privately owned.

Here I must pay a tribute to the
Prime Minister who during his ste-
wardship has lost no opportunity to
impress on every possible occasion
upon every possible authority, indivi-
dual or organisation the necessity for
the study of science, research in
science and the application of both to
methods of production in the country.
If today we are science-conscious and
technology-conscious, it is only be-
cause of the unremitting effort of the
Prime Minister in this direction. So
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in this particular organisation, he has
naturally taken a deep and abiding
interest.

How does the Development Wing
function? It is not, as is sometimes
erroneously supposed, an obstacle to
establishment of industry. If I have
to choose the word, again I would not
say ‘licence’; I would say ‘certificate
of efficiency”. Licence is used in the
sense that some kind of activity which
was not desirable is being permitted.
Here what is called the licensing pro-
cess begins this way. As soon as an
application is received, the first ques-
tion to which we address ourselves is:
does it fit into.the Plan? If so, what
is its place there? After that, is de-
cided, we ask ourselves: are we going
{0 make the maximum use of the in-
digenous material, and with that indi-
genous material, are we going to use
the most efficient method? We have
1o satisfy ourselves on this score.
"fhere, as my hon. colleague, Shri
Mathi, pointed out, we draw upon the
rich and varied experience and know-
ledge transmitted to us by the Coun-

.o¢€il of Scientific and Industrial Re-
search. The connection between the
two organisations is very close. A
representative of theirs sits on our
Licensing Committee. Our own per-
sonnel go and serve on their Com-
mittee. It is of the essence of the
inatter that all knowledge gained, all
data obtained, all processes evolved,
in the national laboratory or in the
university laboratory or in a private
institution should be at the service of
industry.

We have some of the most eminent
men in scientific and technological
flelds serving us anonymously in the
technical development wing. Their
object in scrutinising an application is
not to stifle it, but to examine it from
the point of seeing whether the item
is going to be efficient both indus-
trially as well as economically. Cons-
tantly advice is given from that point
of view. If delay occurs, it is either
for eliciting information or for per-
suading people to agree to the advice
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of the experts. Suppose there is an
individual entrepreneur. Will he be
able to get an organisation of this
authority, dimension or status or with
such qualifications?

There are two ways in which the
development wing can serve the indi-
vidual entrepreneur. One is to trans-
mit to him the thinking of Govern-
ment as the regulator of industry—
what is it, how does it fit into the
Plan, how will it function, are other
similar industries under contempla-
tion? These are most valuable pieces
of information which anyone who has
any idea of establishing an industry
would like to have. Secondly, he
would also like to know what are the
prospects of his being able to sell
After all, a product is for sale. Here
Government as one of the major con-
sumers can certainly advise the pros-
pective industrialist: if you oroduce
this particular item, probably Govern-
ment may be able to take this much.
This is an essential thing.

As Shri Hathi mentioned, the matter
of delays has been gone into by a
high-power committee presided over
by the Secretary of the Ministry.
They have devised a certain procedure
by which delays will be reduced to
the minimum. I therefore invite
every person who intends to embark
upon industrial enterprises to get into
touch with the Development Wing
even before the actual application is
made. Advise will certainly be avail-
able to them whether licence is likely
to be granted, the form in which the
application should be made, in what
form it is likely to be granted etc.,
because this Government is committed
to the rapid industrialisation of the
country on a balanced pattern.

16.00 hrs.

1 should not conclude without re-
ferring to some of the points which
have been made. I can assure hon.
Memberg that 1 will take into consi-
deration every single suggestion which



8681 Demands

has been made and give it the great-
est amount of consideration. In parti-
cular, I am very grateful to Shri
Mohan Swarup who made a very
thoughtful speech. He has made
gseveral suggestions. Prima facie 1
am attracted by them, and finances
permitting. I shall certainly see how
far they can be implemented. He said
there should be Directors at several
‘places. Certainly that is a worth-
while suggestion. There was also a
suggestion from him and Shri Saraf
that there should be more test houses
as now exist in Bombay, Calcutta and
Kanpur. They are doing such useful
work. and they have inspired such
confidence in the people, and though
they are called Government test
houses, they are institutions of natio-
nal importance. They are also avail-
able to private parties, and I am quite
sure they must be multiplied. Again,
the limitations of finance being over-
come. we will certainly see that more
of these test houses are placed at the
disposal of industries.

The other points have been dealt
with by my colleague. I again ex-
press my appreciation and gratitude
on behalf of the Ministry, of which I
am today the head, for the recognition
which this House has given for the
efforts which have been made. I can
assure the House that I will continue
along the lines laid down by my gre-
decessor, and 1 hope I shall be as for-
tunate as he has been when next time
the Ministry comes up for discussion.

Mr. Speaker: There are no cut

motions.
The question is;

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1965, in respect of
the heads of demands entered in
the second column thereof against
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Demand Nos. 103 to 105 relating
to the Department of Supply and
Demand Nos. 106 and 107 relating
to the Department of Technical
Development.”

The motion was adopted.

16.03 hrs.

MINISTRY OF HEALTH

Mr. Speaker: Now we take up the
Demands of the Ministry of Health.

Shri Harl Vishnu Kamath: We have
saved time on this.

DEMAND No. 42—MINISTRY OF HEALTH

Mr. Speaker:

“That a sum not exceeding
Rs. 20,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Ministry of Health'.”

Motion moved:

DeEMAND No. 43—MEbpICAL AND PusLICc
HEALTH
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 11,43,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Medical and Public
health'’.”

DEMAND No. 44—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
HEeALTH
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 87,28,000 be granted to the
President to complete the sum
necessary to defray the charges



3683 Demands

[Mr. Speaker]

which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Other revenue expendi-
ture of the Ministry of Health’.”

DeEmAND No. 127—CApITAL OUTLAY OF
THE MINISTRY OF HEALTH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,93,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Capital outlay of the
Ministry of Health’.”

Mr. Speaker: Now Cut Motions.
Shri Kishen Pattnayak and Shri Ram
Sewak Yadav. Both absent. Shri
Karni Singhji absent. Shri Yash Pal
Singh. Absent.

Shri Hari Vishnu Kamath: I sub-
mit it may be that they did not anti-
cipate this thing would come up so
early, because four hours had been
allotteq for the earlier Ministry, and
since we started at 12.30, normally it
should have gone up to 4.30. It is
not yet 4.30. It may be due to that.
So, you may permit them to move
their cut motions later.

Mr. Speaker: 1 cannot promise. I
will see when a request is made.

Shri Dinen Bhattacharya (Seram-
pore): I beg to move:

(i) “That the demand under
the head Ministry of Health be
reduced to Re. 1”.

{Failure to check adulteration in food
anji.
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(ii) “That the demand under
the head Ministry of Health be
reduced to Re. 1”.

[Failure to check sale of spurious
drugs (12)].

(iii) “That the demand under
the head Ministry of Health be
reduced to Re. 1”.

[Failure to develop a comprehensive
health scheme for rural area (18)].

(iv) “That the demand under
the head Ministry of Health be
reduced to Re. 1™,

[Failure of Rural Water (Drinking)
Supply Scheme (14)].

(v) “That the demand under
the head Ministry of Health be
reduced by Rs. 100”.

[Need to make adequate arrangements
to prevent the recurrent outbreaks
of cholera in Calcutta and its
suburbs (15)1.

(vi) “That the demand under
the head Ministry of Health be
reduced by Rs. 100",

[Need to upgrade Serampore Hospital
and the Government Hospital in
Uttarpara (16)].

(vii) “That the demand under
the head Ministry of Health be
reduced by Rs. 100",

[Need to make proper arrangements
to check venereal diseases in the in-
dustrial belts (17)1].

(vili) “That the demand under
the head Ministry of Health be
reduced by Rs. 100",
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{Need to establish a medical college
at Burdwan, West Bengal (18)].

(ix) “That the demand under
the head Ministry of Health be
reduced by Rs. 100”.

[Need to increase the number of seats
in medical colleges (19)].

(x) “That the demand under
the head Ministry of Health be
reduced by Rs. 100",

{Need to provide free medical aid te
the people of lower income group
(20)1.

(xi) “That the demand under
the head Ministry of Health be
reduced by Rs. 100",

{Need to establish more hospitals in
the rural areas (21)].

(xii) “That the demand under
the head Ministry of Health be
reduced by Rs. 100",

{Need to provide free meal to the
children attending primary schools
(22) 1.

(xii) *“That the demand under
the head Ministry of Healthh be
reduced by Rs. 100"

{Need to make proper arrangement for
the rehabilitation of after-care T.B.
patients (23)].

(xiv) "That the demand under
the head Ministry of Health be
reduced by Rs. 100",

{Need to provide more beds in the
hospitals for T.B, patients (24)].

(xv) ®That the demand under
the head Ministry of Health be
reduced by Rs. 100",

CHAITRA 12, 1888 (SAKA)

for Grunts 8686

[Need to open more maternity homes
in the gemi-urban and rural areas in
West Bengal (25)].

Mr, Speaker: These Cut Motions
are now before the House.

Dr. Saradish Roy ( Katwa): We
are discussing the demands of a Minis-
try which deals with the welfare of
the people. As such, before we go
into the details, we must have the
background in which we are discussing
this subject. )

Nutritional deficiency due to poor
quality and quantity of food is ex-
tremely common. Tuberculosis re-
mains the biggest menace. The esti-
mated incidence is one to three ver
cent of the total population, with at
least 1:5 million open cases all over
the country. Small pox continues to
be a problem, though the eradication
scheme has just begun. Cholera flares
up now and then in wide areas. Ty-
phoid, dysentery anq diarrhoea are
widespread in the country. Filaria is
a menace in the coastal regions as also
in other parts of the country. Venereal
disease, leprosy and skin diseases are
common. New virus diseases like
polio and encephalitis are appearing.
It is in this background that we are
having this discussion.

Due to the emergency, there was
a cut of about 27 per cent in the
Budget provision of this Ministry last
year. Almost the same provision is
made in this year’s Budget.

If we go into the details of the
Budget provision, we find that by the
end of 1964-65 we would have spent on
rural water supply only 30 per cent of
the provision made for the whole of
the Five Year Plan, and on urban
water supply we would have spent
only about 50 per cent of the provi-
sion made for the whole of the Five
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Year Plan. I have humbly calculated
these figures. If they are wrong, I
may be corrected.

In the other Ministries, public un-
dertakings relating to them are under
their control, but peculiarly enough,
in the case of this Ministry, public
undertakings like Hindustan Antibio-
tics etc,, are not under its control, and
remain with other Ministries. I do
hope that Government will take a
decision so that undertakings like the
Pimpri factory will be managed and
controlled by this Ministry directly.

I have already referred to malnut-
rition. I would now like to refer to
conditions in Calcutta. In a survey
made a few months ago in the urban
area of Calcutta, it was found that out
of 5,579 school-going children examin-
ed, 2,563 were suffering from one ail-
ment or another, and most of them
were sufferlng from malnutrition. That
is the condition even in the urban
areas. In the villages, the condition
is not at all better; it is worse.

The question of malnutrition is not
only connected with health, but the
over-all question of the development
of our colntry, self-sufficiency in food
and other things. Mere self-sufficiency
in food will not solve the problem of
malnutrition. You may take full
meals, but it may not be nutritious.
If we wunt to remove malnutrition
from the people, it can be done only by
changing the food habits of the people,
and by giving them health education.
It is said that we are doing so much by
way of education, but we know that
only a very small percentage of the
children go to schools even in the
primary stage. The percentage is less
in the secondary stage, and consider-
ably less in the higher stages. The
village side people who are not con-
versant with modern scientific ideas
should be educated through books and
sther media about their health and
-hange their food habits, Of course,
food production should also be increas-
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ed but this department is not going
to do it

We are not spending the amount al-
lotted under the Second Plan and the
Third Plan. That is very disquieting.
The report mentions that four Minig-
tries deal with rural water supply:
Health, Community Development,
Home Affairs (for tribal and schedul-
ed castes) and Planning Commission..
There is the contributory scheme of
rural water supply in the villages.
These four organisations do not act in
a coherent way in the district level. 1
attended a district development com-
mittee meeting. The rural water sup-
ply engineer did not attend and the
district magistrate was helpless, He
could not give an idea what the posi-
tion was; he was writing letters to the
RWS engineer but his replies were not
received. It may so happen that in
the same village there may be one
well under the RWS scheme and an-
other, under the contributory scheme.
Selection of sites is not done on merits
of the requirements of the people but
on recommendations of influential poli-
ticians. First thing is that we must
have more money for the RWS
schemes. In places like Rajasthan,
water is not available. But in places
like Bengal, if you spend about a
thousand rupees you can get water.
Even here, where you can get water
easily from tubewells, etc. the schemes
are not implemented. I want to say
that we should have more provisions
for this and the work should be taken
up not on political basis but based on
the actual requirements of the villages.

I come to urban water gupply. In
Delhi we get abundant water for
drinking and bathing purposes. But
in Calcutta you cannot get water for
drinking or bathing: there is shortage
throughout the year. That is respon-
sible for the prevalence of cholera and
other water-borne diseases. The
CMPO has come into being; it is only
a planning organisation. We are
spending huge sums of money for this
organisation without any tangible
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work being done. The Calcutta Cor-
poration and the Bengal Government
say they are helpless and are asking
for Centra]l] Government's grants so
that water supply of Calcutta may im-
prove. It is the case of other cities
also; water supply is the major pro-
blem. One important town which is an
international centre, Bolpur is there.
Water is not available in summer days.
But as they are high places, you can-
not have it cheaply at Bolpur town
and in some other areas. So, water
is to be purchased at eight annas a
bucket. They are asking for Central
or State help but they are not getting
any help. I hope that the Central
Government will move in this matter
so that this important place, interna-
tionally important, will have certain
facilities such as drinking water sup-
ply. N

Due to this shortage of water or
due to impure type of water supplied
we are having these intestinal diseases
like chplera and dysentery. These
occur in one part of the country or
the other. So, if we want to check
this, the first thing that we are to do
is to supply safe drinking water both
to the rural and the urban areas, and
this subject should be given top prio-
rity in our schemes.

The slum areas have become a
menace especially in towns, Especial-
ly in big cities like Calcutta and
Delhi—in old Delhi and not in New
Delhi—there are certain slum areas.
In these cases, we are experiencing
difficulties in regard to slum clearance
programme. There is no tangible pro-
gramme which is being executed pro-

perly. When these schemes are exe- -

cuted, the people are uprooted and
new buildings are constructed. The
uprooted people are not provided ac-
commodation in the same area. They
are left, and they have to find another
congested area. That is what is hap-
pening day in and day out. So, 1
suggest that for the well-being and
health of the people, the slum clear-
ance programme should be taken in
hand on a comprehensive scale and
executed at an early date.
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It is good that malaria eradication
programme has come almost to a suc-
cess, I come from an area where
malaria was prevalent. During the
war-days, malaria wag very common
in West Bengal. At that time, it was
undivided Bengal. But after the war,
say, from 1946 to 1951 or 1952 the
prevalence of this disease came to a
minimum. So, we cannot say off-hand
that due to this programme of eradi-
cation, it has almost disappeared from
that area. As a medical man, I have
some experience. I cannot say that it
ig only because of this eradication pro-
gramme that malaria has disappeared
from that area. That cannot be the
real fact; there may be other reasons.
That is a point which has to be investi-
gated, namely, what is the real reason
for a lesser number of cases of mala-
ria in West Bengal from 1946 to 1952
or so. After the eradication pro-
gramme was executed, the cases are
less no doubt, but in the report I find
that a programme of mosquito eradi-
cation and mosquito killing and fly-
killing had been undertaken. Speaking
the truth, the number of mosquitnes
has increased in West Bengal, especial-
ly in the cities, where the eradication
programme was taken up intensively
and had been completed. Even there,
you find the number of mosquitoes is
increasing. But malaria is not there,
while cases of filaria are increasing.
That is a menace.

16.17 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

We have also been asking for filaria
prevention, The incidence of fllaria
is increasing. In a similar way, there
is the small-pox eradication pro=~
gramme. We know that if we can
successfully inoculate all the persons
in the country, we can eradicate this
disease. This has happened in South-
Fast Asia and other countries which
have recently become independent.
There too, these diseases—cholera and
small-pox, etc.,—were prevalent, but
by taking up an active programme and
implementation of the programme in
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the right manner, they have also era-
dicated small-pox and other diseases
from those countries. But in our coun-
try, after 17 years of independence,
these are still a meance. Small-pox
i prevalent even now in almost all
parts of the country, and we are how-
ever having the programme of eradi-
cation, I hope this programme will be
taken up very seriously.

What I experience is, the reports
come in the press, saying that so many
persons have been vaccinated. But
the figures are found to be almost ex-
aggerated. Even the number of blood
samples taken is found to be exagger-
ated. These must be checked up, so
that we could have proper results in
proper time.

About leprosy, I know it takes
longer time to eradictate the disease.
But it is heartening that for treat-
ment of leprosy, we can have medi-
cine at a very cheap cost. But even
then it is found that in most of the
leprosy centres, there is no medicine.
They are not given anything. They
gre told that the clinics will be open
next Friday or next Tuesday, but
they are not always supplied with
anti-leprosy drugs. I hope the Gov-
ernment will look into it. Of course,
they may say that it is not our res-
ponsibility, but the State's responsi-
bility. This problem has been dis-
cussed in the report ‘whether this
should be a concurrent subject or
State subject and I would not like
to go into that dispute at this stage.

In regard to cholera patients, there
are certain disadvantages. The in-
fections diseases hospitals are there,
but they are in a miserable condi-
tion and the patients do not like to
go to the hospitals. They hide the
diseases. They are afraid that if
they go to the hospitals, they will
die. So, either they meet with
death due to the disease or they
spread the disease to others. So, the
condition of these infectious dis-
eases hospitals must be improved,
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80 that the people who are suffering
from these diseases may utilise the
services of these hospitals and not
spread the disease in that area.

Even after the fourth year of the
third Five Year Plan, we are having
dearth of doctors all over the country.
In some places, it is very short and
in some not so short. On an average,
we are having one doctor for 5,000 peo-
ple in the urban areas and one doctor
for 50,000 people in the countryside.
Also, for medical treatment, when you
go to a hospital, it is very difficult to
get bed without a reommendation
from certain persons or without pay-
ing certain remuneration in one form
or other to the authorities, The num-
ber of beds is 1 bed for 3000 persons
in our country on an average.

In ‘the rura] side, conditions are
worse, The rural health scheme has
not yet started even in all the blocks
as promised. I fing that only about
70 to 75 per cent of the rural blocks
have been provided with health units
and the others are still without health
units. There is no mention in the re-
port whether it is possible or not to
provide hospitals in each block in the
country by the end of this plan period.

I have already said that admission
into hospitals is possible only if you
have the favour from a political party
or if your economiec status iz good.
For the poorer section of the common
people, it is very difficult to get admis-
sion or have proper treatment from
the hospital. This is not the case only
in rural areas or remote places. Even
in this capital city of Delhi, in the
dispensaries under the CHS scheme,
the common people are not being
favoured, even though their ailments
may be very serious. But those who
are less ill, but whose economic status
is good or who have political influence
and who can get certain recommenda-
tions from the high-ups, are given the
costly medicines, even though they
may not require them.
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I want to say a few words about
medical education. We are having
shortage c¢f doctors. I suggest that
the numbe; of medical colleges in the
country should be increased. Re-
search facllities should be provided to
a greater extent. Nowadays it has
become a habit for our young men to
go to foreign countrieg to have medi-
cal education. I think this should be
discouraged. When facilities for such
education ar1e available in the country,
why should our young men go to for-
eign countiieg to have the same stan-
dard of education? It is only because
such educational facilities are not
available iy abundance in our coun-
try that they are trying to go out-
side. Therefore, we should increase
such educational facilities in our coun-
try so that we can ask our young men
to remain in our country itself and
further the’r studies.

Then I come to the question of
drug control. This requires very care-
ful consideration. I think the Act as
amended or proposed to be amended
is quite sufficient. But there is the ques-
tion of implementation. 1 think the
inspecting staff is not sufficient. It is
founq that only in some States there
are inpecting staff. There are not
adequate numbcer of analytical labo-
ratories in the country. I hope the
Government will take up this issue
and cstablish at least one analytical
laboratory in each State so that the
drugs could be examined quickly and
decision taken at an early date.

There is one thing which troubles
us so far as the drug control is con-
cerned. Tre production of drugs has
increased many times. The foreign
drug manuflacturers with our Indian
collaborators are dominating the whole
drug industry in the country. Our in-
digenous drug manufacturers have no
special facilities. The patent rights on
foreign dirugs are hampering their
growth. I, therefore, suggest that
patent rights on foreign drugs should
be abolished at an early date and the
Indian drug manufacturers should be
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given all possible help so that they
may divert their atention to the re-
earch work and to the production of
best quality drugs whereby our coun-
try may be self-sufficient in drugs in
a short time.

Lastly, I want to say a word about
the Singhur Rural Health unit in West
Bengal . That is controlled by the Cen-
tral Government. It has a certain
staff numbering about 80. There are
class IV and class III staff drawing
Rs. 25 to Rs. 50 and Rs. 50 to Rs. 100
respectively— of course, it is exclud-
ing the dearness allowance. It is des-
irable that their cmoluments should
be on a par with those of other Cen-
tral Government employees. They are
in a very helpless condition now with
the present rise in the cost of living.
I hope the Minister will take up this
matter and see that they are given a
reasonable pay at a very early date.

Shri Chandrabhan Singh (Bilas-
pur): Mr. Deputy Speaker. Sir, I
congratulate the Health Minister on
the Budget, for the year which com-
pares favourably with the previous
one. The budget has followed the
usual pattern although we were ex-
pecting a modification with a rural
bias specially as the hon., Health Min-
ister comes from a predominantly
rural constituency.

The crying need of the hour is in-
crease in the number of graduates
trained in the scientific system of
medicine. A comparison of number of
qualified clinicians proportionate to
the population will not be out of
place. At the moment, in USA there
is 1 to 500 population, in UK there
is 1 to 1000 population and in India
there is 1 to 6000 or 10,000 popula-
tion, We planned to get one quali-
fied doctor to 2000 population, in the
Bhore Committee Report, by the
year 1975. In spite of two full Plans
and nearly three years of the Third
Plan we have not made any appreci-
able progress. There are 79 medical
colleges admitting 10,279 students
every year, With the population in-
creasing by 10 million or one crore
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every year, we need 5,000 new doctors
per year just for the new population
to maintain the proportion of 1 to
2,000. This means that to make up
for the lost time or to make up the
arrear wg must increase the number
of admissions to medical colleges to
an yearly figure of 15,000 or increase
the number of medical colleges to
come to this figure.

Demands

There is a general complaint that
the students admitted are not the best
in the colleges. In my experience of
the last 43 years, there is great force
in the argument. It is well known
that best talents in the country are
joining as executives in commerce or
industry, or Government administra-
tive service or science career or engi-
neering and then comeg the medical.
This is a sad state of affairs and this
is due to lack of better prospect in
medicine, and I feel that the case of
a medical teacher, of a clinician, or
a private practitioner has been sadly
neglected due to wrong impression or
even antipathy on the part of certain
interested persons. Pay scale of
teaching staff still remains the same as
that fixed in 1935.

Then 1 come to another very im-
portant point, and that is the shortage
of suitably qualifieq and experienced
teachers, There is 3 shortage to the
tune of 2,000 teachers of various cate-
gories—pre-clinical and clinical—in the
79 medical colleges. This shortage is
more in the so-called pre-clinical than
clinical. The scheme of 300 and a few
odd scholarships mentioned on pages
66 and 67 and very poorly implement-
ed will never solve our problem. This
training should not be centralised in a
few centres, as is being practised. The
reasons are obvious. The distribu-
tion must be equitable and I will sug-
gest a training programme of teachers
subsidised 100 per cent by the Health
Ministry to make up the shortage. A
batch of 500 graduates obtaining above
680 per cent marks should every year
be selected for this, and they should
be divided in a batch of ten for each
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college in about 50 medical colleges
of older standing. Each student
should get a stipend of Rs. 250 per
month for three years by which time
he will not only get his post-gradu-
ate degree but have an experience of
teaching. This will cost Rs. 1:50 cro-
res in ten years, time. Thereby, over
a period of ten years, the shortage of
teachers will be made up. The Deans
of faculties, the senior teachers, the
examiners and the Vice-Chancellors
will see that there is a good
training programme and there is no
loss, or at the most 5 per cent loss in
the number at the final count. The
emoluments of the teachers in the
medical colleges should be on an
equitable basis, and their future should
be assured so that there will be no
shift from one region to another due
to disparity in emoluments and other
amenities.

If you want to attract the best, the
emoluments must be of the highest
order given either to the administra-
tive, engineering or judicial service.
At the moment the best pay scale is
that of the medical services in the
Funjab. This may be implemented in
other States without any loss of time
to attract the best candidates.

Every student admitted in the medi-
cal colleges costs Rs. 4,000 per year
for his training. This does not include
his own personal expenses. Thiz
brings me to the important question
of loss from various causes during
training. Out of a batch of 50, only
15 of us got through in the first chance
in 1926 in K. G. Medical College,
Lucknow. At the present moment,
there is slight imprcvement but 1 feel
that the Deans, the teachers and the
examiners must take care that the
loss at the end of their training shouldq
at the most be 4 or 5 per cent, Any-
thing higher is a national loss. At
the moment, we are admitting 10,278
students in 79 medical colleges. This
number must be increased to 15,000
students per year, if you want to bring
the proportion of one doctor to 2,000
population in the foreseeable future.



Demands

8697

Coming to the projection of popula-
tion, the method employed by demo-
graphers in the First, Second and
‘Third Plan has been unrealistic. You
should not depend on the 14 per cent
reduction mentioned on page 35 of the
Report. 1 would request the Health
Minister not to take into account that
reduction. ‘She should plan for 2:5
per cent rise in population.

This brings me to the explosion of
population, This is a factor which
has been responsible for the shortfall
of all the targets in the first and
second five Year Plans and is follow-
ing us in the middle of the Third Plan
as well, If there is anything that is
multiplying, it is the population. In
the year 1600 A.D, it is worth noting,
when Emperor Akbar was holding
sway and Agra was the largest capi-
tal town then, the world population
was about 50 crores. In 1900, when
Queen Victoria was the Empress of
India 300 years after, the population
became double and rose to 100 crores
and in the year 1962 with the multi-
plication of independent countries the
figure is 300 crores. In other words,
we have multiplied 300 per cent in
62 years, This is a very important
point,

Population control is a very im-
portant problem. The population of
countries with  high standard of
living has remained almost station-
ary; for example, we can take the
case of France, Great Britain, Swit-
zerland and other countries with high

standard of living. Some experts told .

me that all our methods will fail un-
less we raised the standard of living
of our population. Although there is
strength in this argument, we can-
not wait for the moonshine of raising
the standard of living,

Now, let us examine the achievement
of the last 13 yearg in family plan-
ning. So far we have spent Rs. 15
lakhs and something in the First Plan,
Rs. 229 lakhs in the Second Plan,
Rs. 113 lakhs in the first year of the
Third Plan, Rs. 253 lakhs in the
second year of the Third Plan and

42 (Ai) LSD.—T.
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Rs, 278 lakhs in the third year of the
Third Plan, The total amount that
we have spent so far is Rs, 889.24
lakhs apart from extra expenditure
by State Governments or other insti-
tutions on education by posters, pub-
lications and leaflets, on service, that
@s, doctors, pocial workers, eta, on
chemicals and mechanical means and
on free sterilisation. The total sterili-
sation up to November 1963 has been
2,88,788 males and 1,70,707 females.
This works out to an average of Rs.
200 per case. I feel that the rural
population and the workers have hard-
ly been approached. You have to
reach the villages. Your machinery
is almost working in urban areas ex-
cept for some sterilistion camps in
villages in Gujarat and part of Maha-
rashtra. This has not been directed
in a proper manner. 1 will suggest a
grant of Rs. 100 to every case of steri-
lisation and if you can have 50 lakh
cases done in ten years at the rate of
5 lakhs every year, you will be able
to produce some tangible results.

About other methods, 1 would
like stress to be laid on cheap oral
contraceptive tablets, ‘biological
method of sterilisation and free and
cheap supply of chemicals and rubber
goods,

Ag regards family planning clinics
and how they are located, there is
very great dissatisfaction about the
working of this section. There are
deputy directors in each State, They
have only supervisory power and the
decision about the actual location of
the clinic is done at the Centre by
the Director of Family Planning, They
have got forms for allocation of these
centres, In a big industrial unit we
tried our very best for two family
planning clinics. The forms were re-
peatedly filled in and sent out to no

effect. No centre was sanctioned. Not
only this, no reply was given even.
This  cemtralisation must be
stopped and the voice of
the public carefully listened to.

In each division the Commissioner is
the honorary head of the family plan-
ning organisation, I have attended
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a few of these meetings, The officials ministration of hea'th was evolved

concerned are hardly interested and 30 years ack when there were only

even posters and pamphlets are not
supplied, much  less other helpful
materials.

Now, I come to another important
point. Indiscipline is being mention-
ed as coming over there, ~We have
read in papers that some students are
going on strike in  certain medical
colleges. People blame so  many
things for this, but the cause of the
strike is entirely economical. I will
suggest that whenever we think of a
campus for a medical college, Wwe
should remember that there must be
staff quarters for the Principal and the
teachers of all categories, that is,
professors, readers and others. '[jhen
there must be quarters for technicians
and clerks, There must be stal?
quarters for the Fourth Grade em-
ployees also. Last but not least there
must be hostels for the students, for
the boys and girls there, There must
be playgrounds and good gardens.

The most important thing is that
Government must provide a common
mess where meals will be served like
in an army mess and it will be com-
pulsory to have mealg together. Only
the cost of food will be charged. Com-
mon messing creates fellowship and
encourages discipline. Cheap editions
of standard text-books gshould be sup-
plied. Scholarships must be given
to a large number of deserving stu-
dents, at least 20 scholarships in each
class. Sports and social activities
ghould be more than what is provided
now. A common national song
should be sung daily in each hostel.

The best remedy for all the above
is that health should be in the con-
current list. The Central Health Ser-
vice is a good beginning and all me-
dical colleges should be included as a
first step. 1 suggest creation of a
Director of Medica]l Fducation and
Research. One Director-General can-
not deal with h~a'th, medical educm-
tion and research. The present ad-

8 medical colleyss in this country.
Ther are now 79 medical colleges and
this figure is likely to reach 100,

Now. I come t» eapenses in the me-
dical colleges, It is commonly said
that medical colleges are very expen-
sive [ here suggesi u few methods of
economy in  the medical colleges.
Firstly, local source of supply of
equipment and gpp.dances must be
encouriged. 3ec. ndlv, there should
not be & waste of muney on very ex-
pensive foreign equipments. Thirdly,
the library nust vonsist of cheap edi-
tions of text-books and journals and,
fourth'v, there should be cheape=
method of ~onst-uction by the use of
local 1aterial cosrly and  cheaply
available. The method employed by
the P.W.D. is opzn 1. serious objection,

The ton, Tealth Minister deservesr
congraivlation as she has supportel
the Me<ical FEdurai.cn Conierence ia
1964 and this is wery good. The
Fourth Plan, I suppose, will be of the
order of Rs, 16,000 crores. For Health
and Medical Education, the Planning
Commission must give 10 to 15 per
cent, that is Rs. 1600 crores to Rs.
2400 crores,

Then, I come to Rural Medical Col-
leges. The Bhore Committee and
the medical council stipulated one
medical college to a population of 50
lakhs. In the present set-up there is
a very great disparity. A province
like U.P, with a population of more
than 7 crores hag got only § medical
colleges including two  Central at
Varanasi and Aligarh., Thus, this pro-
vince could claim 14 medical colleges.
I plead that at least 3 new medical
colleges at Gorakhpur, Jhansi and
Bareilly should be helped by the Cen-
tral Government which may be loca-
ted in the rural areas. You should
start the practice of Rural Medical
Colleges. I am reminded of Mayo
Clinic in Massachusets in U.S.A.,
which when started was in a village,
a rural area, by the famous “Mayo
Brothers” and is now one of the
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world’s best treating and teaching me-
dical centres.

The Medica] Conllege at Raipur near
Bhilai, the steel town, should be so
located with a rural bigs that the
new air-conditioned hospital at Bhi-
lai may be available for teaching
purpose. This will serve the double
purpose of having best cliniciang of
various specialities for treatment and
teaching purpose. I appeal to the hon.
Health Minister and through her to
the hon Minister for Steel, Mr.
Subramaniam, to help in this scheme.

Now, I come to Cobalt-Beam-Ther-
apy. While going through the list of
institutions possessing Cobalt-Beam-
Therapy for treatment of cancer in the
report, I made a startling discovery
that while some institutions have two
sets, some provinces more than twoc
units, a big province like M.P., the
largest in area with a population of
more than 3 corres and six medical
colleges, has not been given even one
unit. I will not be guilty of saying
that there has been discretion in the
favour of some. I do maintain that
this possibility has been lost sight of
May I plead with the hon. Minister to
please keep this in mind while allot-
ting the new units under the Colombo
Plan and give one unit immediately to
Madhya Pradesh on a top priority
basis?

Sir, as a result of our preventive
measures, we have eradicated Mala-
ria, controlled cholera, plague, small-
pox and the pestilential diseases and
raised the span of life of anaverage
Indian to 47} years. This expectancy is
likely to be raised to above 50 years
by the end of the Third Five Year
Plan. This is all very good although
not as good as U.SA, USSR. and
Switzerland where the span of life is
72 years. But this brings the problem
of diseases of old age, that is Cardo-
Vascular (Heart), Vasculo-Cerebral
(Brain), Reno-Vascular (Kidney)
and Cancer. I feel that special clinics
must be started in important centres
all over the country and all facilities
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should be given for treatment and
resarch in these branches and the
posters, pamphlets, film strips and
other audiovisual aid must be
provided.

Coming to the Rural Water Supply,
the water in the tanks, the wells, the
rivers and streams used by villagers
is unfit for drinking purpose. There
is a great talk about the wells being
constructed under the rural water
supply scheme. I have seen a few
of these. I am ashamed to say that
these wells are most slip-shod. Most
of them are not covered. No effort is
made to give good pumps and the
drainage arrangement is nil and the
area around is full of filth, mud and
foul. May I plead, on behalf of these
82 per cent of the mute millions of
this vast country to this House and
to the hon. Health Minister who has
the honour to represent these poor
villagers to look into this important
matter and give this top priority. It
will be very sad if the reply is given
that ‘Health’ is a provincial subject
and there is paucity of funds.

About the modern system of scien-
tific medicines, we hear so much about
different systems of medicines, 1 sug-
gest, take the best of all systems—
Ayurveda, Unani or any other system.
There has hardly been any new ad-
vancement in the Ayurvedic system
after Charak, Sushrut and Bag Bhatt
and the Unani system remains more
or less the same. In these days of
molecular medicines, space medicines
with  inter-planetary travel, the
medical science is advancing fast. I
plead that the signs, the symptoms,
the differential diagnosis, the diagno-
sis and the pathology will be the same
in any system Only it will be ex-
pressed in a different manner.  After
research all the good medicines, for-
mularies and preparations may be in-
corporated in one Indian Pharmaco-
poea which should be standardised
and utilised all over the country.

Now, one word akout the Rural Eye
and Surgical Camps. This practice
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which was started long ago and 13 very sad. There is no satisfactory ar-

being continued with the help of well-
meaninig people should not be en-
couraged and I make bold to say that

it should be discouraged and
stopped. With  little that I
know of surgery after nearly 40

years of study, teaching and practice,
it is outdated. I will put a question
to this House; “Will any of you hon.
Members like your cataract or hernia
operation to be done in g village
camp? Just because of poverty are
you justified in endangering the eyes
and limbs of a poor villager?™ I
have no doubt that the reply of every
hon. Member will be an emphatic
“No” and the will be the advice of
the very best anywhere in the world.
So, we should increase the bed-
strength and solve the problem.

Mr. Deputy-Speaker: The hon.
Member shoi'd ceaclude now.
Shri Chandrabhan Singh: I shall

conclude in g minute

Mr. Deputy-Speaker: The hon.
Member has said four times that he
would concludz but still he hes bea=n
going on. Now, he must conclude
Now, Shri Rameshwaranand,

Y AfFIT A qTAT ¢ TN
WP, @A g g @
a.fgm

Mr. Deputy-Speaker: The quorum
bell is being rung....Now there is
quorum. The hon. Member Shri
Chandrabhan Singh should conclude
now,

Shri Chandrabhan Singh: Then I
come to the Employees’ State Insu-
rance and the health of the workers
and their families. This institution is
another white elephant getting fatter
day by day with accumulation of
money which connot be used. There
is very greai dissatisfaction among
the workers and a'sn the employers.
Our experience of big industrial towns
like Kanpur, Bombay and Calcutta is

rangement for prompt attention of
emergency cases; where an accident
occurs, the gdmissior, ‘reatment and
the obtaining of fitness certificates,
compensation and rehabilitation etc.

are fraught with malpractice, graft
and corruption at every level  This
must be looked into.

Mr. Deputy-Speaker: Now, the hon.
Member should conclude,  Shri
Rameshwaranand.

Shri Chandrabhan Singh: [ shall
finish in one minute.

Mr. Deputy-Speaker: I am sorry.

The hon. Member may please resums
his seat. I  have already calied the
next speaker.

Y TURTTAT (FE)

W Sy 9friy guifw dai 9 mEed-
sq¥ay |

Wi Stag IS QR gt
9T |

INETH WEE, TF FA F ANA
qYew & A1 ad Fed § 0 fFHT & uT
FT FIEL 7 T, HHFA-HT 1 A7TG
W fasrs & zar 1, FEF T @ I
oY qof TrT-ad F1 A F1 AT KU

NI Taed F7 fawg a9 | |
AR FTAG 2

“eqienA [qesdifa w@Eg, e w4E
TR — a9 T ¥ AT | U
QT W19 A F AT E ! AT qF ATCAT
AT & 1 Wid qF3 TATT giaT &, a1 98
T 7 &1 e g1 #, TR oI =y
# 74 F% giar & 1 gulwc § awa &
¥ § TG 919 W GOAN THAC

¥ gq wfFags &1 991 &1 @A
grT-aET | K Eg oSG FF 7 W
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g Tqg AEY w1 G qwr 7 WK
& z=3i #Y a7 71 {5 919 &7 g4
fa&r qar 919 | gufac ¥ @ wfggeT &
T H T I FFA

wferoft agaar M1 goa=f agew
# & 1 g afErefage g T
o fgar & | @ @ fgga aemar
T, AY IF T A T FT AT § WK
Tt ot wEt @q w1 T F
[T (F337 F€ar f& qf@qre-fagrs
T T TN & FTH TE T/ | T
AT a7 g1 ? 78 fF wreg gaT A Y,
oYt wImIt F43 = amwy,  forwe
ey o Y W, gATY g T &Y
ST WY T T2 A1 AYT IANF A6
ZY aTY | wEETL g9 || F aEr frafy
QT FEAT FRA ¥ 1 TIF AT AL AT
31§ 93 Tz €9 § forer gAv g ¢
T 77 Teify oo d=mmEon

qawst gAag |
Mfaafaaamufzed o g F

I & AT FIA AL |

oY sufF qET ATIT FT Y IV TF,
AT HY 3% a7 A5 AR Arad #Y v 7¢
qF AT FIAT F, IAFT A A AT ¥
T FAT qeg g g 1 (gevew)
R ¥ T YFEAT FLAAT AT AL HG
¥ AT | 9 HTT $I7 AR TAF qAYIL
AT | TF 9T qA 0¥ AT AT 7T @I
&) g7 I F A O Fiow @ | 23
@

% #g gr a1 f¥ &% Fror A
grar 2 fF ag e af § gz A3 )
g g A AT TAT WA w7 §,
g AT aFT gH ATHeAT it ¥ A g
alT § It }1 Fow |\ g ?
FTO0 98 § RF afax wa17 £ Hardd
& ¥ waren fawrad g o fArT A
aF 7l fow awed) , 79T ¥ a0 e

CHAITRA 12, 1886 (SAKA)
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fawrer T 47 OF a7 FOE feqT
TN @ FFAT 2, TEY TN o qOT FT
&7 § 1 2T wrosy wfus offw @, Fda
W@ FT AT E &1 HIow! Agr=d #7 a7
T FY F AT 7T

AT F AT 93X & wgan g R
faatg #TF F1 wfgF1C 6@ F71 FAR
wrfar g

et Y AT 35 T a9T %Y |
AT ARG TEearawaTfawa 1
foad 9T AT 9T g1, v @@ &, N}
gl a1 OF 9qT g1, AT AT T FAT
faelt 3% agar I @feq 7 fagr &),
FET TEET WTHR F ST4T 97 | gET W
€9 @ FT A I AEIATT 7 (F
w1 feafa & | oF 0% a1 517 3T w5
Y T I @ E, OF AT FEd g
f& g7 arTi &1 e A o gy
TTH WY TH AT A AT A E, 1w
T ¥ 7 FT7 T TFaT & 1 afz wIwy
T F FIEY TATAT &, TSI I &,
T FATAT & &Y ATIRT W AT AT AT
TG Y 8, IAHY FTAH T@ATZIT |
TR a1 7 & 5w agrad e
F TF @IF | T T8 FT F90F Foraaw
e T 8, da w8 o g
ot F7 giwar ¥ g A @Y wwan g,
afy gad wreTg G2 A T gt at ) =
qRY F TEIF & &Y Fera dav g &
TEET F1 99 § | afgar ¥ afqur @7
UF g7 T F A1 ofqx aeq G4<
grft &, 0 AT A7, I+t A F WL
FL §, IAHT I ATATAFAT §, T AW
FETFT AT ! OF {01 @A F TR
OF AT 14 I9AT &, T TqF 7 Fagrea
g 1 fomsl oF g9 < #T AT
gt & A AT i w9 AF @ &7 A
2, 9uFT AT i A foTar, Iaay
FERT FFT & A | A gEIX 2w-
afeal & L ax Qaw Y &, ¥
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[+t <TriwErTE=]
TEF 1§, AT T A §, T WY
Eo @

Tl ¥ fay fagaa: fewr gur
g
WETIW  FIRT AT U (st o
AT F a7 W7 By T W@y A w5
frzwrt ®Y< mreEat W, 5@ aF W
T 96T F FIT wfa+w 1 7 giar aa a=
WY AR F HHIX q¥, T &Y GHqT
9 ATAT HITFTC AL FT FF | gHfwe
qgar 4 fraew ¥ & fE se st w1
®TW FI AT g & qeT AGrAq & fareror
T Y ey £, ARy {wewr ¥ {afac
o, T oY F7 gEt et 1w
W FHIT FT A9 qE FET W |
& 7 o g f wro fagmaems & a1e-
& G, & 7 Fgar g f s avew
# FIRT TGN | TR TTT AFT
g9 | 9% DT ®T HAT T W,
TFEET A FX WX WL WA AR
TFes fagr @ wer 9@, wEw g
ST, AE {1 WA |
T & fog Jas #7 fagr ¢

freqmgr fagrorvgry Omiedfaaiey

T @ 9 &% A gl g
T wWq AF A g, a9 AT g
T g wmogx g, R e
= 97 ¥ AT fF weernT & wia-
fraer ®1E Tt =97 = W1 ALY T
form g EAT wow 9T F g ALY
o7 faar qemd AT AEF W gEwAT 20
s 5w A w1 ey A famr
oY W &) ¥EEd F AT 9 ufz
oroET SESET = E |

EHTR 2 # W wY Y T g
2 1 v gew %1 Ifem WY w=gr e
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&Y fraaT & | oaT B A Wy LT
& wmar gt g faem TR §, I @
T wgrew ¥ Or weAnf gt A
it g FT @ § 7 ag faeag
S gre FT F fEwT W@ & 1 IERT
WIFT AN & €969 9 994 §, 98 A0
Ffg ¥ 7w | SEw Wow
®1 faerm =nfgd

st Wo ®Wro et (wgwr) - &
TF ATFTE AT §2%0 § =TT §
TETT § 91T vfaweg 9= a9 § ¥y

F Y T ¥ 9T IET I TG miad)

o7 | IFIX FRITT FT O fFwr ar @
gt ?

St THTACAA | T T2 1 99 ¢,
gfa g wma, T|T 47 | 77 Wy Wi
¥ qF FATT Y a7 w8 FT W 47
egar &1 9@ fear €0 | W xfage
T oA

st 9o ®lo AN : TH EfaETH
TEY ST & a1 w9 T ALY T o A
Trar oY wETrE & A gd weki
®1 917 & qg@r 4T | qfF wod w77 9T
f& oz wm Wy a6l 7% FEEd
¥ ES U, T HIIRT TR F AT
wifew a1 | TEET FTAT e & fa
Loiccivd |

i TATaUAR T g wrarfe
g g ¥ (M7 SFT W §1 Iww AT
of e o (e qgi gwa ! SOH
=ifedr | we ¥w W A S @ R
& 1 & wrean g fF o gl W FOT
# sgrareEnat oft @ | & e g R
faeft wper Frerst ¥ wgw astEAl &
ferm srarETATE q4Y § | WARSE ®
qraa & §, Arn-dEr SeE O
&Y &, T wy yE & A at § i
syraTIETETd w7 & | afs W 3w 6
Freq TATAT AR § &) WH1T T F sy
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TR G | TR @A §
g9 WY WIIR! QEIEA &0 P WY
AT F1 AT Awfed | wEEi o qw ¥
oY TEHT FT G TN AW & 1 WY
Tyrafagt 1 s fFarsii & qmes
FTF | G631 v Parg T § oy
TITATH 10 &1 78 X w9 & AgAa @
wTIR AT @TE | AF R #1
AT 221 H GATA, ArnEAT B Farerr A
F1 & | AT TR w77 o faqT A &
G WTEHT AT AT & | a9 34T @)
qFar & 7 afz vaeq =faw 1 om0 a8
17 fogrd @1 & sy frgama feemar
e g i faft wam w1 fm
ZIT | ST & FAET T qTEN 8,
TYTHE § MEEF U T AT A9 E
a7, wfvE 27, AT it "Awl
Frfwar gyrmarw & 3T g AT g
I TEA AT ATE §AFT T IR A
sy g o afa, v, Y, awdEt,
wa afa, = afq, afer sfe s Peard
g gasr afy wmo FLT, 3797 afe o
QT FET A1 HTY AT ALT &Y FHT |

o waAt fe # ferar gur
fF g ogfa wgde § w9 wW
|/ @ &, TOFT A9 920 faFa FA QR
& 1| fa7 fawry & @ 2, @ ¥ mawy
TXHTAT FAEAT § | FAT EET T F
@Y T 7§ T &7 e W
T § | e drm W e o
T & fig oF AT gar & W)
3% e § W qaeEt W@
& | O Fre gaTeyt g & ar M
AT AITH A T E §, T 9F A
Y & A AW A fifet #§ o 9T ET
XY T g H (ww aw T AW
waeq T qEAT & ! WTH W AFIX X
&Y w7 T AT ¥ | ST AT
¥ 2w WY wfed | o 2w ol gh
wfed | g AW FW WA X

CHAITRA 13, 1888 (SAKA)

for-Grants 87_10

cafed agt ¥ f T@E g wIRw
gt | gdfifay & sgar g f g 2w
F fa gwTe 2w &1 Wigtagy Tfed @w
¥ TEq A F (97 |

17 hrs.

"I AT A, AFFT o TrogwTd
qAT F @ 74 ff q@ Ige
qT¥ 23 ¥ uF whwam swm qr $7
aTY AW F G g qIa; T o dlo
F @ omar @ oA 1 g @ e
FOS AT gEi /Y gw 7 59 fAq
fadsr &1 F7 fomw & @Yo dYo F A
HTE Wy osfeT qg e dve grdY
i §, T qE AT STAT § 1 T q@T
fee F1 7T (6T ) #7797 (F 7
QF FT AT G0 | ST WO AT
&nr W ey F v Wy ) Ky 3w ¥
Fr fF afi aar awa 1 9 oIT A
e fx i {aamt 7% g" § 39
F T T o @Yo 7T 21 AT | T
&7 <, fqw w1 qewErwr s 8§,
wTIA &Y AT ¥ gar &1 5w fay
¥ 7z &% 7 W gar o & FEAr
e g fF 38 % F 7 K F7 7T
) aos ¥ fay ond §, oy gETe
wT qar {339 & @ gar & 1 og w1
gt Ry ar wfed

W I & I Y § | e
%1 3F7 79 & T @ T, Iv
& A%< & FT | wF "ify 3w F qerar
| T AT vt AF R A
I ¥ 1 Y ¥ oy g Tt )
o9 g & fodr & IaF h g A
Fas & & T we gy wfgd
forr fadte zardt & wrIEsar A
FT | oz Toft & F s faav s
@ A OF AR F AW 90T Y
T § SR I T F I ) A4S
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&1 &7 gk o F oy faedra § AR T B2 BIE T4 A T TF A1 7K

98 # gfee & W qow § 1 W@ oY
J9F F OF qgT § T AT F AW
w1 aifey 5 sw & fay o o wrafu
g 9T AW F | I @ AT I
e TIfgd |

& & § fr wgEe @@ g st
N s 9@ gu AF & ¥ JaAw
forerar & 1 AT FI AT FAA AT
& T W@ & ) #ROF AT A fen
a1 fF St WgAT 1@ gy am § WK
o TR 9 §Y AW § IA F FaAl
QA AT T | TS H TS
g § | T A7 & sax faan fE smex
AN qgTE § SreT & @9 3% § 4K
s g g § 1 ¥ qer R m aw
& &% 357 o WA ¢ fF F o swmEr
& § | Trwar &1 e ar dard |
@ § | W WIS 931 g A9
AT §T I FAAT § TG T F
@ &g SR gew wTn e | fee
fow st a1 dur Sy @S
w1 o 1 991 swRn fuer wifgd o
T 3T AT L F70 7€ & fF mrw A
7 TE & ATEA F1 A% g IA F A7 )
T & FUL W9 FT ST AT ER |

¥ saen wgdr § fFodew &
T T | WIS WY e ¥ fay
TRTR 30 & AR 1 52T, woeft 9 war
gt aar wr faend § 1 & w71 § W
T owg wr et wlt st wer
QT g, WE g g, g 9w ¥t
@ Fowr FT gEAfaET FI gaar §,
Fr #r gfez & ar ffy ofr gfee &
weT 741 @ & oy famr omar @ 1 wwY
& f5 v @ faerfu g0 & 1 oy fag
TR & wu ¥ faifew o gofiw w@
A A e A wmrEd

it }, T AT AT 1 W A
fefrme & fo @ #a7 § 1 gafod
39 ¥ fadfama 7§17 | ¥ & ey Y
T i wmePfawe g g 1w
IS WY @, 59 & hw=rT agar
2 fomer sfase s L

Q% WIAATY §I€W : FT W9 HAT

T @ Fg W

WM AR A AN Q@A E
I gt § ¥g W | qA wErw &
o waed g\ K safEme e ad
FTaT g | wedl H for@rgwr §

“sETT wEY ¥ 9fg,

@@ W gar ey’
WIS ST GRI J47 &) 5T a9 | /T
T ¥F FT9 WE g1 T § ST FIT
agr § 7 gw Ifam wem 98 F7)
wafaq W 79 § 1 s #@
st g A& frerar 1 gw W A & 7w
=0T a9 w1 § | ofaw Wew gw #;T
foemr anfed | ofaa wom w@T ww
wwea § fF o 9T w9 § g & o
FX & T § W AT A G G )
T THTLH Hio) & ST F&Y aar )
e & fo J1eT QT HIK AT 9T
gy o WS WA F HTRA T
T ey | W WY FY @eq GO
@ & fraga wEw fF oW g
HHIT #Y a6 e qF | AT ww A
wRdET K FrEe a1 & 1 "Y I
* & 7T STEY | qGH T qgAT AR
¥ Fvq awg gt & 1 3@ fad @ oA
WROFT HIT e HT T<E 7 F J13¢ )
BT W R, T AW | WV g
FEIT H q A WG | T Jq@ FF
T Y FFAT & )
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Wt A Aaw (W)
FITER Hgred, |Tg AL W qTHETC Y,
Iq & fAd 3m & = A @ wOw
fafiq &7 & G840 {1 gAX AWy
At ag & fF dw oM ¥ wfueae
& ax § faa w1 & T ¥ e @
ferar & | & QY ot e o AT wmEw
Gz g faear & | ad FTOr & fE dw
A meaar & v dfe W F
foag ouw & W FET FT wfadfaw
AT & I AT A AT TG AR}
o 0T 1 97 77 /A F AR W Q@A
et @t IR AT o & fw &
¥ F1 4z famg 9m@r @ o T
B AT &1 39 fAY TR M & e
T TAT T F ford el & fr ww
98 29 Fr ThE &1 frg | &Y foedr
AT AT H g oAf 2@ fF 0w @t
AEAFT d AT F AT AT Frorq
T AT | IF ALY AW H G sAmEn
gIST 4 1 37 a7 A7 74y 4v fF 9w
/1t &1 HF & AR T @0 AE Ay
qr i

UF RUIAT wIew . wOET @ oak
et F ad

oY g qaw W F O &
Ffes AT § mmeew A & fag W
Afery A PR WA I T
gTFTT A A wdfefeem § 3T F wW
& ot ¥ fs SdraT § agT & wemE
ot feeadg Gt & ser X I
#3 & | W A% UF FOqEEY, OF A9
walq fag age go@e werdT § )
g fory ¥ fragw @ fr gt e
gfas & agi & 00 &1 T@E T wn
F fay g F FUC AT FET a3
T T AR W ¢ i Ag o ¥ e
arfrT w3wi &t surEr agEar €9
42 (A1) LSD.—8.
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gt 9 FET W A § Idar
¥ Yov yafAs gFq q2d @AT F7
frem fear mm & ) e vl aF
¥ gy mr ¥ fr 3% WEwd 3
ﬁ?ﬁaﬁﬁ'ﬂqﬁwi%rﬁ? 3o
Yo Feq He® ¥ yRT A 21 @i
FET T WH F AT w g1 o §
AR 3 are At 1 & A g oA
T H T Yo H2X & @ o7 797 )
HTRTL F1 A5 TdeT g1 A1fgq fF 55
T KT AT FL

IEET H Yo dro A T I aqwear
2 | 7@t T Hodfto faAfAgT w1 sqrET
TAAH FGF & 1 OF Hodlo wETATA
TEYT H 8 | FfEA awi fam aw W
TAAEE AT Ay F A AW gr 3
fr o= aY smaAT gfer famr g @
ag wé srfEaa mfeaw & froam
7 WAl TEw feferde fafAw &
¥ am foar 27 & 397 ITFT IS
Frdz g1 &, {67 IA6T e Hodle
srerarE & fr fFus 7 fam s g,
AfFT IEATTAT 219 & foy 001 %1 714
&t a1 Fet T Fw T ¥ i
i gfer fae § ma EA aT A § o
o e frdt w1 oAmw afen
forez & 5T SAT & A7 FAaT WA g1
ST TR A T AT A1F AT & | g4
/T orre g3 # favw e ) IdEr
¥ 87 ¥UT wEMal & A F99 oF
&ro dto WETde & | W ¥ W ¥ It
i wemETe g WifgT O ¥ fAdEe
2 fF T gL FT Hoffo T F2-
ﬁzmaa‘rzvhﬁr# Frodlo FT
wEqaTe AT ifgd | me FH A Ew
Hodte famifrs Ty & 97 ¥ ar
wwit &1 91T agT zar & & At § W)
gaFt fazr #¢ fagr war § 1 TEAHE
¥ o d frar & far e #1 whe wrandy
Hodfte w1 WA Fr a7 IaeY sy
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[+ =g "]

war fear ow 1 wfE oF redte
e & fo¥ 93y T O WER
@ 2T & | T Fodto AT FT &
weaT fae at ag weeT g T f 1 W
fod ¥ 7 fAaew @ fr oer o A
e Hofto famfrs &iw @y wiat
Y w1 wREa faeen aifgd o fow
790 9 GefRe g1 § 9 hdt #Y
W@ FT TG WTNIL IAR qgrEer &
st anfegd

oF T 0T Tt § ) dEad w6
g F1 F e famT goET §
S 7 g faem &1 9T & qeEA qE@i
W R E 1 gm femidz e & fr 7T
¥gadt &1 wwen feq fawnr 91 @,
ST 2eq fawmr ¥ qrg oy & 1 98
e & fF 7 a1 foedee AT AN
&, IR WEATE FT FH E HATAT T4 |
a1 T NI A & fawwl ¥ A= ¥
IAHT FIH IO TG G w1 'O
frdae & @y @ & St faeft o fawm
& wT wifew faar sw i Sl
wATE T FIH FT W |

guT wOETT HEAt & fer 9
F o9 #1 iR T &) Sifew
FC @ & | afFT W aF qT@ FW A
qdT A G g g § )

Q' WG QT < OF qde | A
LU

st Mg Amaw : wr o 3g @
dqmar f& 7 @@ deT I § ST
|rag 4T § | WY WIT q W
a1g wg a1 & gar famn gwar g
¥EaT TTAET ¥ 7T #T e ¥ o
qwE 1 AW T § W L @
qeiE 99 § ¥ AT § | THET T T
3 fr & g O de ¥ gra TN § 1
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SET Y 7y A & | T T
I wend =edt € a7 g¥ UF ey
! ET A @A & Aifed s
e ¥ fay

Q% WA W€ R AE §
TF AT

ot R FTOE € AEW ¥ Y ar
WYt w=gT e 1 BT & WEA § gy
Zar A ofen f gma w7 99 Quar
"l'é’f?s_TT?__‘r%_u'r"amzromoqq
wix A A gur & 1 WrW ® egAx
TF G wHTY § fowwt g gha ger
B & {0 1w § & 3 § A a9y
wArE FY TEY AT, W 57 S5 q1d
AT gfau giad € a1 9 399 FO
9T &7 R &, wWe ¥ Ag "iEr

FEIT @ g g ¥ ¥
faermyer fgar wsw | wlEE gTEIT
T G ¥ A AW FEA S gadr

T § 9% @9 U @ 997 g9dr §

wfafadiad & uw #7 § w7 d«r
T TIET BT § TUY EEfASE FAAET
qarft Ay @, FAiF mg &rav onar
2 1 =7 9 49 @G F9A1 ¢ quiag
T &9 ¥ @31 21 ) 71 39 I §FIR
gz W fRoe w5

WAL AT AT AT FT ITRE
gATT ¥ Wy FX fear v @ 0 5@
F IAH weHfa f ogwfa @4 o
el WK g Art ¥ gefaniEr
FrooEE W AT § ) sElEw RO
fraga & & &€ 1w ¥ AgaT
FEMI A Fdr oY AT zEE fEg
s awar wifgn f od @
Faa AT FAN & Vw7 Rg@e
Y gwla #1347 & 97 T wEY & WY
oF UF &1 & wFEl & @ f@er &
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W WITRt g g wqfafadfad)
®1 TF G FATA AEAT E | TR 9T A
o gu Agad F faw &Y wenw a9y
T | IE WO § mnadl &1 a9
qr | #3 yRe e fe g wwed
¥ At A e e
T H TG, @t qowge wfafaifad
A 3T AFE &1 (T g ger far
A WA K qN K dgF qEAde
&1 J9aT WO o1, AfF g F7 fFmr
ey wfafedfadt #ow =g smr
F A & | 9® A FE q9 a1 AgAd
g A ¥ mew faar whv g fE
A T & A § Aai faw 9o
fFT 7 wFl #1 {F0 97 g2y f2an
T @ ®w S e fer s oma @
IFRT Hgadd 1 wend 9 @w gl
fama swar 1 &1 7 a7 g fF g faedl
¥ ST #T 497 97 g W & SHar
oue give ¥ Y g € v @ gEay
FE AET AT |

UF WIRA  ®@IF9 ;. Aga< 3T
LEacil SrG i ik v

st Wigw AW : i TR T
& UF S ¥ FAvay qar @, AT ¥ gy
g &y o § fe Fed & qie
WH AT E | ITH G H agT qaArs
g1 ¢ 1 gl Agad 3 EEe
fFar | Fgadl A 7 {5 o uw of@e
#I 3t 31 7w ¥ fag wd, gw wEAT
3 &1 dure & Afgw qun =g fa
oY gt fwow 97 o faar qam o

UF WG F OHIT FEAT AmEar g |
At 'w ® @ gifEgidt & 4l
Hogradt & 1w ¥ 9 usui H ¥
93 Teat ¥ fagady w1 fewqargs
F¢ faay &, @ & 7E) (o & | o @
§ & s il # F9HeT 0@ T
¢t a1 g q9Tga ¥ % 0F giwanies
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qFE @ ST s wr sy

ﬁﬂ'ﬁﬂﬁ'ﬂﬁq‘g{wgﬁ:l
w drafraam g feos  Sfwrifes
feagadr &, fom® o9 30 ¥ wo wOST
w1 zay foell, oF @ § 24 9 ¥q3
AT & g | Rfew o7 fas ¥q3
T @9 U AT TRA W wrf arg
I & o &9 gy g 1 & mwwEr
g am 2w & qw AWl A 3w A
38 Afeww we &, o Sfwaridr
F1 SkwgE AT =fgw |

@ FAd AR i s
q fzw ofmatifaw sifew qny F
fer Twme foar &, &fFA v aw
ag 7t amd af ¢ | w9 a8 g & e
g oF 92W ¥ gifgEhdr & @il ¥
ST SE A AT 30 &, FE & oA
FT FW & FE AT A FT FH
oI FE % 7@ A g9 o7 ot gfe-
frde fom omar & 1 gufay w7 @2
gifegadt Fifsw @ @1d, a7 FF T
F1 7@ w229 ¥ Iy o7 qf s
g S

&t Wi W9 W ;ST
HEIZH, WT FAEH Fl A, a7 qEw
F1 WY §8 W AT A | T\WRA
g gFr =ifer
Mr. Deputy-Speaker: The bell 1is

being rung.— Now there is quorum.
Hon, Members may please remain in
their seats. Otherwise, the gquorum:
will again be challenged.

1 3o foo wifew (gamwrr) :
IR AEEA, A T WAL T SA1&0
7t @ &, afrd & s areT g
91T ofiqs ¥9 & T F I® FEAT
aear g fovat foF g@ fro & 923
qu ¥ fear mr & 1 et @i
T §z« qaqAe W A LA M
FoTe FY agd e oA



8719 Demands
[5 2o fae wifed]
Fw ¥ g afdel o
arex awE F A § oF v} far
@1 wrEE e § g INE
fiFqm AT 9T WX ITE Q. AEAA
@ g ¥ g § o fE
AT AT F FETF F A FY AW
qr

“In the rural areas, within a
very limited time, the provision

of drinking water should be made
universal.”

IqF aE TET T A IrASFAT A F;
ATy g, I H oY €7 AT TS
% a2 # we 4 o ofq O & fay
Fgr wAT AT

s WFR ARH A@T . ITETA
q@m,ﬁrmaéﬁ%nmwﬁ
gax & qFAT =A0fET )

wgqma:&uazw:#mgn

oY HETT AR AT ¢ AL §
foq ifre 1 a7 FTH ¥ FTEAET
EFE Cuil

vqumw:&um:#rmb

S SAFR A1 ATAT : T TG

£ 79z FT e
Mr. Depuy-Speaker: There is
quorum, The hon. Member is un-

necessarily challenging the quorum.
Shri Patil may go on.

=Y 30 firo wrfew : AFE FIAAT
& qrfror ey wers & A fefa
#1 g qeaEA ¥ A I AR
¥ Dy FEFT FAC FTA F QW
¥ TS ¥ AN FON A HTADFRAT
qr sy7 fzar wan ar | GfF wfaww
st 3 woAr drstaret * ¥ gEew
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¥ fag w1 sgaeqr T8 7 Y, gafag
A% Y ¥ wE F qrAy F qoerd
) gwenr & ey Wy grafawar
mfz & g ¥ wiw® WS FAF
fae frdg i " ifaa w3
FT OF QrAr Gy 78 | oA FwH
A o qearea fean, 9w A 39X Ag
g fear fF 733 FT FT FH FET
wifgr | A gadfa A F AT
e @ ww, FfET e | wW AR
qorg & Ay § aXF FT FH T9
¢ | 73 g ¥ 1 FA TIA{L AT
aQue gasmad fedgT w1 ®
FrET qeATS, FATAT &, IH A1 T IE
# Fowr mafad frady & 7w w3
ar e2zg &, fma i it qF e
FEeEwm fefgT GIX ®@ AT
qrand @ garar A £

3Ig% arg qeey # fgfwm amex
@1¢ enifea fear wan, fa9 3 49
dEFIEd &), afew I g7 o frar
¥ vqra adt faar | Agw AIAAZT A T
e & ) @t fEa ¥, a7 o TR
g

© aleT goE F a1¢ q agd
@ ey f—3feq ¥ dawEm A Y
uF @ g, FAfAEr 3Fede ¥ £%
e § T fam ) S sFawHe
wad A § IAE W7 O @0 g |
T T T g1 @ ¥ A
Y ITHT GO g1 o § 1 gElag
fyfm arex @18 7 gaa far @ e
g9 @ITY F) G FTAT A0IEC W I
F7 & 12 T 19 H O FA ALY
fr e TATACY ITAT TIACAT
#y we § | e rAAeE #Y A fqrew
o€ & I g T g fF @ AR
¥ wrEt sqa Aw g A |
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Tt 2 F A F IEA a@ G
a1 fF gt AT A e §, 7 a7
9z ¥ wfgg 1+ w7 gAE I@A
7y faar a1 f& gT uF << & fgfev
et AR U fk @z da FEw FE0
aifgg | I | GefeaT a3 4
fr dza ofsas ¥ {Nfrafar fos
§EIEgE MHFET Qe AT F1rw g
wifgd | fewmag, qesy & 9@ & wwy
foqte & ¥ g fax 4, dfew daw
MIARE F st TF IT TTHE Frard A8
o € 1 1 o g, AP g e
G ot 7 T g AR T wAw Wy
fon ¥ 3a% art & o wgT W A
foaat 7€ &

W@ it ferra §, @rew | A
LA QT &, @F R W @ foned
¥ #gomam §

“Efforts were continued to pro-
vide good drinking water supply

CHAITRA 12, 1886 (SAKA)

for Grants 8722
to ag many villages as possible
within the limited resources

available. A very large number of
villages still remain without good
drinking water supply. On the
basis of a tentative estimate made
by the State Governments, the
funds required for even simple
works like welis come to more
than Rs. 100 crores, The Investiga-
tions Divisions set up by the State
Governments with Central assis-
tance are engaged in assessing
the precise requirement of funds
and preparaing schemes for
water supply in difficult areas.”

Mr. Deputy Speaker: The hon.
Member may continue tomorrow,

17.31 hrs.

The Lok Sabha then adjourned till
Elevne of the Clock on  Thursday,
April 2, 1964/Chaitra 13, 1886 (Saka).
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